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LOK SABHA
Wednesday, April 24, 1968] Vaisakha 4, 1890
(Saka)

The Lok Sabha met at Eleven of the Clock.
[Mr. Speaker in the Chair)
ORAL AMSWERS TO QUESTIONS

Report of the Team of High Level Officials
on the Situetion in Eastern Froatier Areas

+

*1409. SHRI HEM BARUA :

SHRI SWELL :

SHRI BHOGENDRA JHA :

SHRI PREM CHAND
VERMA :

SHRI K. P. SINGH DEO ;

SHRI SHRI CHAND GOEL :

SHRI RAM GOPAL
SHALWALE :

SHRI Y. 8. KUSHWAH :

SHRI SHIV KUMAR
SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the broad features of the report of
the team of high officials of the Govern-
ment of India which recently visited Assam,
Magaland and Manipur to examine the situa-
tion which is of an explosive nature in the
eastern frontier ; and

(b) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). I have nothing to add to the
statement made on the Aoor of the House
by the Prime Minister on April 1, 1968.
Hos. Members should feel assured that the
situation in Assam, Nagaland and Manipur
is constantly engaging the a_,t;gqliun of thg
(fovernment.
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SHRI HEM BARUA : 1Is it not a fact
that this team of high officials, that had
visited these . areas, has said in its report
that the Naga hostiles are utilising the peace
resulting out of the so-called suspension of
operations agreement, in bullding up their
strength, in importing arms and ammuni-
tions and in building up a parallel govern-
ment in Nagaland—there are two govern-
ments in Nagaland mow ? If this team
of Government officials has pinpointed thase
facts, may 1 know what steps Government
havs taken or propose to take to stabilise
peace in Nagaland which is a result of the so
called ion of operati ag t?
The complaint, according to the report of
these high officials, is that the Government
of India has done mnothing to utilise the
period of peace to win over the Naga hos-
tiles whereas the Naga hostiles are utilising
the period of peace to build up their arse-
nal of strength.

SHRI SURENDRA PALSINGH : As
regards the recommendations of this team,
it is not possible for me to disclose as to
what recommendations were made by the
expert team which went there. But it is
not true to say that we are not interested
in peace and stability in MNagaland. The
Nagaland Government is compstent enough
to look after the affairs over there and
whatever help they need from us, we al-
ways give them. We are making every
effert possible to bring about peaceful and
stable conditions in Nagaland.

SHRI HEM BARUA : He has not
replied to my question. My question was
specific.  The team of high Government of
India officials visiting these areas had sug-
gested that whereas the Nuga hostiles had
utilised the period of peace for building up
thelr arsenal of strength, neither the
Government of India nor the local govern-
ment of Nagaland has done anything to
win over the Naga hostiles and to stabilise
peace. This is a part of the report. If it
js not confiential, I have discloged i, |
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just wanted to know as to what steps

Government of India have taken to do
that.

-MR. SPEAKER : The question, first
of all, is whether they accept that the re-
port contains that and, if so, what steps
they have taken.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): We do not fully accept it.
It is true—this matter has been discussed
here before. and I have told the House on
former occasions— that there is a small
group there, an extreme wing of the hostlies
which has got certain arms from outside
and so on and, naturally, it is a matter of
great concern ; but, at the same time, I do
not think that it is true to say that they have
extended their influence in MNagaland in
that way. Even in the newspaper reports,
which are available, we see some of the
divisions which are coming up.

SHRI HEM BARUA: My second
question is: (a) Is it not a fact that
China, which is now deeply involved in
the rebellious activities of Naga and Mizo
hostiles, has manufactured, issued and dis-
tributed on a large scale fake Indian cur-
rency notes ; (b) is it not a fact that the
Deputy Commander-in-Chief of the Naga
Federal Army has issued a secret circular
to his followers not to stage the movement
before the middle of June because they are
going to stage a large-scale atitack on the
Government of India after the middle of
June with arms and ammunitions procured
from China and Pakistan ; and (c) is it not.
a fact that the Mizo National Front by a
resolution has allowed Chinese troops to
be stationed in the Mizo Hills District of
Assam for a period of three years in order
to aid and step up their revolution against
the Government of India ; If all these are
facts, may T know initially what is the re-
sction of the Government to these facts
and what steps Government have taken or
propose to take to meet this revolution in
its embryonic stage ?

SHRIMATI INDIRA GANDHI : We
have not received any reports about forged
gurrency motes. With regard to arms, |
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have already said that some group has been
getting arms.

SHRI SAMAR GUHA : There isa
calling-attention notice.

SHRIMATI INDIRA GANDHI: I
would only like to repeat that we are
aware of what conmtacts they have with
China and we take a very grave view of it.
All we can do to counteract it is to streng-
then, on the one hand, the WNagaland
Government to extend its authority and to
make it stronger and; on the other, our
own security forces. These steps are be-
ing taken ; naturally, ] am sure, the hon.
Member would not expect me to detail
those steps here.

MR. SPEAKER : Shri Swell.

SHRI HEM BARUA : She has re-
plied only to part (a) of the question. Part
(b) of the question was very specific, name-
ly, whether the Government know that the
Deputy Commander-in-Chief of the Naga
Federal Army has issued a secret circular to
his followers not to do anything before the
middle of June because after the middle of
June they propose to stage a large-scale
attack on- the Government of India. She
has not replied to this. Part (c) of the
question was whether Government are
aware of the fact that the MNF by a re-
solution has allow:d the Chinese troops to
be stationed in the Mizo Hills District for
three years. She has not replied to this
also.

MR. SPEAKER : You are taking ten
minutes for your supplementaries. Shri
Swell,

SHRI SWELL : There is more in this
visit of the high officials to north eastern
India than the Government has given out.
In the first place, it was a highly dramatis-
ed visit. It took place during the session
of Parliament which usually does not hap-
pen. Secondly, it took place after the visit
of General Ne Win to India and after the
confabulations he had with the Prime
Minister. Writing about the situation in
Magaland soon after the Hindustan Times
correspondent had this to say which does
not corroborate with what the Goyernment
Iras given out—he says :— )

“The second group™,



that is, the second group of Naga hostiles
who had been to China,

“had little trouble in getting across
to China, Truck convoys were wait-
ing for them in northern Burma.

The opea collusion with China and
the pattern of insurgency in Nagaland
must be viewed in the context of sub-
version in the contiguous region of
northern Burma.™

MR. SPEAKER : You can refer to it
in your speech. You need not read out
the whole article.

SHRI SWELL : You must accept, Sir,
that our duty in this House is to elicit as
much information as possible from the
Government for your benefit, for our bene-
fit, for the benefit of the House and for
the benefit of the country.

MR. SPEAKER : You need not read
out the whole of it. ’

SHRI SWELL : When the Govemn-
*ment says that these things have not hap-
pened, I am trying to put certain things
and ask the Government whether thess
things are correct or not. It is a very short
thing and I will read it out. He says : —

“In the event of renewed hostilities,
direct Chinese aid would be available
near the Indo-Burmese border which,
because of the dense wvegetation and
hilly terrain, is imposible to seal off.

For the underground, the four-year
peace due to the cease-fire which came
into effect in 1964 has been a period of
consolidation, - Their civil and military

. set-up functions more effectively and
extensively than that of the Nagaland
State Government whose control is
limited to Kohima, Mokokchung and
Dimapur towns.”

MR. SPEAKER ;
_ stop somewhere,

There must be som?

SHRI SWELL : “State Ministers and
administrators pay regular levies put by
their underground cousins.”

VAISAKHA 4, 1890 (SAKA)
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MR. SPEAKER : 1 will have to call
some other Member. '

SHRI SWELL :
more.

Just one sentence

“To ensure the safety. of their rela-
tives in the villages they have also to
lend their jeeps and cars to the under-
ground functionaries who move freely
in and out of the towns.”

I would like to know whether the situa-
tion in Nagaland is as serious as this news-
paper reporter says and whether the Govern-
ment of India discussed the situation in
Magaland and in the Burmese border with
Gen. Ne Win last tims and whether the
visit of these officials to north eastern
India was in pursuance of the discussion
with Gen. Ne Win and to compare notes
and to find out what can be done in Naga-
land jointly with the Burmese Government.

SHRIMATI INDIRA GANDHI: 1
have, on a previous occasion, made a state-
ment on the talks with Gen. Ne Win. It
is not possible for me to what we had
talked about. As [ saidffthen, we talked
about all matters which We considered to
be ot mutual interest. I assured the-House
on a previous occasion and I would like to
repeat here that this visit of the three
officials had nothing at all to do with Gen.
Ne Win's visit to India. People do go
from time to time. This Parliament session
is so long that you cannot expect the
Government business to stop. Because the
Parliament is sitting, it does not highlight
it any more than if the team had gone at
another time.

The hon. Member has read out a very
long article or something from the Hindus-
tan Times. | do not know, Sir, what you
expect me to say about it because that is
the person’s own assessment which does
not coincide with our assessment. One
thing that 1 would like to say is that we
have not denied the group of people as
having gone 1o China. We are aware of
. We also, 1 think, 1 mysell or the
Defence Minister or other Ministers, have
on occasions given more information about
that and about the arms which have besan
found.

st % wex awl : # ag ST g
g feard wfewew o o & agiag



it

9, 38 ¥ st ¥ wferd ¥ ok
W & 37 famfy A § 1o Tw Aw
¥ fawfold warr sfaw aft 2, @ =g
AT fF 9w fv A o F oA
T, AWTE, A% s qfogT § w0
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3w w2 FB T §, AT A AR 9T

o7 e fEy Ay E, frw ¥ AT
o faet fadifgat & ofefafeai =t
THT ST & |

SHRIMATI INDIRA GANDHI : 1
made a statement in  the House on
this matter, 1 do not know whether
you would like me to repeat it. Not
only were the names of officials given
but 1 made a statement on the whole thing.
1 can repeat it if you like from the state-
ment which 1 have made before. The team
consisted of the Secretarics of the Ministries
of Home and External Affairs and a Joint
Becretary in the Ministry of Defence.

ot i il mterard ;T et
¥ WY A O g & g #
* wrafy aark o€ W, Tw a¢ Avw AT
A Fg e ol e TR WA
e aw Ay feay fr ¥ Sfvse § A
ar iRt ¥ YE serrer A WA |
gETh sfesfEi § geqga-as 7 go9
yfedes § Tt free & graw #, Y
faut Feaw # afen fade s @ R,
T A oA 7 fawfar # &7 o
frers) & wmiy fgd BAT www Wy o
¥ ot geTe g oY, § T WAt
f 99 1 o0 a4 § | wEm, ATde,
wfagx wfs o dare sewi § o
frxRles e wfafzr weeh o1 oY &,
3 fadelt el s afeen gl
sga t wE R F e § w
WS I F SiqaeT ¥ 9 er Wi g !
¥y 4 & fr amreve & woerdy
ol & it wemw g § Wk ¥
fafagl W@ g & fazg we-
w1 ¥ @ AT g 3 § 7
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SHRIMATI INDIRA GANDHI : I
have already said that it will not be proper
to give details of the recommendations of
the study team. '{’Fﬁ forer=t a’ ﬂ:"ﬂ'l“f
A, ¥uw wEmrd ¥ owr oo §)
arry ¥ aga ¥ 9 £, S, WY o
[IXATE ITH oF @@ AT A
frewr g1 ag =gt & fF 7 aw
Al 71 oF fefgae ¥ @ @ e
#t 7g efafrgfer wim &1 o o
AT 4 v fie a o AT S oAt
qx ¥ feaf gt sanfa o @, q@ o=
T AT Tl £

st owe Fag goang - o T
o et 4 oF doF gé o, fam ¥
fardyarm o gofemT ¥ 5w A #
TAHC HEIET A 9 ag Pl (& Awmae
ATE & 775 § AT @, a1 0 o w5
g &< faidy A 9w wifer & @ @
T 9 a1@ 99 & 7 34T 99 § ¥ig faniy
TS & 97 ST €7 ff AvTeee 18
T Y RgEm ¥ gw @ O WK
7g fF aem @ 1A Wi afesE &
gfaare wma @ ? @ S
¥ W7y 3 A A(EAB T F AT AT
i o wifFe & ammEe § gads
1, T T g0 gEANS F AT I ARG
W /A AR SW g & fad
qufe T fear sndem ?

st sy it i smRE ¥
¥ ¥gf WX syrenrq fagr, sw ewm v
¢ T T T e W oaw aw
I T 7w 17, 1 IE W OF qV T
g fass T wr a9 | AR Ao 7 ane-
sty fog dem?, duw ST F
Yar 7@t ww | ¥feT ga W difar @
grfae gu 1 w2i o< ng el frmr aan
g1 fF geqoq ore wreaa W gl g
YA wifgd 1 ww & g 8 AW
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%y § fF age ¥ g /At A

T A A o W ¥ A A ¥
gfaare Frad, @ 9§ & W & g fe ¥

Iq TR A a R E

ot oy fog wawg v wh
RGIRAT FT IO WY & 1 AN 75 W @
¢ & wore i o oifeera o Wi d
e ¥ ggds €1 7%, a1 Far 99 A1
HTHA A T |

sftweht xfrey vt oz oW grEm-
ferm o 1 w3 it W@ QAR
METowd WA e wA )

st fivw e st - it @Y EREE
g, S9 ¥ Frarel A A Y 3 wwAA
fear mar 7 399 5@ T I W T
g femr & fe gw 7 sz o &
ghaamT 7€t o | gEd AT ATEI AT
SRy Fg ImT R fF TR ag T
feat 1 & og o g E B v AR
# aeafasar w1 & ?

sirva gfira ot Qg ¥ oo
AR, AR AR AL

=t TH e mewd - gd gue
¥q ft @1, afeT Sew ST T fea
TR

SHR1 RANGA : We are aware of the
fact that we have 1o deal with Naga
population of 4 to 5 Jakhs and L-.Hzo
population of 2to 3 lakhs of people in a
very difficult terrain. Our defence forces
have been stationed there and they have
been dealing with it im a very heroic
manner with great sacrifices. What we
want to be assured abeut is that we should
Aot be munming the risk of emcoureging
these peeple. | would like 10 know
whether Government are aware of it that
we may be encouraging These people much
more by so much of the publicity tha we
are having 0 press and also ip the House
through this and various other means. 1

VAISAKHA 4, 1890 (SAKA)
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want to know what steps Government
would like to take in order to take the
press a8 well as the leaders of different
sections of this House into their confidence
and give them whatever facts they could
possibly give to them and seck their
cooperation also without our having to
ventilate all these things, right and wrong,
essential and all sorts of things, in this
House. May I know whether Govern-
ment would give a categorical assurance
here, and then from time to time also, what
cffective steps they are taking in order to
keep the situation under control diffcult
though it continues to be.

SHRIMATI INDIRA GANDHI : |
entirely agree with the hon. Member's
approach. 1 do think that a great deal of
publicitv does encourage certain clements
there. They get not only publicity bere
but because of what is sajd here, they get
intormational publicity also, 1{ think,
should try to stop such publicity. 1 wmq
very much welcome a meeting with th
leaders of the Opposition and seniof
Members from our own Parly to discusy
matters with them. Obviously, we can..,

SHRI RANGA : And the press,

SHRIMATI INDIRA GANDHI :
Separately, the press. 1 think, the press
has been approached in this matter. Earlier
on, 1 have spoken with some of Members
of the Opposition. [ very much welcome
further meetings.

SHRIMATI SUSHILA ROHATGI :
Has the Government's auention been drawn
o a report of the /ndian Express gaged
22nd  April in which the leader of the
Underground Nagas has denjed fhe state-
ment of the leader of the peace observers
team saving that it js “totally incorrect,
false and mischeveus”. The statement says:

“The cease-fire agreement terms say
that we shatl refrain from importing
arms during the cease-fire period. There
Is no clause in the agreement that the
“Federal Governmemt™ shall not seek
help frem abioad.”

I weuld tke 1o kncw frem the Prime
Minmister if 1kere s eny tuch clause fn he
agreepent which pichibits  them from
D portirg &ny &ims fiom Cuisice i il there
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is, how is it that the people are acting in
contravention of that, and if there is no

such clause, would the Government think
of incorporating one?

SHRIMATI INDIRA GANDHI: To
the best of my knowledge, there is such a
clause in the agreement and there are, as [
said earlier, a small number of people who
are going against this suspension of opera-
tioms.

o WA AW g| A qged A
wit #g1 s wrfgen snfge feafa o
wr g @ ] A e 4 § e
feafa aga & warw § ¥ww gow &
g &1 Fgt W) AW s sifeer
fargrefm | F A o &1 afes &
% a7 & @ifaw am g 9 W@E
sRAagm g s wF and
weRTmd WO | frw ARy T iy
g, Sww rgm g fF A ¥ A
# qifreart S Y gaTd SR ATh-
dog Hgal § 1 § wgar g 7w AR
T F T A TG 99 I AT AZ AT
G § A w1 9g @h AR ¥ oAl
FOI F fAr qac & 7

steelt gfrr @it @ o AW
qar &1 g § )

St waT WIW YR wT WY TR
T aEa ?

sftwet gfiy sk @ gET 9 gEET
wré sfomr ad i § 1w wren fied

Fwgr &, (T,

MR. SPEAKER : She says that she
will enquire if he gives her the information
whatever information he has... (Interruptions)
He means helicopters 7

SHRI KANWAR LAL GUPTA: It
may be helicopters or it may be seroplanes.
They are of Chinese amd Pakistanis...
(Interruptions)
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SHRI BAL RAJ MADHOK :. Whether
they are Chinese or Pakistanis... (Interrup-
tions)

MR. SPEAKER : Both are foreigners,
whether they are Chinese or Pakistanis.
But there are no aerodromes there. The
planes cannot land.

THE MINISTER OF DEFENCE (SHR1
SWARAN SINGH) : May I say categori-
cally that it is absolutely incorrect that
any helicopter or any aircraft of any other
country has landed in that area ..

= WA W9 g9 © T Iy
ULy, arfad # F fordr Ja g

MR. SPEAKER : Order, order.

st ¥z A qow : fediy Fw
IE TR @A 3y qeit 2 fgmn
MR § | TIRE TEES w |

MR. SPEAKER :

I am mysell going
to say... l[-hl‘!rn_tprfan:;

st MET aTw g ;g AT AR g

MR. SPEAKER : If they have landed,
it is a danger both for the Government
and for the Opposition, for everybody. As
regards enquiry everybody will be impartial
He says that, according to his information,
nothing has been done...(/nterruprions)

st WAX @ U S Agd,
foegia 3 &, S AR "amr g

MR. SPEAKER : If Mr. Gupta has
got any information, what I am saying is
that naturally this is a matter which the
Ministry will be very anxious to look into
and see that a serious thing like this would
not happen.

st wew fagrd  awRdt ;e
Ay, W FAC A QA A ST NG @
&, ag aga fTw & 1 S we
sz frfam =aafsra s 1 %=r &,
0 & g & 1 e F "R 9%
IR O TR R | K W I WA
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aoft ¥ ag foan B o7 wqw adi @, @1
qaT FEY | Afed greT W wEw &
fe dmr «ff 2......(swawtw).L.L

H WA S T YA WAT AT
f wrgw & Wt g A B O wew
4

st wzw fagrdt aRdt - W Ag
smam fF N arsra Y rf W F
3 & 97 AT 9g o AF g1 afew
faar qar sy ww wg & fr Tar AL
g ag Sfed A@ R

MR. SPEAKER : This is according
to the information that he has today. But
it does not mean that he will not enquire
into it. After the Prime Minister has
said, ‘Give me the information; 1 will look
into it*, that is final.

off <fr Tw: w9 9NE AA AT
gaTEd, 4 aren & fod F7 @ @ A7
# | wsqer WAET, AT TART AT HAA |

SHRI SWARAN SINGH : I would
like to say this very clearly that the Army
is present in Nagaland at various places.
All the places where helicopter or any of
the aircraft could land, are very much
under our control ; they have to be under
our control. It is a very serious thing that
he is saying that our air-space has been
violated and that our Air Force and Army
do not know. “This is a very serious charge
and [ strongly repudiate that. It is
amazing that, being a responsible Member,
he should make that statement on the
floor of the House. If this information
had come to him, if any man has reported
to him, his first duty should have been to
tell me that this is what he has heard, but
he has never done any such thing. So, to
say this here is something which cannot be
accepted. This is unnecessarily raising an
atmosphere of tension or atmosphcre of
scare which should not be countenanced at
all. It is my duty to contradict it with all
the emphasis at my command.

s wwe W g wEw g,
FER AT qI3 & wE §—H T g §
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femi or fafedt & st 7 o &¢
Farar g | ¥ 9o wdew ¥ ST |rEar
{FmrTRtmyal ¥ agrd
AR S AR A R E afe @ A
fixqw @i @ T 9 F@Ag
TR ST R T R 7

MR. SPEAKER : What the Minister
says is that it is a serious matter and he
wishes that you had told him earlier. This
is what he says. Even assuming that there.
is a small percentage of truth, it is a matter
which should not be highlighted on the

floor of the House. He wishes that you

had told him earlier, so that he could look
into it...... (Interruptions)

SHRI KANWAR LAL GUPTA : They
do not take action against rebel Nagas.

MR. SPEAKER : If there is some-
thing like that, it is a serious matter, not
for Government alone.

ot ®o Ao forarst : qTEA fafrex
qTET A ¥W WET T IO W @ q¢ Fq
fF o ¥ S SrET AR afeere &
ey &N, 91 5@ o fasre fiwar s,
39 AiF-uifid # arEa F T 7 fa=me
fowar g 1 & & 99 & AT STEaT
iR mAN-oNd & a7 o7 S A
faar faar @ fe agi & 2f &% ¥ 7
AR F 1 AIAZ IIA G feww v
/i &1 gfgard & a1t ¥ woeT Oaw-
qfdgmar 2 fE sa ¥ a7 5y
srfEi M) §aar 39 o=
wa & gad fei ¥ N agi o7 & &1
fa@EqarsT & AT TR
F2ew & wem@r o AEgE owdr af
ot -7 399 78 M wew g av fr
IT AN FY a TG A AT AAQ AT
fomes o’ of, ¥t At ¥ drw w7
axg?

st wfiqey wiy © Wy gy,
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Mogemrdfe =i o vy ¥
WA @R

Before 1 arswer this question, T would
like to protest about the allegation made
by the hon. Member, Shri Kanwar Lal
Gupta, against the Defence Minister and
myself. 1t is very wrong to say that we
know of such things happening and yet,
we are doing nothing...([# érruptions) |
would appeal to all hon. members that, if
they get any informiation like this, which
concerns the national interest, they should
come to the Minister concerned ; they
should immediatelv go to the concerned
person oT to me to let us know, so that we
can look into it.

st waT W T © H}TAY GEY qy
& Toa T W g

st wew fagrd awddt : weqe
wgvey, ¥ gu o fadw v g 5 v
R a@aT oA, A IFgIE T
T a% | g @R o faderd ¢ fe
7g...(smwam)

SHR1I SHEO NARAIN: It was his
primary duty to inform the Prime Ministr,
They want to get cheap popularity here.

MR. SPEAKER : Order, order.

What the Prime Minister has said is
that it is not that you have no right.
Every member has gol the right to take it
on the floor of the House. She says, it is
a serious matter, it is not a Party thing or
any such thing. She only says, “Could
you not inform us so that we can inquire
into it and give you the information and
save the situation if there is something
seriously wrong”.

SHRI NATH PAl : Throw soms light
an it. You in your judgment silenced Mr.
Kaowar Lal Gupta from proceeding with
the matter, and we accepted that. But the
Prime Minister has now resurrecied the
matter which you had already asked us to
close. 1 am glad about it...([nterruptions)

Both the Prime Minister and her
pollcagus said that we shopld not havg
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tried to highlight it on the floor of the
House, You, Sir, have opined that it
being a serious matter, we ought to have
written to her. I do not know upder
what procedure we have to write.

MR. SPEAKER @ After all, we are
all interested in the nation ultimately.

SHRI NATH PAI: Does it mean that
we are to raise only trivial matters here
and raise the serious matters privately with
them ?

MR, SPEAKER : The rules permit
hon. Members to take them up here,
There are absolutely no two opinions about
it.

SHRI NATH PAI : We refuse to
communicate to them. We shall raise
everything which is in the interests of the
country only on the floor of the House.

MR. SPEAKER : Next question.

. SHRI R.D. BHANDARE : 1 also
want to seek some guidance from you. In
the interests of the country, if any
information comes to the knowledge of a
Member, is it not his duty to inform the
hon. Ministers ?...

SHRI NATH PAI: We do not trust
these Ministers. We shall not communi=
cate to them, but shall raise it in the House.

SHRI R. D. BHANDARE : I certainly
agree that he has got the right to raise it.
There is no doubt that it is the right of a
Member to raise it. 1 do not dispute that
right. But at the same time, in the interests
of the security, integrity and sovereignty
of the country it is the duty of every
Member to inform the Ministers of it.

T gry ¥
*1411. st o fag west oA
e oot ag qarH o o w0 e
(%) w7 we ¥ FEe w9 fae-
forarerat & astg grr ¥maw w7 S
w Yfvaw wot # wiegy F & Fda
fem 2 ; ¥R
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(=) T daT frfa 1 GHT EE
A s ok fFee F e @ S H
oy gy Aied g GfE d w H oty
g1 ¥r-gw v gwifmr & A
frar o7 ?

- THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA)Y : (a) and (b). It is proposed
to give college boys an option to join one
of three alternatives namely, the NCC
vder the Ministry of Defence or the
Mational Service Corps or the National
Sports Organisation under the Ministry of
Education, details of which are being
wotked out. 1t is estimated that the
numbers who would opt for NCC under
this proposal would be adequate from the
defence point of view.

it et fog et : e, &=
ug 7g WL A {12 FT i
T 2600 FTH AT 5000 THAT F A
@t AR T A oEF AT @ A
# s wgar g fF o7 et § owqr
g sfirsray s < A TEh aTe A Ay
=g forr & < meffaw iy @i 27 8
T AfTST FAT BT, SR AW G
T &y gAY TR 9% Iy W ?

SHRI M. R, KRISHMNA : For some
timé, the NCC was a compulsory subject
In all the colleges. Now, in order to give
the boys the option to choose one of the
thré¢ schemes. the FEducation Ministry
wanted two other schemes to be introduced.
As for the empioyment of the people who
have been working in the NCC, they will
be there because two additional schemes
have come and for these schemes also we
nead officers who have already trained the
boys. The NCC number has been reduced
in order to give them intensive training,
defence-oriented, and to make them really
more useful for defence purposes.

off veie foy aredt @ s, o
g W g F 7 gEFET 1 aQ
f gerarl, wreTETe AR e & f
R qar g A Ao wdT §
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qar g™ # B wa Wi 3w e I!"-’r
O HT R § A T gEE ¥ AL I
it &, W=, ﬁﬁ?{x‘-ﬁwﬂﬂt'ﬁaﬂm
#, 3T A7 F i off AL A wd-
ardY w1 ?

SHRI M. R. KRISHNA : In regard
to the expenditure on the NCC, the State
Governments are very effectively represent-
ed. Whatever expenditure is incurred is in-
curred on the instructions of the Centre
and the State Governments. The principals
of the colleges are also actively associated
with it.  There is verv little chance of any
fraud in these institutions,

SHRI SRADHAKAR SUPAKAR:
Mav I know whether any minimum per-
cemtage or ratio of the NCC to the two
other schemes will be fixed ? Since the
National Service Corps and the Mational
Sports Organisation have not yet been
finalised and properly organised, may I
know whether the NCC will continue. in
its full vigour till the other two sch&mn
are properly organised ?

SHRI M. R. KRISHNA : The college
students will hdve to select one of the
three schemes. To that extent, it fis
compulsory. Therefore, it will cover the
entire student population of the colléges.

oft tfe o - weme WAy, HTHR
¥ ot e fear 2 AmAa fez R
stfirerer %1t ofeas aar faar o, & @<-
FIXY wn AE e ol
s o e o @3 A g ¥
famfaer & —f orfeam o svear &
FY aTF ¥ §T 997 A 9T ZHAT AN AT
T & AT 77 dfaw wfiery, frasy fr
wiferar #gd §, 24-56 a9 F IW I
& fod wfqamt fawa a1 33 #1 a6 @
sq1e fear § ¢ were frav @, &Y 5w o
¥ qr srfarEr At wd F oW mwe qgt
feat & at sifersd & avw § qar fgr
g?

" SHRI M. R. KRISHNA : The NCC
fadets are Dot supposed to take to army,
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They are trained to serve our country
during peace-time and also at the time of
emergency.

ot <t T : & & wiferaw & 4w
¥ oY gar €, SuS gvaew o ° o faas
wTEE?

THE MINISTER OF DEFENCE (SHR1
SWARAN SINGH): This matter has
been considered and we feel that that it is
not necessary to introduce conscription.

SHRI MANUBHAI PATEL: The
Education Ministry has not given a fair
trial to any of the schemes. The National
Discipline Scheme was started and it is
switched over to the National Fitness
Corps. The NCC was a compulsory scheme,
and it was liked by the students and it was
giving good results. May I know the
special reason which weighed with the
Defence Ministry to convert it into a
voluntary scheme 7

SHRI M. R. KRISHNA : The Inter-
university Board suggested the NCC being
made voluntary. It has been made
voluntary only to the extent that a student
can opt for either the NCC or National
Service or Sports.

SHRI N. K. SOMANI : Most advanced
countries of the world today have military
training and a certain period of service
compulsory. - In view of the fact that for
developing the physical as well as the
disciplinary faculties of the young person,
para-military training is very important,
is this step not a retrograde one on the
part of the Government of India 7 Why
does the Defence Ministry deny itself of
the best talent of the young people in this
country by making the NCC optional ?

SHRI M. R. KRISHNA : We are not
denylng any students who are keen to take
to the NCC of its advantages. They are
welcome. But at the same time, we shall
have to give them the option in case they
want to choose any other schemes ; they
shoyld be allowed to choose pther schemes
alsp,

SHRI SAMAR QUHA : In view of
the fact thap the NCC trainining waq
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introduced in the wake of the Chinese
aggression for two specific purposes, firstly
to impart a sense of discipline to the
students and secondly to provide a second
line of defence or some sort of reserve
by imparting military training to the
students, and in view of the disclosure
made by the Defence Ministry in their
report that 16 divisions of the Chinese
Army have been stationed in Tibet and the
Pakistani Army has been doubled since
1965, may 1 know why Government consi-
der it desirable to make the NCC training
optional ? [If there is any recommenda-
tion from the Education Ministry that some
other sports scheme etc. should be there,
then during the first year, why should all
the students not be given compulsory NCC
training 7 Then, if necessary they could
be given a chance to have training in the
other two aspects.

SHRI M.R. KRISHNA : All these
things have been considered by various
committees, and it was found by the
Defence Ministry that in order to improve
the intake into the IMA we should make
it optional so that we would have the
chance to pick and choose and really get
the cream of the opting students who could
be trained for better purposes.

SHRI SAMAR GUHA : One-year
training in the NCC map be made com-
pulsory : afterwards, they could have the
option.

SHRI VIKRAM CHAND MAHAJAN :
The hon. Minister has just stated that the
object of making it optional is that they
want to create a more efficient NCC. Does
it tantamount to the admission that they
are unable to train a large number of
NCC student 7

SHRI M. R. KRISHNA : It is not
80, Last year we had about seven to eight
lakhs students. It is not because we have
a dearth of instructors that we would like
to curtail it ; it is mainly because we would
like to train them properly and efficiently.

SHRI S. 5. KOTHARI: I have no
quarrel with the Ministry in taking it optio-
nal. But would Government modernise
the forcs and see that the senior cadres

gyring the lagt two years at least are given
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advanced military (raining so that during
times of emergency they can be really use-
ful for the internal defence of the country ?

SHRI M. R. KRISHNA : Actually,
selected and trained students are attached
to the military units where they get really
regular military training.

SHRI 5. S. KOTHARI: 1
advanced training.

it TRTETEIT AT g g §
@R ™ &1 ifvgw fawq v o1 @)
¢ 1 gEt wel § woe wEEwEr 1 -
o=y # 9 @rE & afawar /en-
Y § 98 AT Aeal § & € afw aul
® 9@ aF gg A9 q9E a0 @O
TTo dro #Yo F FYX wher qearey #1
frawT T =@ & w31, fRaw wfa-
ST 3% gE0 AT 3 9% fargiw fin
wriadl & a1 FT F1d four Sz &
gfaws, afum @9 1 @1 @1 7oA
g Etgfrag Tfdaama @ &
7g wEE & "WRIaT § owfad §rEw F
®E?

SHRI M. R. KRISHNA :
nothing to do with the Madras agitation.
As a matter of fact, even in Madras about
90 per cent of the NCC cadets are very
keen to get this training. As regards the
amount spent, we have spent about Rs. 16
crores annually in the last 2 ycars and we

would be spending almost the same amount
this year.

meant

This has

aTTTere awew gfew
-+

1412, sit wgrow fag "t
st fao Ao TrreN :
st o o fog A :
st WAfgw-wrd @ g @R &
waT F0
() ¥ F@WR aIMEE § /AT
gfvrw &Y g&ar § gfaw <& & a § q@i
Y GE ¥ 7T F1 wE S e agl
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FT G & SR 99 O g A €
agraaT w6 T4 3 W g W)

(=) wiviy o€ wgrmar &1 &=RT T
g7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). It is not correct to suggest that
there has been any lack of response to the
request of the Nagaland Government.
Arrangements have been made after consul-

Oral Answers

- tations with the State Government to meet

their security needs ; the House will pot
expect the detailes to be disclosed.

=it g fag ATt @ weqe AEEE,
AT E F wiaf«F aaw FT g9 & qEY
awe Sa% g ag g e fadrdr s
qEEET 57 F &5 A F W E WK
wqueT  Sfre 39 & fag sl &1 9
T ¥ X § A ATIEE F1 gfAw W R
facaga & AR 1 9w gfew @
gl gw & & 9g wiw e
AW § F1 § aT a1 g & VW7 AT
a7  fF AT A F@RA W9 &
FTGAT #1 & fF 37 FY 59 AHET AW
z fgir arq for ol F wifce agi #E
% erfags @€ &1 A as !

sit gty fog : ag a4 & fF amm-
FefrgwRIgm aa A g fF =mi
g€ gfem & 9@ WX agi & 9
gEE & Y & Wi owAnE gfew R
IR GRS

it wgrorw g WAt @ ag o faEiEY
o7 qra &% gorrx sfafaa i § vk
g WA ¥ FAEE qgH F oFr
FE A WX ITEH N agT T,
T g S F1 AFA FT K T 99 37
T 7T HT gHA § 7 FH A ATIRIE
# gfere ®1 & BT BT | T -
fora} #1 9 fF 9 qOA AT qwar §
g1 91 |1 A% & fae 9 feaw ds=m
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g § feael wiw & oY o ey o
e FET AT I NEFE A
RET. & 7 W I F 730 I IAH
Tzi X ez @dt g S ord - At
& qar agar e F fag wel
R, TR R

&t graaw fag: 7z @ aawTAr
e g fs 91 @ wi e e
3 war ) A G A FET T A 3
frgvay win st & QU o
wfew & s @ %1 arq f g F Am-
g qzer Tt ag A@ 390 g F gfea ¥
T S gAr i we § A
ot T N T A E R At ® A
ﬂ’wmw«’r?tﬂél

-
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L% e We W ATAE T &
f e ) gfew ¥ wER A A ¥
A 200 9T 997 fa W W wogEy
¥ oy 71 @ A, w99 % A5 fawf-
@ ¥ ¢ oy T IR F 9
¥ 3, wre ¥ 1 e @ 8, afx &
Y 99 g% ¥ madae A qur fear g 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS  (SHRIMATI
INDIRA GANDHI) : It does not arise
out of this gquestion. There is some dis-
agreement there over the boundary,

g IR PN A &
#=2T g8 M) 919 3T 9 8 gy
F § A W@ W AR # Twar. @)
aga sferedl & amar FW AT g
gew 7 AT T T A q
G | § A wRaT g R W At &
drifeei @ w9 r wfoww W afe
fa)feat gra A T G saret At
89 T I WA WX G
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=t gtEaw fag w1 get g
et & fomr o< gfew s =Y s AT &
ar azi fadaifid) e 9 A gRE &

form g1t & w8 97 7 o wErg 7

At gew @ woEw  FT ARl ¥
amf=i §1 ¥ fau oEws fraw
fosrar @ & 7

SHRI HEM BARUA : In view of the
fact that the Indian Army operating in
Magaland has been immobilised because
of the so-called suspension of operations
agreement and under cover of that lawless-
ness is spreadine all through Nagaland—
even Mao's pictures are liberally distribut-
ed in that part of the country, a fact
which the Home Minister admitted the
other day—and also in view of the fact
that because of this situation a parallel
government of the Nagal hostiles has been
set up and stablished and strengthened, is
it true that the Chief Minister of Magaland
wants the police force to be augmented to
meet this sitvation with his own strength
and mot with the strength of policemen
imported, mostly from Andhra Pradesh and
Madhya Pradesh ? If so. what is Gowern~
ment’s reaction to its proposal ? )

Ora] Answers

SHRIMATI INDIRA GANDHI; What-
ever forces the Nagaland Government have
asked will be provided to them. Obviously,
we canpnot go into the question of where
they will come from and so on.

With regard to the other governmeny,
the House is well aware that the hostiles
have a so called governmept of their own.
It is not true to say that they are being,
strengthened. ’

With regagd to owr sesusity forces
which are there, they are certainly not
immobilised. Any case of lawlessness or
violation. of the suspension of operations
agreement will-be dealt with very firmly,
and is being dealt with.

SHRI HEM BARUA : She has not
replied to my question. She says that
the Indian security forces are net immobir
lised begause. of the. so-called. cease-fire
agreement. My question, is different.
There is- internal diserder in Nagatand
because of the fact of the so-called cease-
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fira agreement operating there and because
of the fact that the Indian security forces
have been immobilised. . In order to curb
this, he wants the local policé force to be
strepgthened, What have the Gowemn-
ment done, in the matter. 7

SHRIMAT! INDIRA GANDHI: I
have said that whatever they ask for, we
will try to give them.

SHRT D. C. SHARMA : There is no
doubt that though thz armed forces are
not immobilised there, their usefulness is
restricted. because of the dirctions issued
from the Ministries bere and also on
acpount of the fact that we have not been
able to bring about stability in Nagaland
wuh the negotiations we have undertaken.
{s it not in our interest that the Border
Security Police which works in all such
Stafes should be strengthened there and
they should receive the kind of training
which the Army personnel for operations
at. high altitudes ?

SHRIMATI INDIRA GANDHI : The
Border Security Force does exist and they
do get the sort of training necessary
wherever they hoppen to be posted.

HATHIE W

*1413. o wie Tt : FAT W
wefy. ag aam F F0 FOn fR

(%) 7o ATy wew ar fwtw
& gE & T
U (=) afr g, A Ew AR

(). gewr frafr &% @9 Q@ &
AL

. THE DEPUTY MINISTER. IN THE
MINISTRY, OF DEFENCE (SHRIL M. R.
KRISHNA) : () Yes, Sir,

" (b} The road is- beng constructed fmm'

both ends. The work started from Himaehat
Pradesh end in September l964 and from

Ladakir end in Jums 1965,
= (c) Ttis expected that a fair weather
7 Ton road will be consr.ru:ted by Décem-

b 1969
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it gt argen ¢ Fuv T A a7
qATA FY FIT FI fF a8 AATS-NE qTF,
wrefirr # arfiverrT % gw Wk ¥ ¥
&7 ¥ gov 71 efee § T gU IR o
q oY 1 & QU T F Qg q@ w\w
FEH P WE?

O I F Al @ e i
AT A AR T F AT F e qwer
2 9z 9% Nt T A A N A Do
% ? drow ¥ fo¥r feme woar e oy
&t qadfy gy F ?

SHRI M. R. KRISHNA : About this
road, we have kept about Rs, 20 crores
for it._and the work is expeditiously done,
in spite of the fact that there are lots of

difficulties, because for nearly six months
the land is not available for our workmen.

. SHRI'RANGA : He has not answered
it. He has suggested another road to be
laid, and what is it that they are trying
to do about it,

st e amgEr: ¥y AR wAE

F oY weF 2, FHTT AGHH ITH AR

qF B LA W FER R oSw ¥

orew ¥ folr. #1 wew ag T #

qoAT 8, MR AR AT A 7 ¥ gw
g ?

" SHRI: M: R. KRISHNA.: [ do net

have that information at the moment:
This road is about 276 miles in length.

MR. SPEAKER : I am told he is
asking about some other road.

SHRI M. R. KRISHNA : 1 would
not be able to give the answer now.

ot wals aveen : | g wATen
Pe/A TR ST AEEE . qEe
Ft fery arelt 9gw FIRCH qErAr

SHRT M. R. KKISHNA : At least
let him mention the names which this road
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is going 10 connect, and then I will be able
to give him some information.

=t swTEET wred o WA g
T dt aqemn g R ag & WA Y
wEE

SHRI BAL RAJ MADHOK : For a
long time it has been suggested to the
Government that this road should be
built. 1t is good that now, after all, thay
have started the construction of this road
linking Manali with Leh v Rohtang pass.
May | know whether the road alignment
selecled so for passes near Himachal and
the area which is now under the occupa-
tion of the Chinese, and that it has been
suggested by certain leaders of Ladakh that
the alignment might be changed so that
the road does not pass near the border
which is not really Chinese but which has
now come under the occupation of China?

Secondly, may 1 know whether the
road from the Manali end has been com-
pleted at least up to Lahaul and whether
it has become motorable or not ?

SHRI M. R. KRISHNA : The work
of construction from Manali end started in
September, 1964. Already, in February,
1968, about 178 miles of the road have
already been constructed. The remaining
part of the road has to be completed by
1969.

SHRI BAL RAJ MADHOK : The
questicn is whether the road from Manali
to Keiling in Labaul has become motorable
or mot.

SHRI M. R. KRISHNA . All these
roads will be fair-weather  roads.
(Interruptions).

SHRI M. R. KRISHNA : Fair-weather
road means it is motorable.

Industrial Production

*1415. SHR1 5. K. TAPURIAH:
Will the PRIME MINISTER be pleased to
state :

(a) whether a decision has been taken

to replace the current official index
for ipdustrial production with 1956 as
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base by a new :eries with 1960 as base ;
and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER (DR.
SAROJINI MAHISHI) : (a) Yes, Sir.

(b) The revision has been made to
improve the coverage of items included in
the index. The change of base to a more
recent period with a better coverage is
expected to reflect more adequately the
progress in the production level of India's
diversified industrial economy.

SHRI S. K. TAPURIAH : This is a
good decision, but there is another point
at present there are different base years for
different commodities ; for example, for
industrial production, the base year is
1956 ; for wholesale prices, it is 1952 ;
similarly, for agriculture and industrial
prices, the base year is 1950 and 1961 res-
peecively. There is a wide variation in
the number of base years. May 1, there-
fore, ask from the Prime Minister (a)
whether there is a policy to automatically
change the index references when coundi-
tions substantially change and (b) whether
there is also a policy to bring all the
economic indices under identical computa-
tion ?

DR SAROJINI MAHISHI: The
Central Technical Council advised that
the base should be as recent as possible.
That means, the whole index numbers
should be brought up-to-date. And in
accordance  with  that, efforts are
being made to bring the base of the
economic indices up-to-date. As the hon.
Member knows, the base was started with
1946 and it consisted of 35 items at that
time ; when it was shifted to 1951 it con-
isted of 85 items ; in 1956, it covered 201
items, and after that, in 1960, it will be
covoring 320 items. Therefore, the base
year changes according to the industrial
pattern and also a change in the structure
of the industrial progress and diversified
economy of the country.

SHRI1 S. K. TAPURIAH : | am very
sorry ; she just possibly read the answer
that was given by the department. I my-
self said that it is good. I asked whether
there was a policy to bring the indices to
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one common year instead of having diffe-
rent base years.

DR, SAROJINI MAHISHI ;: Efforts
are being made by the Central Statistical
Organisation through the industrial wing
of that body and it is the imtention of
the Government to bring them under the
same year.

@ Wt H Aovelt deF gra W W@
Lol L

+1416. sft wwTW AW : FT
wifrward G o7 w@R &Y FOU o
fis :

(%) 7m o 8= & fie Jorl 9 &
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(@) 71 7g W a9 ¢ W @*
qfcarrersy @@ aqr fIew S
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() afz g, @Y 5§ T IR TI
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (o)
Regulation of Banking operations within
Nepal is the exclusive concern of His
Majesty's Government of Nepal. Enquiries
made by the Government of India do not
confirm any discontinuation of monetary
transactions by Nepalese banks with border
areas adjoining India.

(b) Raxaul is in Bihar while Birganj
is in Nepal. No information has been
recelved about the business activity in
Raxaul town having been adversely affected.

(c) Does not arise.

SHRI BAL RAJ MADHOK : May I
know whether it is a fact that since the
devaluation of the Indian rupee and the
insistence of the Nepal Govermment that
only the Nepali rupes will be accepted as
legal tender in Nepal, some kind of black
market in Indian rupee has started in that
area and that Chinma is trying to collect

Indiap cyrrency from the Nepalese markgt
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and uses it for other purposes in this
country ?

SHRI SURENDRA PAL SINGH : As
far as our kmowledge goes, it is true that
the Indian currency is no longer legal
tender in Nepal, but there are no restric-
tions on the import of Indian currency
into Nepal or export of Indian currency
from MNepal into India.

SHRI BAL RAJ MADHOK : It is
true, but my question is, a large number of
Indian currency is being taken away from
there, being collected there, and from there
it is being taken by China ; they collect
Indian money from Nepal and from Hong
Kong and they use that money for the
purpose of subversion and aspionage else-
where. Therefore, will any steps be taken
to prevent this kind of entry of Indian
money into Nepal and being used like
that,

SHRI SURENDRA PAL SINGH: I
have no information on that, but I will
look into it.

STETR-aTE HAT 9T qrfee g g e
quT s
+
*1417. &t TAMEATT T®l :
st SRR
sft foro @0 oy :
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(sft 7o Wo W) : (F) 8 weAD 1066
® A & w7 wA1F G s gur
91 39F 9, qfeRTT & 9 gy
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seqrs wfawT#, A feemr-gmmdr &
748 @1 o & forg 9 s 1962 §
A a0 ¥ Foom w1 form am

(@) @ amear + FAAE 4L R
fF v &= & @iy w1 afmfog Saie
Mg I M oF W AN o7
TR F T F I3 § IART WEAA-
WETT Y T | W a7 e
vsERAFTEHF 9@ W awem o
fedt o O 7 @ A w0 & fae
&arT ¥ oY mffea W B SfteTe
@1 ¥ A A gfar T 13 e,
1987 Y Fwewr ¥ fadw weh & o
Fgaeq 59 waw ¥ faar a1 s W%
AT JEEET FT SO AESE fRAT o
L4

st oy At : fow e faw
weft o A e &, s ¥ wrer B
qifFeETT & §CW BEd WA A T
wYT 7% faest o difewm =¥, o 9w =1
o afmm Faar 99 § I aifeee
¥ gearme a4l fF 1 Q@ T ¥ TR
Far A Wy ?

st @0 o Wi : osET A wEl,
qffeT g T FT F I
gars A dvwr w1 frafon s g W
Ty amz TR e A a®
oY FT |

ot TETIET Qe §A ag wgh
a1 | Fare ag o1 f S gEveT A fed,
9% ¢ weE qar foaFa § 7

it @o To WA : AF AV TEH A
a2 ) & T F AT AT AT ST @
£ 1 o3 wdY & fe o arahe g ot swaT
Twras w0 ¥ IR wE e w®
TR AT AN @ AR T A
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ilmmm? T e
O ¥ 77 71 T AR gy @w T

frmiTe v A & oF W
FaTs iz Prar | de waiEd X 0%
T AR R T awt wEter A @
T 9o ¥ g N Tt wafor R @
@ ? oA ¥ I zamh oy 1 B
i AT aheg # war & fF oEw
T T TE S wey | § e STEar
£ F 1 o s nl wwd @ W TR
aTed ? TEw Jo W e 3 ) e
TRy UF waar o @ TR 3
oot AT wET ST & v A R
st g oifeee gETar s=r W
s g B e g
ol Ewwrwg &7

W Fe o W ag ww AF
A gm Al W R W@
A g 5 oe% e &
S 9T § A ATIEE S § O§ ) 9w
qT IAFT FEAt AraE & A goandt
FOL AT § 99 7@ € 2w &
& o w3 XM s dfiwiww o e
FM | wfamg 0% ¥ W oowemw &
& PO 2 A1 TN SO &t o 2
STEl a% gEL aAFT &7 T &, WA
gIE B ¥ f wrgw & | W gw wmn
<& & e wfaged Y% ¥ ag wor &
HTTT |

MR. SPEAKER :
Short notice question.

Mr. Nath Pai.

SHRI NATH PAL: It will bo a mis-
nomer to call this a short notice question.
This is the longest notice—1 gave notice of
it on the 4th and today is 24th. 1 do not
want to indulge in such inexactitudes and
1 thought it fit to bring it to your notice.

I hope vou will take same nme of my tub—
ission to you,
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MR. SPEAKER : The ministers also
have to agree, as per therules.

SHRI NATH PAI: That will come in
the course of the supplementary why this
delay ?

SHORT NOTICE QUESTION

Passenger Fares on Konkan Coast
+

SNQ. 24. SHRI NATH PAI
SHRI SHIVAJIRAO S.

DESHMUKH :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government have been in
consultation with the Government of Maha-

VAISAKHA 4, 1890 (SAKA)
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Government, according to the statement,
‘have communicated their agreement to a 7
per cent increase in the passenger fares
as recommended by the Konkan Fare
Committee. My first supplementary is...

MR. SPEAKER: He has already
asked the first supplementary—when the
reply of the Maharashira Government was
received. Ithought for a short notice
question such a short supplementary was
very good. Now, his second question.

SHRI NATH PAI : There was a rea-
son for that simple supplementary. The
report was received by the Masharastra
Government long ago. But the Mahara-
shtra Government, which has been guilty
of designedly neglecting this area which is
the cause of the defficulties of the Konkan
area, was deliberately avoiding conveying
its decision to the Government of India,
b the civic elections in Bombay were

‘rashtra on the issue of the | fares
on the Konkan Coast; -

(b) if so, the views of the Maharashtra
Government ; and

(c) Government's reaction thereto ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V., RAO) :
{a) to (c). A statement is laid on the Table
of the Sabha. [placed in Library. See
No- LT. 1015[68]

* SHRI NATH PAI: Will the minister
.kindly read the statement ?

MR. SPEAKER : No.

SHRI NATH PAI : I do not want to
raise so many protests on a single day. I
was given a copy just now, half a minute
earlier.

MR, SPEAKER : It would bave been
kept in the Notice Office.

. SHRI NATH PAI: When was the re-
ply of the Maharashtra Government re-
ceived ?

DR.V.K.R. V. RAOD ;
5 days ago.

About 4 or

SHRI NATH PAI: I want you to be
# litdo indulgent, Sir. .The. Mahgrashtra

pending. 8 lakhs of people of the Konkan
area are voters in Bombay. The maha-
rashtra Government did not have the
courage to say that they agree to the. in-
crease in the fare and they were postponing
it. Is it not a fact that the committee’s
findings were available to the Government
of India and Maharashira Government long
before the elections took place and only
to influence the elections in a manner
favourable to the Congress Patry in Maha-
rashtra, they were delibrately avoiding tak-
ing a decision, because the decision was in
favour of accepting the recommendation 10
increase the fare 7 What is the response
of the Government of India regarding the
provisos put by the Maharashtra Govern-
ment for its acceptance 7 Has the Govern-
ment of India accepted these provisos and
if so, may I know whether the Government
of India will make the necessary subsidy
available, because it is beyond the power
of the people to make any more contribu-
tion, if the fare is to be increased, this be-
ing the most neglected part of the count-
y ?

DR. V. K. R. V. RAO : Listening to
the hon. member, I was mnot quite sure
whether he was addressing this House or
some other audience outside. I strongly
repudiate the various insinuations and alle-
gations that have been made by the ho.n.
Member about the Maharashtra Gove n-

-went. As far 8y we are conceraed, the rgr
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pesi was scat to the Maharashtra Gowern-
ment on 18th or 19th of December. We
have been reminding them and they have
told us that the report was under their
consideration. What the reasons were
which were under consideration by them is
something on which I am in mo position to
giwe any authentic opinion.

SHRI NATH PAI : That msans, you
agree with me. Of course; [ would not agree
with your insiogation. Otherwise, 1 would not
be on this side of the House. (Inferruptions).
About the specfic question whether the
Governmont of India have accepted the
provisos, it is quite clear the hon. member
bas not read the reply. The Maharashtra
Qovernment have raised five issues. Re-
gardiag (i) and (ii), as | have said in the
stmement, the Director-General of Shippiag
bas already ipitiated an enquiry and the
eoquiry is in progress. We bave requestied
him also to include in his enquiry issues
{iit} and (iv), namely, there shall be no
change or revision of fares for the next
three years and mechanisation of Padaws
by the Company.

About (v) which says that hte Central
Government should agree to undertake
dredging on an emergency basis at some of
the more important ports to enable opera-
tion of more efficient and punctual service,
my answer is very clear. I bave said :

“The responsibility for maintaining
minor ports including their dredging is
that of the State Government. At the
same time, Government of India are
always willing to provide technical assi-
stance to the State Government in this
regard and to make availabl on pay-
ment the use of dredgers subject to the
availability of dredgers under their
control.”

“At the moment, we do not have any
dredgers which we can make available to
the Maharashtra Government. The Maha-
rashtra Government wanted to purchase a
dredger themselves. We have supported
their application and orders have been
passed authorising them to buy a cutter
suction dredger of, I think, 500 tons at a
cost of Rs. 10065 Ial:hsb.wiith fmhk;“ 1:1
change component of about 20

within 20 months of the day on which they

mmm,wmquldu.w.
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lable. 1 can give this assurance that if in
the meanwhile the Government of Indim
find some dredger, we are quite willing to
place it at the disposal of the Maharashtra
Government.

SHRI NATH PAT : [ said, because of
the poverty and backwardness of these
people, it is beyond their power to pay the
increased fare. Will the Government of
India make available the necessary sub-
sidy ?

DR. V. K. R. V.RAO : As far as the
Government of India's preseat policy is
concerned, there is no intention of subsidi-
sing the passenger fares of coastal shipp-
108

SHRI SHIVAJIRAO S. DESHMUKH :
Initially, permit me, Sir, to make a grouse
of this procedure. Whenever a minister
was expected to lay a statement on the
Table, it was normal courtesy for the mini-
ster to supply suo motu a copy of it at Jeast
to the members who have tabled the ques-
tion. But neither Mr. Nath Pai nor my-
self got a copy.

MR. SPEAKER : It is 2 new rule he
is bringing today. Copies of the statement
are supposed to be kept in the Notice
Office. 1 will look into it whether that
practice is there.

SHRI SHIVAJIRAQ S. DESHMUKH :
Regarding these panch sheel provisos the
Maharashtra Government has suggested
for accepting the recommendation of 7 per
cent increase in freight rates, will the hon.
Minister be pleased to state whether the
very basis of the Konkan Fare Inquiry
Commiltee has gone by the simple fact
that Chougulaes have changed their time
table solely on the basis of making money
because on the basis of heavy advertisment
they have voluntarily published throughout
all the papers in Maharashtra that the
time table as it stood made thair ships
uneconomic in running and because of that
they were forced to change the time table ?
If the very rates are to be considered on
the background of the change in the time
table, as the hon. Minister has said that
the Director-General of Shipping is making
some enquiry with a view to see that such

& pontingancy does 0ot oocur in futurs, §
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would like to ask, becamse it happened
blatantly in the past without any refe-
rence to the Director General of Shipping
or anybody here or the Government of
Maharashtra and the Chougule workers
ventured to change unilaterally their time
table on the ground that it was ureconomi-
tal and now they have changed and made
it economical, whether the Government
would be pleased to order a fresh inquiry
into the proposed increase in tariff on the
background that the same Chougule when
they applied for the shipping licence had
tmade this commitment that they would not
apply for any rise in freight rates on the
conditions which existed there ?

Oval Arewers

DR. V. K. R. V. RAD ;: Regarding the
first part of the question raised by the hon.
Member the Director General is conducting
#nh inquiry not only regarding the future
Pecause he has received complaints about
change in schedules from the people of
Pabohl who are the party affecied by the
changed schedules. They were getting six
calls per week previously and now the num-
ber of calls would be reduced to three. As
far as other ports of call are concerned
there have been some advantages. The same
people have sent complaints to them, to
me and the Maharashtrta Government.
The Government of Maharashtra has refer-
ed those complaints to the Director General
fof Shipping. He is now considering the
whole question because under the licence
it is quite possible that the Director Gene-
ral may ask the Chougule Shipping
‘Company to revert to the previous shipp-
ing sohedules. It is mot ruled out. There-
gote, the question of conducting another
dimuiry on the basis of revised schedules
Hoes not arise.

Regarding his second point where he
said that the company had agreed not to
raise the fares, it is true when they applied
for three ships in 1963 they said that they
would not raise any Konkan fares. At
that time they were not running any service
to Dabohl. At that time it was being run
by the Bombay Steamship WNavigation
Company a subsidiary of the Scindias.
he Scindias in 1966 wanted to close down
e operation of two of their ships—
*Rohidas and another one—because thoy
““aid they were extremely umsconomical.
“Fhen Chougules were persuaded to buy
“thiose ‘ships in order-tb sun this mervice.
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At that time they seid thet it was most
unecenomical for them to run this service,
‘the prices having gone up and so om.
They wanted a very substantiadl increase ia
fares. Then this committee isell recom-
mended 7 per cent increast as a mosult of
representation made by the compeny.

SHRI SHIVAJTIRAO S. DESHMUKH :
Bir, my question has not been amswoved.
I want to know whether the Director
General of Shipping will conduct an ia-
quiry into the past blatant lapses .or delays
which could be described as breach of
licence ?

MR. SPEAKER : He has already
answered.

SHRI N. DANDEKER : May 1 kiow
whether in the meanwhile this decision w0
increase the fares by 7 per cent is final 7

DR. V. K. R. V. RAO : Most certain-
ly. I have already announced it.

SHRI DATTATRAYAKUNTE ; h &t
not a fact that the BISN Company whieh
went out of business also had asked for
such a rate and the Governmemt of India
and the Government of Maharashtra re-
sisted that and now they have brought in
Chougules there favouring them and giviag
them this mate ?

DR. VVE R.V. RAO : [ do not
koow the preferences of the Government
of Maharashira beiween different shipping
companies. '

. SHRI DATTATRAYA XUNIE: 1
included Government of India also.

DR. V. K. R. V. RAO : We have.no
preferences.

SHRI SOMNAVANE: May [ kaow
whether this increase in rates was agreed
10 by the Government of Mabarashtra and,
if so, whether any conditions were attach-
ed to the increase 7 If any conditions
wore attached, may I hnow whether those
conditions are being fulfilled ?

DR. V.K.R. V. RAO: [ thoyght
I:made it clear. The responsibility -for
determiniog the faces.is that of whe Govern-
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ment of India, The agreement of the
Government of Maharashtra is not required
by statute. Only as a matter of desirabi-
lity we referred the matter to the Govern-
ment of Maharashtra. They laid down
certain povisos all of which have been dis-
cussed in the House. 1 have already indi-
cated that regardiog two of those provisos
the matter is under consideration by the
Director General of Shipping, two more
have been referred to him and regarding
the fifth the Government of Maharashtra
itself has to come to a decision.

=it foret : Fiew g O qfed w0
a g # " qf v af@e
@ &1 9T ¥ O F o @ ger
BTE AT { gUET grat § | AT HT e
TG a1 &9 i gz |iqw w1 f=a
W & 1| 99 gfa| F@ a g &
¥ AR TN o F g aeft M F
A & <y S w6
v fadw fggmr Mar & aifadi & &
wrar & 1 TR a1 feaar agTe
oM ¥ S waTfeul & suEr geeE
afw | 7W e & v off & ag s
argar g feart o F @@ ama §
FE G A IEIUR g & 91
sy faar-fans fear &, 791 % Y S@
A A g & g o fere-fana
fear & a1 4@ wre fear , @ @ AR
# AT g 4T A sawa e @
=T 56 F graT ¥ 7T GO S AT
sfafrar & sl w Yar faer-faad
AgY faram T 2, oY | AT AT 6
#1< & fame-famg v & g 1€ w29
FSIAT |

DR. V.K.R. V. RAO :
nothing to say in answer,

- Oral Answers

Sir, T have

SHRI THIRUMALA RAO : Shri
Math Pai suggested that the report was
shelved in view of the impending elections.
The Minisier said in his reply that the
repoit was submitied in December 1967,
The clections were over in February 1967.
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SHRI NATH PAL :
civic elections.

MR. SPEAKER : The hon. Member
is confusiog the whole thing.

SHRI TRIDIB KUMAR CHAU-
DHURI :  Sir, in the supplementaries on
this question the name of one shipping
company, Messrs. Chougules came up
several times. It seems that there is some-
thing very fishy (hat while the same in-
creased rates were proposed and asked
for by another company they were refused
and this Chougules have somehow or the
other got the concurrence of the Govern-
ment of India—not the Government of
Maharashtra to the increase in fares. I
want to remind the Minister that these
Chougules were originally a Goanese
company registered under the Portuguese
Government and they were doing business
merrily under the Portuguese and now that
the liberation has come and Goa is inte-
grated with India these people who were
reaping good profits under the Portuguese
are also being given all sorts of facilities
now. Will he kindly look into the whole
matter and make an inquiry ?

. MR, SPEAKER : No answer is re-
quired.

SHRI LOBO PRABHU : Sir, I am
affected becanse I am a Konkan, I am
affected because I have travelled in these
ships. 1 would like to ask from the Minis~
ter of Transport whether he would some
day undertake a trip on these ships to
konow the conditions in which human
beings are packed, to know the conditions
of food provided to them and so on
because as long as he is a Minister of
Transport he has some responsibility
pot only for the freight and fares but also
for the conditions of service.

DR.V. K. R. V. RAO : 1 will be very
glad to have this trip in the company of
my hon. friend.

SHRI SEQUEIRA The question
asked by my colleague, Shri Shinkre, whe-
ther the Goa Government was consulted
was not answered by the Migpister, I am
sorry this was rnot done. According to the
answer, the Government of Maharashtra
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agreed to 7 per cemt increase subject to
certain conditions. According to part (r),
the Government of India has already
accepted the recommeandation of 7 per cent,
but it is now asking the Director-General
of Shipping to look into all other condi-
tions, May I ask the hon. Minister the
reason for this hasty action of agreeing to
the increase in fares without first deciding
on the conditions that the Goveroment of
Maharashtra have recommended ?

DR.V.K.R. V. RAO: As I have
already indicated, the Government of
Maharashtra does not have a vete on the
right of the Government of India to fix the
fares. But we have consulted them aad
are taking action on all the provisions laid
down, But they are not in a position to
tell us whether we should or should not do
this or that.

WRITTEN ANSWERS TO QUESTIONS

Report of Study Team on Tribal Development
Programme

SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :

Will the PRIME MINISTER be pleased
to state :

(a) the progress made by the Study
Team headed by the former Chief Minister
of Nagaland on Tribal Development Pro-
gramme ;

(b) when the report is likely to be sub-
mitted ;

(c) whetber Government have fixed
any time-limit for submitting the report ;
and

(d) if not, reasons therefor ?

* 1407.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Study Team has
completed visits to the Tribal areas in all
States and Union Territories, with the ex-
ception of Laccadives and NEFA. Draft
Reports on 7 States [Union Territories have
already been prepared while others are
under preparation.
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(b) and (c). The term of the Team
has been sanctioned upto June 30, 1968 by
which time it is expected to submit its
reports.

(d) Does not arise.
Sending of Docto;s to South Yemen

*1408. SHRI DEIVEEKAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that India has
agreed to send some doctors to the new
Peoples” Republic of South Yemen ;

(b) il so, the number thereof ;
(c) whether Government also propose

. to sell to that country the India manufac-

tured drugs ; and

(d) the nature of assistance proposed
to be given by Government to Yemen
Government for medical training ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Six.

{c) No inter-governmental discussions
have taken place in this regard. Exports
of Indian drugs on a commercial basis will
however be encouraged.

(d) There is no such proposal.

Appointmeat of Separatc Govemor for
Nagaland

*1410. SHRI M. MEGHACHANDRA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state ;

(a) whether the Nagaland Government
are demanding the appointment of a sepa-
rate Governor for Nagaland and the full
implementation of the [6-point agreement
entered into between WNagaland and the
Government of India ;

(b) if so, the reaction of Government
thereto ; and

(c) how far the 16 points are yet to be
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (c). The Government of Nagaland
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have asked for the appointment of a
separate Governor for Magaland. This
request is under consideration. '

There has been no reference from the
State Government specifically relating to
the 16-Point Agreement. As the Members
are aware, on 26th July, 1960, Shri
Jawaharlal Nehru, the then Prime Minister
of India, received a delegation of 15 Naga
leaders led by the Jate Dr. Imkongliba Ao
President of the Maga People’s Convention.
The Delegation placed the 16-Point
Memorandum before the Prime Minister.
The propesals contained thercin were fully
examined and in keeping with the Govern-
ment’s policy of allowing maximum
autonomy to the WNagas in their internal
affairs, their request for the constitution
of the Naga Hills Tuensang Area asa
separate State within the Indian Union
was accepted. The essentials of this
Agreement were incorporated i the Cons-
titution —vide The Constitution (Thirteenth
Amendment) Act, 1962, which was passed
by Parliement in 1962,

Talks with Nagas

*{414. SHRI C. CHITTYBABU :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that a section
of the underground Nagas led by Mr.
Scato Swu and Mr. Kughato Sukhai is in
favour of resuming talks with the Central
Government for a political settiement of
the Naga problem ; and

b) ¥ so, Governmmnt's
thereto ?

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) No approach has been made to the
Goverament of India.

(b) Does not arise:

wErex AATHT Ay qTEt W ok & fag
f“

*1418. sit g™ AW : FAT T
weft g ¥ A FO w3

(%) o 1067-68 ¥ qwer I 61
ot ot gt & frg efew S A &

- APMIL B4, 10U

Wricen dnvedis M

7§ =¥ war & awr ¥ S fer wifedi @
fer ;

(%) ¥ ag g & fiF qromT wra oy
gwar # ¥ T wfvw of A ¥ g
&% arfedt & a9 7 T; W}

() wredtr @ (rrm & Areuw A
T A wqH ¥ Fr w4 7

wfren wet (st = fog) @ (F) &
(). wramEE gEAT 39 e o faam
T F 9eF W ™ fam ) [gee
wTery ¥ or mar ) qfeR G=TLT 1016/
68]

Chinese Build-ap in Tibet

*1419. SHR1 ANBUCHEZHIAN
SHRI €CHENGALRAYA

NAIDU :

SHRI SHIVA CHANDRA

JHA :

SHRI SITARAM KESRI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it has come to thé notice
of Qovernment that the Chinese have
recently massed 16 divisioms in Tibet ;

(b) if so, whether the massing of troops
in Tibel is an indication that a fresh attack
oa lpdia is in the offing ;

1c) if 0, whether the Goverament of
India bave drawn the attention of the big
powets to this developmeat ; and

(d) the steps taken to meet their
challenge ?

THE MINISTER OF DEFENCE-(SHRY
SWARAN SINGH): (a) to {c). The Chincse
have continued to remain in strength across
our northern borders. There has been no
sigaificant change in the position.of late.
The threat posed thereby to obr séourity
ie taken note of in our operatienal plars
gnd s also brought to the notice of
friendly coumtries from time to (tifive as
oCcasion may require.

wme & o !ﬁcﬂoﬂﬂ?m
) wffafaferat
*1420. Y qH TR AW
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st i fog
ot waT qT™ g

T AATAT-N WY 4 g9 A
T w0 i :

(®) 7r g@R § = O awl &
ARG ¥ dro wro o wY e fadndy
afefafedt & freg wwd®r s A
o fadraas 3 §;

(wr) afz g, & FT wEder FETX
e S faar d; W

(7) 98w goF A o st
g?

FIRTEwTd wewAa § Tew wet
(s Fo To W) : (F) WHAFT T
¥ A= a1 92 fade swe a8y fFar
& frad s gAEt # s gER
Frt & fardll s H TR K A #
T mmat ogd (ReE &) F oot
ford & oY 99 o< faww far o <@
21 werc fealt wafedt @ e
s o FriarEn F sfa gaw § AWK
HT-IT TEE L & T AEC A -
argat w1 whek s@ F fog agfm
wrdaTs # Sy g

(=) ¥ (7). s 7Y F3a |

International] Status for Gardwara
Nankana Saheb

*1421, SHRI BABURAO PATEL:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Inter-
pationsl Sikh Brotherhood s in negotiation
with the Government of Pakistan to obtain
for QGurdwara Mankana Saheb in West
Pakistan an international status like the
Vatican City.;

(b) whether it is a fact that the Pakistan
Government are prepared to grant this
status to Nankana Saheb only if an
independent Sikhistan is established in
India §
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(c) whether it is a fact that certain
tentative proposals on tbese lines hawe
already been submitted to Government
by Sant Fateh Singh ; and

(d) it so, Government's
thereto ?

reaction

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) and (b).

Apart from reporis in the press Govern-
ment have no other information.

(c) Mo, Sir.

(d) Does not arise.

areeten @9 © T F wwrareeay § gy

T

*1422. =it vy fowd : qar of T
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Foreign News Agencies

*)423. SHRI S. C. SAMANTA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have con-
ducted investigations into finances and
operation of certain  foreign-sponsored
news and feature syndicates distributing
inexpensive and free material to our langu-
age newspapers ; and

(b) if so, the outcome thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). No, Sir. However
an instance of an Indian News Service
operating under the name and style of
the Universal Press Service distributing
, material from a West German Private
Publicity Agency has come to Government’s
notice and further enquiries are being

made,
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Supply of Tinned Meat to Armed Forces
by Essex Farms (Pvt.) Ltd.

*1424, SHRI MOHAMMAD
ISMAIL :
SHRI P. RAMAMURTI :
SHRI P. GOPALAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Essex
Farm (Pvt.) Ltd., New Delhi are supplying
tinned meat to the Armed Forces ;

(b) if so, whether it is a fact that last
year the Army authorities returned large
quantity of tioned meat which was of
inferior quality ;

(c) if so, the total quantity returned by
the Army authorities ;

(d) whether it is also a fact that aguin
another order has been given to the Essex
Farm to supply tinned meat ; and

(e) if so, reasons for the same ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). Out of 609 tonnes tendered
by M/s Essex Farms (P) Ltd., during the
vear 1967, a quantity of 7.157 tonnes was
rejected as it did not conform to ASC
specification while 17.367 tonmnes were
accepted subject to price reduction.

{(d) Yes, Sir. An order for 200 tonnes
of tinned meat has been placed on the
firm on 5th March, 1968 for deliveries
during the period June to September 1968.

(e) Orders are placed by tae Chief
Director of Purchase, Department of Food,
on the basis of competitive tenders. In
this case, only Messrs Essex Farm (Pvt.)
Ltd., responded to the tender enquiry.

W aar qfesrm & SA W gEEe
w3 & fag go faw

*1425. it wftr g aveddy : w
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X g A ¢ qw A F oy
g '
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Bengal Regiment

*1427. SHRI SAMAR GUHA : Will
the minister of DEFENCE be pleased to
state :

(a) whether it is a fact that soldiers of
the ‘Bengal Army® undér East India Com-
pany were the pioneer patriots to start ‘The
First War of independence’ in the year
1857;

(b} whether the ‘Bengal Regiment® was
disbanded by tne British Government dur-
ing the First World War for the patriotic
activities of its soldiers; and

(c) if so, whether Government, in res-
ponse to repeated demand made by the peo-
ple of Bengal, propose to raise a ‘Bengal
Regiment’ in honour of the- patriotic heri-
tage of the *Bengal Army' and Bengal Regi-
ment’ ? )

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) There was no single Regiment
named as Bengal Regiment. There were
various Regiments before 1903 with the
word ‘Bengal’ prefixed. After that yeap
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their names under-went a change; soroe of
them were designated as 1st, 2nd, 4th 8th
2ad 9th Bengal Lenocers; 31d Bengal Cavatry,
12th Bengal Pioneers, 5th Bengal (Light)
Infantry etc. Mo. recorded are available
to show that any one of them was disband-
ed during the 1st World War for the patri-
otlc-activities of its soldiers.

() No, Sir,
et wog A firdt TomErd wr s
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Decision of Maiasian Government to
Terminate work Permits

*1429. SHRI D. C. SHARMA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether the Govermnent of Maulay-
sia have decided to t=rminate work permits
of Singapore citizens or Identity card hol-
ders living in the Federation; and

(b) the reaction of the Goverpmeat of
Jndia in o far as Indian mationals are comm
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cerned and the action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Government
had seen reports to this effect.

(b) Indian nationals as such are not
affected and the question ol our taking any
action in the matter did not arise omn this
occasion,

Construction of “Anti- Tank Bandh®
by Pakistan in Sialkot Sector

*1430. SHRI N. K. SANGHI : Wil
the Minister of DEFENCE be pleased to
state @

{a) whether Government's attention
has been drawn to the press reports that
Pakistan has recently constructed a 1l-mile
long wall called the ‘anti-tank bandh® along
a new canal built by them in the Sialkot
Sector; and

(b} if so, Government’s reaction there-
to?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Govern-
ment are aware that a bund-cum-ditch is
being constructed in the Sialkot sector
which could serve as an anti-tank obstacle.
As already indicated in reply to Starred
Question No. 476 answered in the House
on the 6th March 1968, Government keep a
close which on Pakistan military activity
across our borders. All steps necessary
for ensuring the security of the country
are duly taken as a part of operational
plants.

Appointment to kay Posts

*1431. SHRI! K. LAKKAPPA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether any directive from the
Prime Minister’s Secretariat was ssued in
April, 1967, to all the Ministries of the
Government of India, that ‘all the important
and key posts should be filled on merit
alone and that all the posts, the incumbents
of which are about to retire should be ad-
vertised and the persom should be selected
well in advance of the date of retirement
of the present holder of such a post’;
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(b) if so, whether this directive has
been implemented in this Migistry; and
{c} if not, the reasons therefor 7

Wristen Answere

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) asd (b) A commusication
roidegatimg: that merit alone should be the
criterian for top level appointments, that
0o proposals may be entertained for exten-
sion or re-employment of superannuated
officers and that vacancies should be anti-
cipated in time, was received in April, 1967,
from the Cabinet Secretariat and not from
the Prime Minister's Secretariat. Every
effort is being made to implement these
instructions.

(c). Does not arise.
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National Defence Fupd

*1433. SHRIR. BARUA : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Executive Committes
of the National Defence Fund has decided
to utilize 17°75 crores of rupees for the pur-
chase of a squadron of fighter alrcraft and
other equipment for the forces;

(b) if so, whether Government have
negotiated the purchase of these items with
any foreign country/party recently: and

{c) if so, the details thereof 7

THB MINISTER OF DEFENCE (SHR!
SWARAN SINGH) : (a) Yes, Sir.

() Ne, Sir.

(c) Does not arise.
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Jammu-Sripagar Highway

*1434. SHRI M. L. SONDHI :
the Minister of DEFENCE be pleased to
Etate :

(a) whether it is a l'aci_ that 182-mile
Jammu-Srinagar highway gets clogged with
snow during winter every year;

(b} whether heavy snow on this highway
brings the vehicular traffic to a standstill
when location of the road becomes diffi-
cult and skidding becomes easier; and

(c) whether Goveroment propose to
make spme permanent arrangements to
clear this highway on a regular basis in
winter ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir. Cer-
tain stretches of this Highway are subject
to heavy snowfall during winter.

(b) When there is heavy and continuous
snowfall, through traffic is disrupted; but,
location of road has not so far presented
any difficulty.

(¢} Yes, Sir.
attention.

The matter is receiving

Purchase of Arms by Rebel Nagas from

Portugal
%1435, DR. SURYA  PRAKASH
PURI : Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that rebel Nagas
have taken steps to purchase large quantity
of arms from Portugal; and -

(b) if so, the reaction of Government
in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENMDRA PAL SINGH)i (a)
and (b): While Government of India
keep a careful watch on the contacts of the
Naga Underground with foreign powers,
they have no .information about alleged
contacts with Portugal. Naturally, Govern-
en of India regard the supply of arms and
ammunition to the Naga Underground by
any foreign country as a hostile act direct-
ed towards India.

APRIL 24, 1968
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Production of Alrcrafis at H. A. L.

*1436. SHRI HIMATSINGKA : Will
the Minister of DEFENCE he pleased to
state :

(a) whether itisa fact that the Hindu-
stan Aeronautics Limited has been produe-
ing various types of air-crafts without hav-
ing orders for them ;

(b) if so, the number and nature of
aircrafts produced during the last year and
those under production at the Hindustan
Acronautics Ltd. without securing orders ;
and

(c) how far orders for those already
produced have been received and what fur-
ther steps are being taken to ensure that
the aircrafts produced do not simply
accumulate for want of otdc.rs causing
freeze in the investment ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) and (c). Do not arise.

High Power Transmitter Near
. Alleppey, Kerala

8334. SHRIP. VISHWAMBI‘iARAN H
Will the Minister of INFORMATIOM
AND BROADCASTING be pleased to
state :

(a) whether Government are thinking
in terms of dropping the installation of a
high power transmitter near Alleppey in
Kerala State ;

(b) whether the Chief Minister of
Kerala has recently written to him to ex-
pedite steps for the installation of the high
power transmitter at Allepey and if so,
Government’s reaction thereto ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir.

(b) No, Sir.  However, the Chief
Minister of Kerala did send a lettar dated
Sth February, 1968 in reply to one sceking
his assistance in the matter of acquisition
of land at a reasonable price for the instal-
lation of a transmitter at  Alleppey, point-
ing out that the action in the ciroumstances
should be taken at our end.
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Diplomatic Passports
8335. SHRI BABURAO PATEL:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the wives,
sons and damghters of Minisiers, Ambas-
sadors and other members of the Foreign
Service are granted diplomatic passports
and their baggage is not subject to exami-
nation by the Customs at both ends:
and

(b) the total number of persons of all
types, male and female, holding diplomatic
passports in India at the end of December,
1967 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) According to the Pass-
port Rules, 1967, the wives/sons and daugh-
ters of Ministers of Government, Ambas-
sadors and other diplomatic members of
the Indian Foreign Service are entitled to
diplomatic passports for the period of the
mission of their husbands/parents and for
return to India.

Holders of Indian diplomatic passports
are subject to the usual customs examina-
tion in India. In countries abroad per-
sonal baggage of diplomatic passports
holders is dealt with in accordance with
the regulations obtaining in each country
and the Vienna Convention on Diplomatic
Relations, 1961.

(b) Information is being collected and
will be placed on the Table of the House.

Military Lands Manual

8337. SHRI RAMAVATAR SHASTRI:
‘Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 4763 on the 18th December,
1967 and state ;

(a) whether the volume of “Military
Lands Manual™ is a prescribed text book
for candidates taking Union Public Service
Commission Examipation for Military
Lands and cantonments Service ; and

(b} if so, whether Government pro-

pose to allow the sale of the Manual for
the use of the prospective candidates 7
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) Does not arise.

Transfer of Property in Cantopment
Areas

8338. SHRI RAMAVATAR SHAS-
TRI: Will the MINISTER OF DEFE-
NCE be pleased to refer to the reply given
to Unstarred Questions No. 3693 and 4764
on the 11th and 18th December, 1967 res-
pectively and state : .

(a) whether the condition No. 6 of the
said order stipulated that the transfer of
a site held under the terms of this grant
shall also subscribe to the condition of the
grant ;

(b) whether any instance to show that
a so-called original grantee had applied for
a site under clause 1 of the said order and
that had been duly registered under clause
5, has come to Government's notice ; and

(c}) whether his attention has also been
drawn to the preamble of the Cantonment
(House Accommodation) Act, 1902 and whe-
ther Order No. 179 of 1836 has since been
superseded 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Condition No. 6 of the
General Order 179 of 1836 prescribed that
no ground will be granted except on the
conditions stipulated in the said order
which are to be subscribed by every grantee
as well as by those to whom his grant may
subsequently be transferred.

(b) No, Sir. However, all the grants
made under the said Order are presumed
to have been made in accordance with the
provisions thereof.

(c) Yes, Sir. While grants are no longer
made in terms of the General Order No.
179 dated 12th September 1836, the grants
already made there under are regulated in
accordance with the terms thereof.

Film Advisory Committee

SHRI N. K. SANGHI :
SHRI KASHI NATH PANDEY:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state :

8339.

(a) whether Government bave re-consti-
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tuted she Central and Regional Raw Film
Advisory €ommittees disregarding the
understanding reached with the Film Fede-
ration of India regarding the distribution of
raw films on their advice and nomination
of membars to thesse Committees on their
advice ; '
(b} the criterion for selection of mem-
bera ;

(c) whether Government have received
any representation from the Film Fede-
ratéon of India on this subject : and

(d) if so, Government's reaction there-
te. ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : There does not appear to have
beea any formal understandisg. In anmy
case the refusal by the Federation to re-
cogaise Film Producers’ Guild was respoasi-
ble for consequential change in Govern-
mest's approach. Without the representa-
tives of the Indian Documentary Producers’
Association and the Film Producer Guild
of South India, who have hitherto been
attending meetiogs as invitees on an ad hoc
basis, the advisory Committees would not
have been representative in character. They
were; therefore, inchuded in the reconstitu-
ted Central Raw Film Advisory Commiittee,
There was no question of disregarding the
ogimios of the Film Federation of India.

(b) The Producers’ Associations whose
members arc users of raw film are given
represeatation on the Committee.

(c) Yes, Sir.

(d) The matter was discussed with the
President, Film Federation of India and
the Government's view point was explained
to him.

Allowapces Drawn by Shri C. K. Daphbtary,
Attorney General in Kntch Case

$340, SHRI M. L. SONDHI: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Shri C. K. Daphtary, the
Atterney General of India who is stated to
have co-ordinated the work of the Iadian
case before the Kutch Tribunal drew both
the D. A. and F. A. ; and

(b} if s0, under which F. A. or 5. R. ?
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THE PRIME MTNISTER, MINSSTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
MAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Shri C. K. Dephtary,
Attorney-General of India, draw only daily
allowances at appropriate rates and mpo
foreign allowance during the period of his
deputation to Geneva in connection with
the work relating to the Kutch Tribunal.
He was also paid a per diem fee.

(b) Fundamental Rules and Supple-
mentary Rules are not applicable to such
cases. The daily allowances (cash allow-
ance and accommodation charge) were
sanctioned in terms of the I. F. S. (PLCA)
Rules 1961 and specific orders issued by
Government from time to time.
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Clash with Underground Nagas

8344. SHR1 BEDABRATA BARUA :
SHRI D. N. DEB :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that there had
been exchanges of fire between the Security

Forces and Underground Nagas on the 17th’

and 18th March near the Medakhoma
village ; and
(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFRIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government of
India are not aware of any incident of
clashes between the Underground Nagas
and Security Forces on the 17th and 18th
March, 1968 near MEDAKHOMA village.
However on the 16th March, 1968 a gang
of 60 armed hostiles who were taking
shelter in MATIKHRU village (Kohima
Distt) were seen by our Security Forces on
normal patrolling duty. As movement of
hostile Nagas with arms within 1000 yards
of the village constitutes a breach of
Agreerhent on Suspension of Operations,
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an exchange of fire took place resuiting im

the capture by our Security Foroes of nine

armed Underground Nagas and some amns

and ammunition. There was no casualty

on either side.

Delegation (rom Indian Enclares in Pakistgs
£345. SHRI SWELL :

SHRI SHRI CHAND QOEL :

SHRI HUKAM CHAND

KACHWALI :

SHRI O. P. TYAGI :

SHRI ONKAR LAL BERWA !

SHRI M. L SONDHI :

Will the Minister of EXTERNAL
AFFATRS be pleased to state :

(a) whether it is a fact that a delega-
tion of the people of the Indian enclaves in
Pakistan recently came to Delhi and met
the various Ministers of the Union Govern-
ment ;

1b) whether the delegation put forward
any specific proposals ; and

(¢) if so, Government’s reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Proposals for affording relief to
the people of the enclaves are under symp-
athetic consideration.

Control over Cesbnin Istands of Putk Strait

P

-~§HRI GEORGE FERNANDES:
will Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Government of India
coatinues to exercise authority over the
Islands known as Kuttukal tivu, Muyal tivu,
Manuali Tivu, Apparu tivu, Pallivasal tivu,
Mulli tive, and Valai tive in the Palk
Strait which omce formed a part of the
Ramanathapuram Durbar ;

(b) if so, how is this authority exercised;

(c) if not, who is exercising authority
thereon ; and

(d) whether there is any dispute with
Ceylon over ihe ownership of any hlangy
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in the Palk Strait apart from Kachchativu
Island which has been forcibly occupied by
Ceylon 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d). These islands form
part of the estate of the Raja of Ramnad
which was taken over by the Government
of Madras in 1949 after the abolition of
the Zamindari. There is no controversy
regarding the ownership of islands, of other
than Kachchativu. Kachchativa has not
been “‘forcibly occupied” by Ceylon. As
indicated in answer to previous Questions in
Parliament,the question of Kachchativu is to
be shortly discussed between senior official
of the Government of India and Ceylon.

Mizo Hostiles

8347, SHRI S. K. TAPURIAH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) wheiher it is a fact that hostile
Mizos are operating from Maimi and
Kachalong situated inside Pakistan (East)
and forcibly collecting money from Mizo
villages within India ;

{b) if so, Government’s reaction there-
to ;

(c) whether Government have lately
taken up the matter with Pakistan Govern-
ment to stop the Mizo activities from bases
in Pakistan and to prevent their training
there ;

(d) whether Government have infor-
mation that Pakistan is extending facilities
for training und equipping not only the
Mizos and MNagas but also Khasis and
other tribal people in the eastern frontier
regicn ; and

(e) if so, Government’s reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) ! (a) to (e) It is afact that
Hostile Mizos from camps in Chittagong
District of East Pakistan, where Myani and
Kasalong are situated, recently looted at
pun peint some shops in Tripura, Goverps
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ment are aware of the assistance being
provided by the Government of Pakistan to
Mizo and Naga hostiles, by way of supply
of arms and ammunition and provision of
training in guerilla warfare at a number of
camps set up in East Pakistan for this
purpose.

Protests have been lodged with the
Government of Pakistan against the assist-

ance being extended to the hostile elements
by the East Pakistan authorities. Pakistan
Government have been told that their
behaviour is in complete disregard of the
Charter of the United Nations and is also
in violation of the Tashkent Declaration,
which eujoins upos the two countries not
to interfere in the internal affairs of each
other. The Government of Pakistan have
contended that they are not providing any
such assistance to the hostiles.
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Clo wre of Suez Canal

8350. SHRI BABURAO PATEL!
Will the Minisier of EXTERNAL AFFAIRS
¢ pleased to state :

{a) the total period during which the
Buez Canal remained closed till the 3ist
December 1967 ;

(b) the total loss ar additional expendi-
ture we had to incyr duriog the above
period og accpunt of higher freight chargss
for our imports or exports ; and
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(c) the steps taken by Government to
remedy this situation keeping In view the
date by which Government expects the
Suez Canal to be opened for normal opegra-
tions ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGQY, MINISTER OF
" PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) The Suex Canal was
closed on 6th June, 1967 and it continues o
remain closed.

(b) While it is not poasible to estimate
the loss, it may be mentioned that India
is incurring an additional expeaditure of
about 22.5 million Rupees per month on
account of the higher freight charges which
have to be paid fer our imports from the
West. Since statistics of freight paid on
exports are not maintained, it is not possi-
blg to assess the additiomal expendityre
incurred on our exports.

(c) Since the wvery beginning of the
West Asian crisis, India has in cooperation
with other couniries, contioued to make
strenuous efforts at the United Nations and
elsewhere to assist in the finding of an
acceptable solution which would bring
about peace and stability in the area on a
lasting basis. The Suez Canal is expecied
to be opened for mormal navigation when
a settlement of the West Asian crisis is
reached and peace and stability is restored
in the area.

Visit of M.Ps". Unoficial Delsgation to
East Africa

8351. SHRI MADHU LIMAYE : Wiil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether it is a fact that an un
official delegation of M. Ps. visited East
Africa recently without taking with them
the necessary fercign exchange/or without
proper offers from institntions to pay their
expensos ;

(b) whether itis alsoa fact that the
said M.Ps. did not have return fares ;

(c) if so, who san:tioned these tours/
who gave “P"" forms ;

(d) the names of these M.Ps. ; and

(e) the actiog taken againgt the Q
(:pncqmeq 1 :ﬁ'ff!
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) A group of four members
of Parliament undertook a tour of some
East African countries in January, 1968.
Foreign Exchange equivalent to Rs. 500/-
was sanctioned to each member.

(b) and (¢). The trip was undertaken
by the members themselves and was not
Government-sponsored. They made their
own arrangements for travel etc. on the
basis of exchaoge permits issued by the
Reserve Bank of India.

{d) Shri Narendra Singh Mahida.

Sardar Santokh Singh.
Shri Prasan Vadan Mehta,
Shri C. M. Kedaria.

(¢) Does not arise.
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Protest Lodged by British Government
Against Agitation in Mannar Tea
Estates, Kerala

£353. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the British
Government have lodged oral/written pro-
test against the agitation in the Munnar
Tea Estates, Kerala ;

(b) if so, the reaction of the Central
Government thereto ; and

(c) whether the Kerala Government
were consulted before responding to the
British protest 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). The British High
Commission orally informed the Ministry
of External Affairs that their Deputy High
Comissioner in Madras was taking the
opportunity of a visit to Kerala to mest
the Chief Minister about the situation in
the Munnar Tea Estates. The State
Government reported to the Centre that
the Deputy High Commissioner told the
Chiefl Minister that the labour situation in
the plantatipn had led to incidents threatene
Ing the life and property of Pritish pere
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sonnel and sought Government protection
for them. The Chief Minister assured the
Deputy High Commissioner that steps
would be taken to maintain law and order
in the plantation area.

Defence Metallurgical Research Laboratory

8354. SHRI MOHAMMED

ISMAIL :

SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :

Will the Minister of DEFENCE be
pleased to state ;

(a) whether itis a fact that Govern-
ment have decided to shift the Defence
Metallurgical Research Laboratory from
Ichapur, West Bengal to Hyderabad ;

(b) if so, the reasons for shifting ;
and

(c) total number of employees likely
to be affected by the shifting of the Labo-
ratory ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The major portion of the
Laboratory was shifted to Hyderabad from
Ichapur between September, 1963 to June,
1964 and a small Cell has been left behind
at Ichapur. There is no intention at pre-
sent to shift this Cell to Hyderabad.

(c) Does not arise.
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8360. SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to staie :

(a) whether it is a fact that there are
less Indians working in the Uniited Naticns
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fn one capatity or another, as compared to
other nationalities ;

{b) if so, the reasons therefor ; and

{c) if not, the total number of Indians
working in the United Nations at present
and in which capacities and on what
salaries 1

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). WNo, Sir; the
Indian represemtation a8 cempared to other
nationalities is satisfactory.

(¢) Accerding to Ihe istest infecmmation,
there are 131 1mdian patiomals warkins_ in
United Mations Secretariat in the following
grades ;

(i) Under-Secretary Genemal — 1

(i) D—2 — 3
(iii) D—1 — 6
liv) P—5 —18
(v) P—4 —2
tvih P—3 -1
(vii) P—2 -7
tviii) P—1 - -
{ix) General Service and

other jevels 65
Total 131

———

The salaries for the varions grades ase
as follows -

(i) Under-Secretary

General $ 30,000
(ii) b—2 $ 25,000
@iii) D—1 $ 22,300
(iv) P—3 $ 19,500
v) P—4 $ 15,900
(vi) P—3 $ 12,850
Vi) P—2
P—1 § 9,640
Recruiiment ‘of Namasodra Commaunity in
Indian Armry

8361. SHRI SAMAR GUHA : Wil
ifise Mimister of DEFENCE be plessed to
state wheither Govessmant psopese 10
make special effoits to recruit traditionally
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fighting Namasudra community of Bengal in
the Indian Army and also set up a Sainik
School in Bengal for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : Recruitment in the Army
is open to all classes irrespective of caste,
creed, community, religion or region, pro-
vided they coaform to the prescribed
physical, medical and educational standarde
and are with the prescribed age limits.
Members of the Namasudra community of
Bengal are free to offer themselves for
enrolment.

There is already one Sainik School in
West Bengal. Sainik Schools will not be
opened exclusively for any community or
commuhities.

Help to Khan Abdul Ghaffar Khan

8362. SHRI SAMAR GUHA : " Will
the Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether it isa fact that at the
time of partition of india, Mahatma
Gandhi pledged, on behalf of the MNation,
all help to Frontier ‘Gandhi (Khan Abdul
Gaffar Khan) in case the Pakhtoons were
denied of their political rights in the new
sct up after the partition ;

(b) whether the Fromtier Gandhi re-
peatedly and very recently also expressed
his desire to come to India provided
Government agreed to take up the cause of
the Pakhtoons ; and

{c) if so, Government’s reaction there-
to?

THE PRIME MINISTER, MINISTER
OPF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (2) ‘Government does mot
have any .official record about such a
pledge. The views of the Government about
the Pakchtoome awe, bowever, wall known
and have repeatedly been made clear in the |
House. Government has every sympathy
£or the just demand of the Pakhtoess and
will do whatever is constitutionally possi-
ble to help them.

fb) and {c). -Amn invitation ‘to wisit
India was extended to Khan Abdul Ghaffar
Khan in January 1965. He has indicated
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that he will visit at a suitable opportu-
nity.

Indo-Pak Relations

8363. SHRI SAMAR GUHA :
SHRI SITARAM KESRI :
SHRI BENI SHANKER
SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the recent
peace, friendship and reconciliation over-
tures made by the Prime Minister of India
to Pakistan had their adverse reaction in
Pakistan ;

(b) whether Pakistani official leaders
and Pak Radio, in reply to India's offer,
intensified their anti-Indian propaganda ;
and

{c) if so, the reaction of Government
therefo 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The interview given by
the Prime Minister in March to a corres-
pondent of the APP though widely publi-
shed in Pakistan evoked only qualified
response. )

(b) Anti-India propaganda, though not
intensified has unfortunately been a conti-
puing feature of Pakistan’s policy towards
this country.

(c) The Government of India have
drawn the attention of the Government of
Pakistan on several occasions to the need
for improving relations between the two
countries and how such propaganda come
in the way.
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fifgw 51 ¢ o afr g, N mR AW
Fraw g 7

sfrcen wae # wew we (s
Ao Ao fAw) : (F) =T (7). 1-1-1968
1 gENEr @R dmfE el A 5w
ger ¥ ¥, ¥aw 5 s fer gt
feg @ ¥ 1 7 g0 fFy o et ¥
¥ wiwFar &1 afaad faeior e
mr a1 o wmEl # § 39 <
fer I aa ¥ fau sifem § OR
witg @ @ fig T fr sams
geqwafy ) J7 a1 SEARER 1 w4
4t | T Y 59 @er gifedt ¥ fag
o wrefiag & vk &, v 9w 9% o0
s sfirer svqE 7 w49, W) fafe
& fag frat @ o, & et g 99-
IR IRiEER 9T ¥ ¥ @ 'wd
®f5ArE &7 FrHAT 7EY FEAT 9T @

(r) aarfaw Lezings

44 2

() T awler #1 goar § Afad
o 156 @ T %5 sfew adf &
safemdl gTa FETEEAT g T s
¥, Io AequA, T HISATGT 4T e |

Eafawa wrdwn
8368, =t wgrow feg ATt ;. Fr
AT WX qaTew B ag e o
w0 fir
(%) s Iefifao 5 F) woa
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oo % waETe ofafam el €2 2
feo www swifa fear ot owwar
tmar fra €2 3z wa'ww swtw
fwar o @ Wi

(w) Zefao srawdi & s,
frsteer: frg™ oF ad ¥ gu e W
s o s 3 ?

AT fraT SO WA (s %o #o
arg): (%) wawm Ww § daw on &
&Rfaom 7z & wafa et & Elifraw
¥ | TF W TaA glaumdl ¥ wiE
TC WUl AIEAAH AT W SURT
F FATF | ST wrAT 21 of e e
‘TR TR

(=) 1966-87 ¥ 7 TrEafery =yw
25,96,239)- wu 9 Jufs 1066-68
28,83,100,- T97 ¥ g A qwrear &
Zeitfaww ¥z Rifee ger § &7 F Few

W ¥ ¥ ArzFe fre or arw F e
AT 2 wrer wqU g & smaw &
ohfasr & ooy wA'EST F eEw ¥
eyt o ¥y foen, gEwr o A
o IUeT FEOT & AT wER % ey
arw 57 & *q §F 7Y wiwr wize

sferzen Ia0 &

8369, st FEgw Py Wt oW
T WY A AT &Y FIT KA 6 ¢

(%) m w¥ ¥fw Twd wl g g
firmrr w7 am gem Wi g feam g
formr ;

(@) wrag mw ¥ fr T3l aget
¥ g9 X S v W § 9 ae e
¥ afes &; e

() wfr =, & cww A FrOow £

uftt vavr werem ¥ oo iy (st
o Ao fw) : (%) 1067-68 & faq
ezt wied eft sy wdt 1 1966
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67 aw & oy qu ¥ owmrEw  a¢ feay
may go 154,18 Wrw 7Y &7, s
Searfea W 7§ v oY gw wfer 13028
ATy e

* (@) ST wEY 1966-67 & ehow wdR
T W #Y gEAT & dfw ot § genfea
o ¥ wwww Y wfww w1 A @
o, st ¥ genfer g o g afie
weaT Ty, w fir ot § gt S W
g9 wagfer i T w0 A ¥d
IUAT ' gy wearfaw fewr mmroer
1967-68 3 wrar & mw WX dg DAl
& widl # geifag v @02 Ay Wy
FET [T |

() wwA FET T30
Development of Radars in BE L.

8370. SHRI K. LAKKAPPA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether jt is a fact that a radar has
been designed by the Bharat Electronicse
Ltd., Bangalore for Defence purposes ;
and

{b) if so, the steps taken 10 further
improve upon it and’ to develop pew
designs 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEPENCE (SHRI L. N.
MISHREA) : (a) and (b). It would sot be
in the public interest to give this informa-
tion.

TV Sets as Gifts

8371. SHRI DEIVEEKAN :
SHR] MAYAVAN ;
SHRI SUBRAVELU :
SHRI KEAMALAMATHAN :
. Will ths Minister of JNFORMATION
AND BROADCASTING be pleased to
state :

{s) the mnumber of itelevislon sets
receivgd ps  gifts from vyarious foreign
countries during the last five years ; and

(b) the pmmcs eof persoms or ergani-
sations to whom these sets wers given
gratis by the Government of India 7
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) 251.

(b) No set-has beer given gratis to any
person or organisation. These ‘sets have
been installed in Schools and Tele-clubs
elc. They continue to be the property of
All India Radio.

‘wen 9w & A et RBWw

S373.ﬁﬁaﬂ‘oﬂﬁfﬂ=mwr
witT ymTw W A [ FOFAOFIN
fF:
(%) fog™ @: o & Ay waw § fredy
W Rww Ty E W 0
feaar o7 w grT AR 37 W afy a9
e st =g g W) Y fear
w1g it & AR

(@) mon mm & g1 Wear =St
T frad FAER ST e wRArd frg-
7 fFg T3 WX g7 wAwicl ®F 3a=
wwar Iafeas) & w1 ¥ gfrad fradht
grafs a0 @ ?

GAT qwT Farenr wer (st %o Wo
) : (%) : fagd 5 adf & qox q¥w ¥
freafafas tWeat 37z w1y g T —

TAYL - AT IR —2-10-63

wifegr  a3as F2—15-18-64

WATGT. WEAF ¥7 - 8-11-64

" 9T 9T g &qA, I 9T L aqrer W
=g WX T8 S T W A ¥ -
QP ST A W ek wAT W
g #Y AT 9T 7@ & Sqrodr

(=) : STAFQ TEA A oA
oY g aga A e o @ & Frwefi

wer waw o wirown s

8374. st Tio wo dAffTA :  TT T
qPft 9 ®AW W T FA fF
(%) T EER R A RY ¥ uw
s qEdt AR O M o g
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(&) afz g, @ few. s X a1
S B 7% Friw & amam; W .
_{w)nﬁﬂf@‘,a’rmmmzi

aft e wewem ¥ 97 vl (st |
o Fom) : (F) & (7). 77 52w ¥ T
Frar & friw & fag v o @
dare 7Y #v 1€ § 1 aafe, g7 AW Fu
fawe fFg T oF weard ¥ AR Adf
agar e frutor safagi & earar
¥ fo 2w w3 ¥ 9w 60 SogEa e
AT Y | W gifawd g wBE F
a1 T, waiy TR, FRAYR, Wi AR
3T W 7g ¢, WX ufafwar gaveerre 4,
oI fa% ggar vea fmig affd
TATE TG, A J9T FT @ AT gayd afEt
%), safer @ @ I gfafadt &
awedt & at ox gif & mere o1 yfa
HY WO W & fqu gmfaa oSy
aRl &Y Arha Fawfa Gfr s &Y
wg, faerk W waw i &1 96T
rfirex werre. frg g safweral w1 g
ot am weg RT § [ e afafrg
gt qard g |

oy mam & wwelte gt

8375. st Wo wo e : FAT guAT
WY oo w qg &A™ & FIO0 SN
fw -

(F) mrag et F weg m2q &
FrEET FHATE ; WR

(@) afz &, @ % 377w @
IM AR FT A TN A F 7w
e v g a7

T AWt qerc Wt (s @ #o
wrg) - (%) :oft, 7 wew wRW Hgw
g Aare wog afyw & ffew as, o
weq ofw #1 92y Wik @7 weg iy
AR LA ALE LLLAL
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(=) =qd g & 7oy wfes & &
az fifeas a7 giwftex e wow #
FAT-H T S 5 gRY weat § s
TR F A &) s T oA
faw fafa vt i sdfaa et ga1
1 gowfer ¢ fadT & &

weq sam ¥ dfs g

8376. *t o wWo dlfwer : FaT TWY
Al ag qaT & T HA fF

(%) 71 wear ¥ wen wRw § &fw
et & srrae ¥ g A & fey wg
3G FAEY A ; AR

(=) afs gf, S sEmrato AT ?

sfacen sama ¥ wew s (sh
®o Ato farey) o (%) WX (@). woa W A
Faqd T # fegd ow 4fF oW g
& & yIEA & daw # wré fawwm
% ¢ 1 wafae swwT & gE s fau
falrg 9 So FT NEA &1 AG geaT |

AT wigw e § faedte

8377, st TW AT TTHAW :
=ft wiFTT wer A7AY :
it TrrEATT T
st T fag g -
o FA SwTH O
st frr wAR wred
AT TRT AT TF qATH T FAT HA
fr:
(%) w1 ag &= & fir 22 w7, 1968
® mey W2 F GMIAT WEE FTEA
% freriz & o @ee @m sfocar
FHAT TR EY Y TAW B A T
(@) 71 5@ ¥ @ fewe ¥
Frau @ wtw f ;W
() AR g, o g g L
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wf Tem Ao ¥ Tew Wy (sh
o Ao fw) : (%) ¥(7). wrFT Gl
watfoar ¥ 22 A7+ 1088 #Y us g
gt fawd oz =afw = wraw g, Wk
A g A @R T Tem 9w
79T g 99 a7 AN OF TRIEF F (RIS
& da9 ¥ WgT | g ® FIYY F
s aar sfawrd suEt & fag g
2?7 fom oF OF wme ATl g
fiar Tar & 1 A M ETEQ & fren
gatfiaa & 1

Rules for Recruitment of Officers In
Films Division Bombay

8378. SHRI K. LAKKAPPA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the existing Recruitment Rules for
the posts of the Administrative Officer,
MNewsreels Officer, Production Manager,
Stores Officer and Music Director of the
Film Division, Government of India,
Bombay ;

(b) whether the incumbents of these
posts are retiring shortly and the steps
taken to fill these posts well in advance ;

{c) whether any of the incumbent of
these posts has already retired ;

(d) if so, when and the steps taken to
fill up that post ; and

(e) in case that post has mot been
filled up according to the prescribed exist-
ing rules, the reasons therefor ? :

THE MINISTER OF INFORMATION
AND BRODCASTING (SHRI K. K.

SHAH) : (a) A statement is laid on Table
of the House. [Placed in Library. See
No. LT-1019/68].

(b) The incumbent of the post of
Stores Officers is due to retire in January,
1969. Steps will be taken to appoint a
successor in time, in accordance with the
recruitment rules.

The incumbent of the post of Produc-
tion Manager attained the age of 58 years
on 2.2.1967. He was granted extension
in service for one year, which has further
been extended till the . sppointment of hiy
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successor. The U.P.S.C. have already
advertised the post for selecting a
Successor.

() to [e¢). The incumbents of the
posts of a MNewsreel Officer and Adminis-
trative Officer retired on 14.12.1967 and
27.12.1967, respectively. The post of Ad-
ministrative Officer has been termporarily
filled on adhoc basis. The recruitment
rules for this post are being revised in
consultation with the U.P.S.C. to make it
a promotion post for the Assistant Adminis-
trative Officers of the Films Division. As
soon as the revised rules are finalised, steps
will be taken to fill the post, on a regular
basis, in accordance therewith. In the
case of the post of Newsreel Officer, no
fresh recruitment was necessary as a candi-
date already selected through U.P.S.C, was
available to fill the post.

|ywl qar gl N AT

8379. st frrgrer fag : 71 < we
AT F FIU F fF -

(%) ¥ar 1965 § orfeea & @1y
gu &WY ¥ awe gE agwi, 30 qur g
Y ITH TAEY A AT FI g ; A

(/) af g, at Q& el wear s
& a1 wfawar fowmr ¥ agt @ FrEw
rowg &t § 9 99 o feaar o =
e’

sfeeer wenea § won wer (s
o Mo fam) : (%) WX (w). TfeeaT
Fgg ¥ W T AeE & TR
wrt g o<t @ g faree g€ A

mfy ¥g qeft #) 9rd ¥ aifa o,
o 91 IET AowE wT & T 9F | 9w
ferearre BT wiwfga ¥ € S

qifeear et g s

8380. sit graT™® FAYW:
it firrgwe et ¢
st fore w0 fog :
off e WO
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ot g
it siravg Mg

w1 e+ A 7g e #
FUFO fF e

(%) #7ar. g w9 ¢ 5 TR,
FATAT TAT T T 9 §Y AEHIAE
G & aR & afeear Xedt § ag @
fatdeT o Tar-97 F¢ 9= fFar §;

(=) aft gt, oY 3@ =X &1 gFAT
s & fou gweF s sdaE 2
N,

() 7t 7 79 & fF TEER ¥
TEAS AT H GEIAR WrE@A ¥
g wiffear dfeat 7 faar o ;

(%) afz &, & ag &% gur; "W

(z) 7arag fr w= & % o=
¥ Teas & R § eWNR wifee &t
faelt e EiweieT gra e T ar ?

oW ®et, wunfeE s, e
w7t a9 4 3w S 7 (s R
aidt) (%) W (@) . afee ¥
Wedi AR mErad 7 7w @ W
EIGIETR, Tl WX §g gaL & &7
Tl ®Y Tg agr-Agre fwmr &
A G A fada § arfeem =
&1 5 frre 31 & fore qufey sewvem
g

() < =)

(=) e 7Y Wz

(=) = 7t
_FW qv & wTEw A o Wi go
wfewrdt

8381, =t wy fowrd ; ¥ YA WeRY
Ig T B T HA v

(%) Fragav g fs wdw eaw
¥ F Ao oo wfaw, o wrdo wo
¥ g% @ sfawrd st @« s afqre
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A v gl mym vt & s ¥ E
foreet 2 ; -

(=) afzgi, &t ¥ s wfoa
g vEoT @ W § ¥ qr SR
= afcara & o ava A FEeT AT
T §; o _

() 31 & uw afess wfewrd &
qFC F W ¥ w W g
aat ¥ 7Y or o B ?

sfrean st (s el fag) (%)
agi |

(&) B s do Fo mifa.
FATEEZ WTCATT GFTF WHTEAT 7 A0 7
frenatT 9T wmE far ar, 6 s 99
¥z wifeden Sg aifoven & shafafe =7
wa @ g Wgk @, N weaw WO
aEEwR ¥ s s w3 Q ¥, ok
farg o agw 1067 ¥ Ay i o
A -wwr 7 wamife sy F dE
n’r&al{tto_l‘{oﬂmmiﬁ'lm
sl gy Y A gE o, W
IR g7y Fr fawe famd i
7

(1) we A F=AT

e gw i, el

8382, =il ry'wNG ST FT AT WA
qg qETH FY FAT FC R0

(%) 7ar ag @= ¢ fr 21 w¢, 1966,
0/10 ®E, 1967 %Y 4 774, 1968 w17
iz G dveh, wrige (wewer)
waw ZA gu A,
- (@) T AT F AR R iy
YT 4 W

(w) afz @, drsw = #r &7
qfvmn fawar & 9 5w ave & fe
fr safadi 133 Rarmar § 7
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sfaown wwrem ¥ Tww W (sh
o HATo 'F‘Iﬂ) (ﬁ) gaa Fafadfi = ™
dur dw dwed snftgr ¥ g9 wEAQ

gt oY, fwd s dwd # S gu

(=) farmfrg siis &t o€ WY
(m) 21 &€ 1966 Ft gE weaTsi W

e & fog frery o A ST Al

7 frwfa ft f5 d=d & a9 S
¥ g w1 gevw w1 & afge )
HHAT TS GCH F q1q ovar T R
7€ 1067 ¥ gu & ax wiw ¥ fag e
T N o1 gl ¥ wE S W -
At & Famifea 7t 1 o wewd WD
Fadie &< fear Ty 1 O A LA
ST Fd gU, 56 TN # WY £Y A1 arel
Frars &1 wgaa fear ar @

vl o wwila @ Wi @
sfaffa ®) afew gemn s

8383. it ywHwR woEATT : W
difrewrd W ag @A A FN EC
fF:

(%) 741 78 7= & fi warer weardieda

fer e (frgaem) & wo wfa-

ffimt st afe g @

(@) 71 ag o= ¢ & wrw =50
FR wT FEAa g F T e

-wiafafeat St arfow gAY om0

fearr @ E; _
(7) afzgi, @ feawr safeagi &t
arfaa gemar s @ §; AR

(7) s faw sraw & fwr
areaty wfewrd ww A @ ?

wam  woh, iy P e, dieen
weet arar fow-sr ae (s oo
wit) (%) & (7) . Fremm FAF TR
¥ wegy fAgeng s A T afe-
fafe-wrseil & it smdda afeares &
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ot swenfat oY g ¥ weard a o
TG T F FT BaEr g 9T w@ee
HIEF & WAEIT TEET & A1) 2w &
107 WA #EARY FHAET 9¢ AqT
qE |

(%) g& a"g wadidw gaw o
frgeam sy, fagemm F AT
sfafafisieel ¥ oK sy gfwam
3 203 widw w6 5T @ E )

frer wegest ® el oreax

8384, s gwAWR wEIW : FT
wifgw g 5=t ag aar A FOW FA
& :
(%) warag o=t fr @ wgo &
for2er arar & fog weoisgt qTeey qE
L

(@) aiz g, ar sem feafer di
# ara v ¥ fag oo i §
w frg arde aw aaw &y e W
T #;

(1) % ag * a= § fr ra wgEn
F o T B A5G I FT F A
Fatar §; "X

(w) =fz gf, & € 9T A@ FIFL
% g sfafwar &7

T W, Wy o A, e
-y e FATTE WA Ao (sieRt i
atdt) : (%) o 77

(=) & () : w7 7€ 95T 0

Nuclear Non-Proliferation Treaty

§385. SHRI R. S. VIDYARTHI : Will
_'the *Minister of EXTERNAL AFFAIRS be
pleased to state the active diplomatic
action being taken to present our stand in
regard to the Nuclear Non-proliferation
Treaty in world capitals in view of the
forthcoming U.N. - General Assembly’s
meeting in the last week of April, 1968 ?

VAISAKHA 4, 1800 (SAKA)
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THE PRIME MINISTER, MINISTBER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER  OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : The Government do
not consider it necessary to take any active
diplomatic action in world capitals. Qur
stand will be explained at the General
Assembly, as it has been explained at the
meeting of the Eighteen Nations Disarma-
ment Committee by our representative.

“fafen gfem v’ e W

8386. it Tre ¥wo famrdl : v
FAfer-wrd A 97 FIA F FO FN
fF :

(%) #ar g %1 qar & f& fafew
T A WO & §g g aw fafew
gfozma araa g7 T A wF A-
T g ewfew feam s 3000 Aw
) fgR AR A d@ fFy F e H
g ; wiT

(=) afz i, a1 5= wgmwe & fafen
THE B FH FE H AR T R A
TTHATEr 7T W E 7

wara w4, Wy wiEa @ e s
war Afere wet (st ghao Wi
(%) sz (7). f= 7 i Aiv wew
& 9T iy @yt ) A=, faan wifaw
1 T afgar o7 9 F1 Hewa,
T3FET SR SHIE A anfirer &, 1967 ¥
w fafew ffsor siaw e (fie)
T wTIET F A

e ¥ dfrs wgE oo &
Ffaa weqTT 9T WRE g A At
fafew sore & &R srEa w< & aT
fafesr s 7 &% Taman & fr ag fasie
T T 4fF wE ¥ AT W e
st afew fad A 7 & w9 § e
gt § afE gX g & 3@ w1 g A
gfaard w7 T 8% |

@M, 79 1067 ¥ fafewr s
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q oo # f 9T aged 99 & ww
¥ 399 weEaw Y QAT WW S 1
e e 21

TR F §F 0 R fwar @ AR
feafa o aTa< Foreet &t o )

A #§ W gs_mm

8387. st o w@o fammdl T
xfrw-wvd weft g g W FOFA
f -

(F) oz s & fs R fem
W e A greter agerd
T

(=) afx g, a1 77 910w & giew-
fow wewdl frgFT & T §OR W
faae & ; sk

(m) afs g, drww ?

T HWY, WG T o giear s
am dafiw wd W (st g
wist) : (%) ot &f

(&) =T (1) : g o & mifam
¥ gaa ggardy g w0 w1 fEw
@ g W wiewfweg 1 N e
g w4 |

wwEaETet ¥ waew faww e

TRIFA ®1 JHTW
8388, st o o fywmdt : ¥
AT A9 KWW FA TG T} FW

s fF :

(%) mugea feaw & avfrag @@ a9
AT & 9 fFaw wawA yE
firl 1Y ;

(&) & wrawal § G agr s
wa: firaw fean sTd®w O ;

(7) “myer feam wwow @R
dfifer & fidle 4@ wrdww w1 fgit #
SETE 9§ ¥ 47 /T T ; W
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(9) war sy wEe & g4 FTHwE)
&7 wfasy ¥ fesd) & off wareg w3 &7
1§ g faemm 2 Wk afx g, @
FqTF 7

HEAT 9T FARW w6 (s Ho o
mg) : () Tur (@), mifgg @mAFa
THT FY o W AT g qwg /e A
A5 T & &Y A

(w) “roaer feaw quE @R
(dfen @ Fdiz) o< fadw gude gm-
T wE § oyarfE #7 aer doww
FigEn § gfmfag 4= @9 sEEw
afeelt &fa ox | @381 @
FTAFT F &1 wErHl H OF 19 &1
g H yaifa &0 & fa¥r a@mm
ZiawiteT gfaad saie 78 &1

(=) o= (¥) wsiw agea & F@ww
T e § fet Hsw o wfea feg
aWE | AR F Afawas  Fdww
feedt # g #4 &1 wa1 fanasie
g1 ziowtex gframdi &t #9 R &
FTAFAT FT OF 9 &t WETH § &7
W & g s femge wfsa 2

Emergency Commissioned Officers

8389. SHRIMATI NIRLEP KAUR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is ,a fact that those
recruited in the army as Emergency Com-
missioned Officers are being released,
whereas those recruited in Navy and Air-
Force arer being etained ; and

(b) if so, the reasons therefor 7.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The system of grant of
Emergency Commission was introduced
only in the Army and por in the Air Force
and ihe Navy. As such, the question of
release of Emergency Commissioned
Officers in the Air Force and the Navy
does not arise. It has been decided that
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the E.C.0s. in the Army who are suitable
and willing to be considered for the grant
of Permanent Commission will be granted
P.C. to the extent vacancies are available
for them, if found fit after screening.

(b) The reasons for the release in a
phased programme after 1967 to 1970 of the
Emergency Commissioned Officers who do
not nake the grade for the grant of P.C.
are (=

(i) Emergency Commissioned Officers
were granted such commission,
based on the relaxed standards for
selection in order to meet the
requirement of the Army at that

. time.

(ii) Some of these officers are not
eligible for Permanent Commission
on account of higher age or low
medical category.

The grant of Permanent Commis-
sion to all these officers would
not only affect the efficiency of the
army but would also create an
imbalance in the service structure
of the officers’ cadre.

Some of them, though eligible,
were not willing to apply for
Permanent Commission.

(iii)

(iv)

Strike in B.E.L., H.A.L. and Bharat
Earth Movers Ltd.

§390. RI K. LAKKAPPA :
HRI GEORGE FERNANDES:

SHRIS. R. DAMANI :
SHRI K. P. SINGH DEO :
SHRI M. L. SONDHI :
SHRI K. M. KOUSHIK :
SHRI MEETHA LAL MEENA :
SHRI S. M. BANERIJEE :
SHRI RAJA RAM :

Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that the em-
ployees of Bharat Electronics Ltd., Hindus-
tan Aecronautics Ltd. and Bharat Earth
Movers’ Ltd. are on strike ;

(b) if so, what are their demands ;

(c) the steps taken by Government to
settle the dispute ; and

(d) the extent of set-back to produc-
tion 7

VAISAKHA 4, 1890 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE PRODUC-
TION (SHRI L. N. MISHRA) : (a) No,
Sir. In the Bangalore Division of the
Hindustan Aeronautics Ltd. and the Rail
Coach Division of the Bharat Earth
Movers Ltd. there was a tool-down strike
from 25th March to 3rd April 1968 when
the managements had to declare a lock-
out. As a result of the negotiations, a
settlement was reached and these units
have started working with effect from 15th
April 1968,

(b) and (c). Do not arise.
(d) Approximately Rs. 100 lakhs.
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Censor of Film “The Party"

8392. SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether an American-Peter Celler's
film “The Party” has been passed by the
Board of Censor in India ;

(b) if so, under what circumstances ;

(c) whether it is a fact that ‘Ashoka
Chakra’ has been freely used and ridiculed
in the said picture ; and

(d) if so, the steps Government pro-
posed to take in this regard ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No application for certifica-
tion of the film *“The Party” has so far
been received by the Central Board of
Film Censors.

(b) to (d). Do not arise.
Limit of Territorial Waters betweea
India and Ceylon

£393. SHRI D. N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact -that the
Government of Ceylon have not accepted
the Government of India’s claim to extead
territorial waters upto 12 miles and an
unresolved dispute persists between the
two coumtries ; and

(b) whether Government have taken
any initiative to resolve this outstanding
dispete-between the two countries ?
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THE PRIME MINISTER, MINISTER_
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER = OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). No,
Sir, Government of Ceylon are aware of
Government of India’s notification entend-
ing the limits of our territorial Sea to 12
miles. There is no outstanding dispute
between the two countries in this ragaed,
It is Government's iotention to settle by
mutual discussion any problem which may
arise in future.

TV Programmes

8394, SHRI D. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether any systematic study has
been made about the effectiveness of the
Television programmes particularly tele-
vised for students ; and

(b) if so, the findings thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). Yes, Sir. A sur-
vey was conducted under the auspices of
the Ford Foundation by Dr. Paul Neurath,
Professor of Sociology and Statistics,
Queens College, City University, New York.
His observations inter.alia are ;:—

(i) TV proving itself as a useful aid
in teaching. The students see
more aad better experiments ;
some of the experiments shown in
TV could not be provided even by

~ the best schools,

(ii) There is a slight overall superio-
rity of - the results of the students
in TV Schools over those of stu-
dents in non-TV schools.

(iii) The whole teaching process, though
not the teaching performance of

every single teacher, is slightly
undergoing & change for the
better.

Shifting of Sections of Trombay A tomsic
Centre
8395. SHRI K. LAKKAPPA :
SHRI DEORAD PATIL :
Will the PRIME MINISTER be pleased
ta state :

(8) whether it is a fact that two sections

TR L TR
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of the Trombay Atemic Centre are being
shifted t@ a place out of the Mabarashira
State ;

(b} if so, the reasons for this sudden
shifiing ; and .

ic) the t of employ to be
affected by this shift and in what way they
will be wffected ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

Written Anpwers

PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c). No,

8ir. Only the Computor Unit, at present
lecated at Trombay, which was to move to
Hyderabad along with other electronics
production units towards the end of 1966,
will now be transferred to the Electronics
Corporation of India Lid., Hyderabad, in
October-Nowember 1968. This unit could
not be moved earlier, as it was engaged on
the construction and commissioning of
some equipment. The number of employees
in the Computor Unit is about 35 and
their interests are not expected to be
adversely affected by the shift.

Pentyt‘pulu in Kachchativa Tsland

8396. SHRI GEORGE FERNAMNDES:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether his attention has been
drawn to a syndicated article by Mr.
Harbert Wert from Colombo published in
sections of Indian press which states iater
alia that island of Kachchativu is belisved
to have valuable petroleum deposits im its
seabed ; and

(b) if so, what substange is there in
this claim ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS  (SHRIMATI
INDIRA GANDHI) : (a) and {b). Govern-
ment of India have seen the press report
but have no reliable information in this
regard based on any investigation.
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Coautractors in H.A L., Bangalore

8398. SHRI INDER J. MALHOTRA :
Will the Minister of DEFENCE be plesed
to state :

(a) the number of contractors working
in H.A.L., Bapgalore at present ;

(b) whether it is a fact that inferior
quality of material has bheen used by a
contractor in the houses recently construct-
ed by him for H.A.L. emplpyees ; and

(c) if so, whether Goverament haye
eaquired inte this matter and whether
Goverament proposc to black list the said
contracter who is responsible for this 7

THE MINISTER OF 8TATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) Tetal Aaumber of con-
tractors executing Civil Engineering Works
in H.A L. (Bangalore Bivision) is 3.

(b) H.A L. management art satisfiad
that this is not so. :

{c) Does not arise,
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Civilian Employees in 1.AF.

8399. SHRI KASHI NATH PANDEY:
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that civilian
class 111 L.D.Cs. employed in the Indian
Air Force and at Hindon Airport Office,
whose services and below three years, have
been given one month's notice with imme-
diate eflect for termination of their
services ;

(b) if so, the reasons therefor and how
many civilians are to be retrenched ; and

(c) whether there is any proposal to
provide alternative jobs to these employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) Yes, Sir.

(b) The retrenchment is due to the
availability of trained Airmen. The exact
number involved is not available. It is
being collected from the affected Units etc.,
and will be laid on the Table of the
House.

(c) Efforts will be made to adjust the
individuals concerned to the extent possi-
ble under the scheme of Adjustment of
Surpluses and Deficiencies, for all Defence
Installations, on all Indian basis.

Funeral of Dr. Martin Lather King

. 8400. SHRI K. P. SINGH DEO:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Indian Government
were represented at the funeral of Dr.
Martin Luther King ; and

(b} if not, the reasons therefor 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS  (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) Does not arise.
Tndia-Burma Boandary Talks

8401. SHRI K. P. SINGH DEO:
Will the Ministgr of EXTERNAL AFFAIRS
be pleaged to statg :

(8) whether jt i p fact that & Burmesg
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team visited New Delhi reccently for talks
on the India-Burma boundary ; and

(b) if so, the result of the talks held ?7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. The
Burmese Delegation to the Joint India-
Burma Boundary Commission held talks
with the Indian Delegation from the 6th
to the 10th April, 1968.

(b) A preliminary agreement on the
cartographic  delineation and eventual
physical demarcation of the lndo-Burma
Boundary was arrived at,

Mr. Phizo's Talks with Indian High
Commissioper in UK.

8402. SHRI D. N. DEB :
SHRI BEDABRATA BARUA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state ;

(a) whether it is a fact that Mr. Phizo
has recently approached the Indian High
Commissioner in London expressing his
willingness to visit India on the basis of

-safe conduct visa ; and

(b) if so, the reaction of Government
‘in the matter 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND  MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise.

Permit System for Travel by Nagas
Across India-Burma Border

8403. SHRID. N. DEB :
SHRI BEDABRATA BARUA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government
introduce permit
Nagas on either
border ;

{b) If so, the main object of introduc-
iog this permit system ; and

(¢) tq whpt extent the permit system

propose to
system for trayel by
side of Indo-Burma
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will help 10 prevent Naga hostiles going to
China for military traiging ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

PLANNING AND MINISTER OF

EXTERNAL AFFAIRS {SHRIMATI

INDIRA GANDHI): (a) to (c). The
matter is under consideration.
Indo-Burma Border

8404, SHRI D. N. PATODIA : Will

the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that, under the
present arrangement, the nationals of India
and Burma do not require permits to
travel upto 25 miles across the border on
either side ;

(b) whether the hostile MNagas are
availing this opportunity to their advan-
tage : and

(c) if so, the steps taken to enforce

proper checks at the Indo-Burma barder-
posts 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir. Only

persons residing within 25 miles of the
Indo-Burma boundary may travel upto 25
miles across the border without permits,
This does not apply to nationals of India
or Burma living outside the 25 miles belt.

(b) and (¢). This situation is now
under review.

High Power Transmitters for Border
Areas

8405. SHRI D. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that two high-
power transmitters will be commissioned
this year for border areas ;

(b) the regions that will be covered by
these transmitters ;

(c) whether these transmitters will be
united for internal broadcasts also ; and

(d) what are the plans for installing
high powered transmitters 1o cover the
Rajasthao-Gujarat border ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). Three high power
transmilters are expsclted to be commis-
sioned during the current ‘year for service
in the border areas. One of these will
cover Western Sector in Pupjab, the second
the border areas in West Bengal, and the
third the Eastern Districts of Assam and
N.E.F.A. '

(c) The transmitters will be utilized for
internal broadcasts in the border areas but
could also be heard in the adjoining arcas
across the borders.

(d) A high power transmitter is being
set up near Jodhpur to cover the border
areas in Rajasthan and the power of the
existing transmitter at Bhuj near the Guja-
rat border is also being stepped up.

Regiona] Broadcast from A. I. R. Delhi

8406, SHRI D. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total time allocated in a week
for broadcast in regional languages from
A. L R., Delhi ; .

(b) the time given for Rajasthani ;

(c) the different types of programmes
broadcast in Rajasthani ; and

(d) whether the time allocation is ade-
quate as compared to other regional lapgu-
ages ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The time allocated to pro-
grammes in various regional languages and
dialects broadcast from A. I R. Delhi
Station in a week is :

Urdu —-4 Hours, besides News the dura-
tion of which is 3 hrs. 30 mts. on the basis
of two bulletins of 15 mts. duration each
day.

Punjabi—3 Hrs, 30 mts., 'besides News
the duration of which is 3 hrs. 30 mts., on
the I':lasis of two bulletins of 15 mts., dura-
tion each day.

Braj—Normally 6 hrs., but on altprnate
weeks it is 6 hrs. and 10 mts, - -

Haryapa—3 hrs. and 50 mits., Besides
these talks; Outside Broadcast and inter_
views in wh]_ch cxperts in mricuhurﬂ
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science and farmers participate, a daily pro-
gramme entitled “Krishi Jagat® fer 30 muts.,
is broadcast. The lamguage of these pro-
grammes is mixed, as the experts speak in
Hindi anad the farmers in Haryana dialect.

Gorkhali—1 br.and 43 mts. including
news of a durdtion of 1 hr., 17 mis., l.e.
one bulletin of 11 mts. each day.

Garhwali—20 mts., per week.

(B) and (c). Oiccdsionally, some folk
gongs in Rajasthani are included in Delhi
Stations” 'Pradeshik Sangeet' music pro-
gramme. - Also, the programnte ‘Braj
Madhuri® broadcast dmily from Delhi bet-
ween 8.30 p.m. and 9.00 p.m. caters to the
Bharatpur region of Rajasthan States

(d) Yes, Sir.’

Diplomatic Relations with Countrics
in Barope

8407. SHRI JUGAL MONDAL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the names of the Europsan countr-
ies with which India bas no diplomatic re-
lations ; and

(b) the reasons therefor ?

. _THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
‘TERNAL AFFAIRS (SHRIMATI IMDIRA
GANDHI).: (a) and (b). Tndla does mot
have diplomatic relations with the follow.
ing countries in Burope for reasons noted
agritst each :

(i} Albania :—Diplomatic  relations
are in suspension in
view of her unfriemdly
attitude towards India.

(ii) Poriugal :—Diplomatic  relations
were broken off asa
protest against hier re-
préssive colonial
policy.

{ili} Jeeland : —No relations have so

) far been established on
grounds of fnancial
stringeacy.

APREL 24; 1968

.

-1%08
"Dien;t Ans Dentsehland” of Hambarg

Written Anbivers

8408. SHRI 5. C. SAMANTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(2} whether the Indian Embassy at
Bonn has inquired inte the “Dienst Aus
Deutschiand” of Hamburg which operates
in India through the Universal Press
Service ; .

(b) whether Governmeat will lay on
the Table a summary of the report of such
investigations ; and

(c) whether the Universal Press Service
of Madras keeps a bank accoumt at Ham-
burg, where a share of its foreign exchange
receipts from “Dienst Aos Deutachland"
are credited ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) and (c). Boguirfes will be Made
and the informatien collected will be lsid
on the Table of the House.

Staff at Thumba Rocke! Laumching
Ceatre, Trivandrum

8409. SHRI MANGALATAUMA-
DAM : Will the PRIME MINISTER be
pleased to state :

(a) the mwmber of officers. asd other
staff employed in the Thumba Rocket
Launching Centre and the Space Science
Rewearch Cestre at Trivandrum ; amd

(b) the method of receuitment to the
gazetted and non-gazetted posts ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The particulars of staff
at Thumba Egquatorial Rocket Launching
Station and the Space Science and Techno-
logy Centre are as follows ;—
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Scien- Techni- Support-
tists clans ing staff
and and including
Engi- qualic adminis
neers  ed as- trative
sistants persoa-
el
(i) Thumba
Equatorial Roc-
ket Launching
Station 24 142 91
(ii) Space
Science and
Technology
Cedtre 46 141 61

(B) Recruifment is made through ad-
vertisormenis in leading newspapers om adl
India basis and, for special posts, in select-
éd scientific and technical journals abroad.
Applications reoeived directly are also re-
gularly screened. Fer mon-technical posis,
vacancies are also notified to the local
Employment Exchamge.

Openiog of Indian Embassy at
Uls» Bator

8410. SHRI H. N. MUKHERIJEE :
Wil the Minister of EXTBRNAL A®FAIRS
be pleased to state :

(a) whether as early as July, 1965 the
opening of an independent Embassy of
Fadia at Ulan Bator, Capital of the Mango-
lian Peoples Republic, was anmetunced as
being likely in the immediate future :
and

(b} what is the position in hat fperd
at present ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS SHRIMATI INDIRA
GANDHI) : (a) While thore has boon B0
formal announcement about the setting up
of a resident Iadiem Embassy at Ulan Bator
statemenis have been made froth timie to-time
that the Government of India are in favour
of setting up a resiferw oAbssion at Ulan
Bater when our finances permit,

(b) On accoumt of our tight Foreign
Exchange situation. it has not been possi-
ble; so far, to open-a residemt Indfn Diplo-
matic Missien in Uian-Bater.

Written Answer, 210

Indian Ambassador in Washington

8411. SHRI H. N. MUKHERJEE :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether itis a fact that our Am-
bassador in Washington was asked to and
did in fact, “present his credentials to the
U. 8. President alongwith certain other
diplomatic representatives in a bunch ;

(b) if so, whether on all previous
occasions the Ambassador of India had a
private audience with the Presideat of the
U. 8. A. at the time of accreditation ;

{c) the reasons for such deviation from
practice and convention ; and

(d) what if any, arc Government's reac-
tion in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). The Indian
Ambassador in Washington presented his
crcdentials to the U. S. President on the
5th March, 1968. On the same day four
other Ambassadors presented their creden-
tials one by one at a separate audience with
the U. S. President.

(c) and (d). Does not arise.
Space Science Experiment

8412. SHRI K. P. SINGH DEO:
Will the PRIME MINISTER be pleased to
state :

(a) whether Government propose to
carry out some special space experiments
at Thumba with the Japanese and US.A.
collaborations in the near future ;

(b} if so, ihe details thereof :

(c) the expenditure likely to be incurred
on such experiments ;and

(d} the expenditure likely to be shaved
by the ladian Governmesnt in carrying out
the expriments ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX:
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.
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(b) Two Nike-Apache rockets provided
by U.S.A. will be launched with payload
supplied by Japan and special devices for
the flichts provided by India. These ex-
periments are for :

(i) Measuring absolute flux and ener-
gy spectrum of X-rays and the

time variation of X-ray fluxes,

{ii) Surveying the southern sky for

the existence of hitherto undiscovcr-

ed X-ray sources.

{¢) and (d). According to the terms of
collaboration arrangement no exchange of
funds is involved. The incremental cost
to India of conducting the experiments is
expected to be upproximately Rs. 50,000/-.

Indian Missions Abroai
8413. SHRI TENNETI VISWA-
NATHAM :
SHRI MAHNT DIGVIJAL
NATH :
SHRI1 NITIRAJ SINGH
CHAUDHARY :
SHRI GEORGE FERNAN-
DES :
Will the Minister of
AFFAIRS be pleased to state :

{a) whether it is a fact that Shri D. N.
Tewari, M. P., a member of the Indian
Delegation to the U. N. General Assembly
has sent a note to the Prime Minister criti-
cising the functioning of our Foreign Mis-
sions and the Embassies including the per-
formance of Indian represcntatives in the
United Nations General Asscmbly

(b) if so, the broad contents thereof ;
and
(¢) Government's reaction thereto ?

EXTERNAL

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :  (a) Yes, Sir. A letter has
been reccived.

(b) In his letter, the Hon'ble Member
refers, inter alia, to the over-staffing of
Indian Missions in London, Geneva, Wash-
ington and New York, the non-observanc?d
of Independence Day and Mahatma
Gandhi’s Birthday by two Missions and
India’s diminishing influence in the Gene-
ral Assembly,
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(c) These matters have already been
dealt with by Government and necessary
steps taken. There are, also, standing in-
structions in regard to observance of days
of national importance and if they have not
been complied with such action as is
necessary will be taken. The reference to
India’s diminishing stature in the U. N. is
an expression of opinien which Govern-
ment do not share.
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Grants to Indian Council of world Affairs

8415. SHRI JUGAL MONDAL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the various grants given by his
Ministry to the Indian Council of World
Affairs during the last ten years;

(b) whether Government are assisting
the resarch project “Security of India”; and

{c) who are the officers of his Ministry
who attended the Asian Security Conferen-
ce held at Sapru House and Federation
House and organised by the London Insti-
tute of Strategic Studies recently?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) A statement is placed on
the Table of the House. [Placed in Library
See No. LT-1020/68]

(b) No, Sir.

{¢) The following three officers of the
Ministry of External Affairs attended the
Conference :

(a) Shri J. S. Mehta,

Joint Secretary.

{b) Shri K. R. Narayanan,

Director, (now Ambassador of India
in Bangkok).

{c) Dr.S. Gopal,

Honoray Historical Adviser.

The Conference/Seminar was organised
under the joint auspices of the Indian
Council of World Affairs and the Institute
for Strategic Studies, London.

Chairman of the Committee on Broad-
casting and information Media

8416, SHRI JUGAL MONDAL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state @

a) the total expenses incurred on  age
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count of appointing the retired Comptroller
and Auditor General to head the Commi-
ttee on Broadcasting and Information
Media; and

(b)Y whether the Ministries of Works
and Housing and Law in addition to the
office of the Comptroller and Auditor Gene-
ral objected to the provision of free Governe
ment accommodation to a retired Comptro-
ller and Anditor General ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K-
SHAH) : (a) Shri A. K. Chanda who was
appointed as Chairman of the Committee
on Broadcasting and Information Media,
served it in an honorary capacity; he was
not paid any salary, fee or honorarium for
this assignment. The total expenses incurr-
ed in connection with his travelling and
other expenses (inclusive of payment on
account of Trunk Call charges of Rs. 124/-)
amounted to Rs. 12,074/ —.

(b) No Sir, as at no time was free resi-
dential accommodation proposed to be
allotted to him.

Black Money in Film Industry

8417. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a)} whether he has discussed with the
representatives of the film trade, the practice
of black money transactions prevalent at all
levels of the trade;

(b) whether any steps are being taken
by him to put an end to these black money
deals; and

(c) if so, the broad details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). The maladies
afflicting the three sectors of the Film
Industry viz. Production, Distribution and
Exhibition and the measures needed to re-
solve the current crisis are being discussed
with the Industry’s representatives. The
question of evasion of taxes on earnings in
excess of those declared by film stars and
technicians had also come up for discussion.
The whole matter, however, is under consi-
deration and it is too early to spell oug
details. '



2MS5 Writien Answers APRIL 24, 1968
12-Bare Donble Barrel Breech Loading
Sporting Gan
8418. SHRI MAHANT DIGVIIAI

NATH : Wjll the Minister of DEFENCE
be plgased 1o state :

{a) whethe itis a fact that 12-bere
dauble barrel breech loading sporting gun,
manpfactured by Ishapore Rifle Factory is
now made available in the market;

{b) whether the above gun is purely an
indigenous one or is manufactured with the
collaboration of some foreign country;

(c) the name of the foreign country;
(d) the cost at which it is being sold ja
the market; and

(&) whether a licence is required fer the
above gun ?

THE MINIBTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. M.
MISHRA) : (a) Yes, Sir,

(b) It is of an indigenous design and

without any foreign collaboration.

(c) Does not arise.

(d) The prices fixed for sale of these

shot Guns in the market are as follow :

12 Borg DEBL Shet Gua Rs.

1. Non-Ejector Pattern
2-3/4" Chambe(Non-
Engraved)

2. Non-Ejector Pattern
2 3/4" Chamber(Eng
raved)

3, Ejector Pattern2'3/4"
Chamber (Non-Eng-
raved)

4, Ejector Pattern2-3/4”
Chamber (Engraved)

950/-each
1,150/-each

1,156/-cach

1,350/-each

(e) Yes, Sir; except in cases where ex-
emption is granted under Arms Act and
Rules.

Independence Day Celebrstions by Indign
Embassy in Netherlands

8a19. SHRI MAHANT DIGVUAI
NATH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Inde-
pepdenes Day was not colebrated by the
Indian Embassy in Netherlands last year;
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(b) whether Government have asked
the Indias Ambassader in Netherlands the
reasons for not cglebrating the Indepen-
dence Day;
(c) whethsr the report of the Ambassa-
dor has been received by Goyernmet

(d) if so, the details thereof; and

ie) the details of the action which
Government propose to take against the
Ambassader for not celebrating the Inde-
peadence Day 7

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI : (a) No, Bir.

(b) to (d). Yes, Sir. Independence
Day last year was, in fact, celebrated by
the Indian Embassy in the WNetherlands.
The Indian Ambassador held a reception en
the eccasion, followed by a cultural pro-
gramme, to which Indian residents were
invited.

(e) Does pot arise.

Foreign Allomapec of Persommed of
Indian Missions

$420. SHRI KAMESHWAR SINGH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the foreign
allowance of the personnel of Indian Mi-
ssions abroad has been reviewed recently;
and

(b} if so, when it was reviewed last 7

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI} : (a) and (b). Foreign allow-
ance are prescribed for each station depen-
dipg op local costs of living. If there is a
change in these costs, foreign allowanges
are yevised either on the basis of the price-
wage data furnished by the Missions, or
after an on-the-spot investigation by the
Foreign Sepvice Inspectors. Such revisions
are effected as gad whea the aced arises.

Juspection of |ndigp Missipns Abroad

8421. SHRI KAMESHWAR SINGH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to siate :

(a) whetlhlel" itis a fg;;_ that a large
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gumbe: of Indian Missions abroad have
mot been inspected for the last three years;

(b} if so, the names of such Missions;

(c) whether there is any Mission which
_has not been inspected for more than three
.ye;rs and if so, the name of the Mission;
any

(d) if so, the reasons therefor ?

. THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Missions at the following forty
Stations have been inspected from January
1964 to date 1

Kinshasa (Congo), Lagos, Accra, Cona-
kry, Rabat, Algeria, Tunis, Rome, Bangkok,
Djakarta, Kuala Lumpur, Gangtok, London,
‘Rio-de-Janeiro, Buenos Aires, Santiago,
Basrah, New York, Oslo, Damascus, Bagh-
dad, Kuwait, Warsaw, Belgrade, Vienna,
Prague, Budapest, Paris, Stockholm, Hong-
kong, Tokyo, Kobe, Rangoon, Canberra,
‘Sydney, Wellington, Suva, Manila, Singa-
pore and Phonom Penh.

{c) Yes, Sir. Missions other than
those indicated have not been inspected.

{d) It will be appreciated that all the
Missions cannot be inspected at the same
time. Arrangements are in hand for ins-
pection of the remaining Missions in due
course.

12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Resignation of Professor Thacker from
Chairmanship of Industrial Licensing
Policy Enquiry Committee

SHRI S. M. KRISHNA (Mandya) :
Bir, 1 call the attention of the Minister of
Industrial Development and Company
Affairs to the following matter of urgent
public importance and I request that he
may make a statement thereon :

“The resignation of Professor

Thacker from the Chairmanship of the
- Industrial Licensing Policy Enquiry
<. Qomapities. . .
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THE MINISTER OF INDUSTRTAL
DEVELOFMENT- AND COMPANY
AFFAIRS (SHRIF.A. AHMED): As
the House will recall, I answered a Short
Notice Question by Shri Chintamani
Panigrahi on the 2n0d April, 1968 enquiring as
to whether Prof. Thacker had accepted the
Directorship of the Bank of India and was
attending its meetings and if so, Govern-
ment’s reaction thereto. Basing my reply
to the Question entirely on the information
given to me by Prof. Thacker himself on
the 29th of March and the Secretary to the
Industrial Licensing Policy Inquiry Com-
mittee on the 30th of March, I had then
answered that Prof. Thacker was invited
informally to a meeting of the Board of
Directors of the Bank of India on the
28th of March, 1968 to let them know his
decision on the offer made to him of the
Directorship on the Board of the Bank.
I had added, also on Prof. Thacker's infor-
mation, that after telling the Board that
he required three to four weeks to copgider
his decision, Prof. Thacker had come gway
from the meeting. The next day i.e. the
30th March, 1968 the Secretary of the
Ministry of Industrial Development was
informed by Shri K. L. Rathee, Secretary
to the Inquiry Committee, on behalf of
Prof. Thacker, both verbally and in writing
that Prof. Thacker had decided not to
accept the Bank's offer. The terms in
which Shri Rathee communicated this were
as follows :—

“Before leaving for New York this
morning, Professor Thacker asked me to
inform you that he has decided not to
accept the Directorship of the Baok
of India which was offered to him in a
meeting held at Bombay on the 28th
March, 1968",

In view of Prof. Thacker's decision not
to accept the Bank's offer, 1 had indicated
in my reply on the 2nd of April, 1968 that it
was not proposed to take any further
action in the matter. As you may remem-
ber, Sir, there was a demand by some
Hon. Members that Prof. Thacker should
not be allowed to continue as Chairman
of the Committee and in your summing
up, you were pleased to observe: as
follows :— .

“Now as | see, there is no difference
. of opinion :  All the Parties, including
_..the Miaister say thal be weat ea
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attended the meeting; All of them
say that this Committee must be above
board ; There is no difference of
opinion on this in the Government or
in the Opposition : With all this
controversy and the unanimous opinion
expressed by the Government, I am
sure, Government will have to consider
it. I do not think any difference of
opinion is there on that”,

" Resignation-of

Sir, I have seen statements in the press
to the effect that the Chairman of the
Bank has denied that Prof. Thacker had
declined the Bank’s offer and similar state-
ments have been attributed to Prof. Thacker
also. All thatI can say is that this is
contrarv to the Government’'s understan-
ding since Government has a positive
statement in writing from the Secretary of
the Committee which I have cited above.
It was naturally expected that following
this, Prof. Thacker would also inform the
Bank in similar terms about his decision.
Whether he did so or not is more
than I can say.

I should like to clear another mis-
apprehension which seems to exist, namely,
that Prof. Thacker’s meeting with the Board
of Directors of the Bank was with the
knowledge of Government. It is, of course,
correct that Government knew that Prof.
Thacker was going to Bombay on the
28th of March, but Government was at no
time aware that he was proposing to
attend the meeting of the Board of
Directors of the Bank of India. It is
only on his return from Bombay that he
informed me on the 29th of March that
he had attended the meeting. 1 then
expressed my surprise and unhappiness
over his doing so, but he explained that he
had gone there only to ask for time and
that he left the meeting soon after
communicating his views in the matter.

I trust that the above statement of
facts will show conclusively that all that
I had stated in reply to the Short Notice
Question on the 2nd of April was based
on facts and that there was no attempt
whatsoever at concealment of any kind or
to mislead the House.

On my return to Delhi from tour on
the evening of the 2Ist April, 1968, by
which date Prof. Thacker had also returned
from abroad, I received a letter from him
of the same date in which he indicated that
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in the circumstances as they had developed,
he would like to resign from the Chairman
ship of the Industrial Licensing Policy
Inquiry Committee. 1 accepted his
resignation the very next day. It isinmy
view regrettable. however, that Prof.
Thacker’s letter was allowed to receive
considerable publicity even before I could
reply to him.

I would like to make it clear that Prof,
Thacker seems to have had some misunder
standing of my views as expressed in my
earlier discussion with him on the 20th of
March. I am at a loss to understand how
this happened, but even if there was any
such misconception, I am sure it could not
have lasted for long. So far as [ am
concerned, from the very beginning I had
made it clear to Prof. Thacker that the
Chairmanship of the Committee and the
Directorship of the Bank are not consistent
with each other, having regard to the
proprieties involved in the matter. I had
stressed that it was most important that
the stature and the status of the Committee
should not be allowed to suffer in any
manner. These views were reiterated by
me on the 27th of March when Prof,
Thacker met me before he left for Bombay
and again on the 29th of March on the
eve of his departure for New York. Ifil
had been a fact that 1 had agreed to
Prof. Thacker continuing as Chairman of
the Committee even after becoming a
Director of the Bank, surely there would
have been some communication by the
Government to him or to the Committet
to that effect. In fact there was no such
communication from Government, 01
the contrary, the fact that Prof. Thacker
declined the offer of the Bank on the th |
March, 1968 is ample testimony, if
indeed such testimony is needed, tha
he made up his mind following his meeting
with me on 27th and 29th of March, when
I had reiterated in no uncertain terms what
my reactions were to his continuing &
Chairman if he accepted the Directorship
of the Bank. It is obvious thatit was
these views which hastened his decision, |
in spite of the fact : i

(a) that he had asked for three 10 *
four weeks’ time from the Bank to '
make-up his mind, and .

(b) that one of his colleagues, Shi .
Kumaramangalam, had progit
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and the matter was to be further
discussed on April 26th, when the
Committee was scheduled to meet
after Prof. Thacker’s return from
abroad. Meanwhile Dr. Paranjape
also joined in the protest of Shri
Kumaramangalam.

It has also been said that Prof. Thacker
took the prior permission of the Govern-
ment to consider the offer of the Bank of
India. So far as I am concerned, the
question of prior permission did not
actually arise, as it seems that the
offtr had been wunder his consi-
deration for some time for personal
reasons. It is not known to Government
even now as to when Prof. Thacker received
the offer of the Bank of India in the first
instance and how long he had been in
touch with the Bank on the subject. The
fact of the offer was brought to Govern-
ment’s notice for the first time only about
the middle of March last. The statement,
therefore, that the offer was considered
with the prior permission of the Governs
ment is untenable. I would like to ‘add
here that while acceptance or non-accept-
ance of the offer was a matter wholly for
Professor Thacker to decide, the Government
was concerned only with his continuance
as the Chairman of the Inquiry Committee,
if he were to accept such an offer,

In the light of the above, I would
repeat to the Honourable House that [
stand by all that I have said in answer
to the Short Notice Question put to me
on the 2nd of April, 1968. In the interest
of the dignity, impartiality and rectitude
with which a Committee of this stature
should work, I have already intimated to
Professor Thacker that Government have
accepted his resignation.

I observe that some press reports
mention that Shri Rathee, Secretary of the
Committee, has also resigned. Although
this has not been said in so many words,
there seems to be an implied suggestion
of a link between the two resignations. I
should like to make it clear to the House
that Shri Rathee informed the Industrial
Licensing Policy Inquiry Committee as
early as the 22ad March, 1968 that he was
retiring because he had offered himself
a candidate for election for a seat in
the Rajya Sabha from Haryana. His
retirement, therefore, has absolutely no
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connection with* Prof, Thacker’s
resignation.
I would also like to add that since I

am very anxious that the work of the
Industrial Licensing Policy Inquiry Com-
mittee should not be delayed, I am hoping
to be able to announce the appointment
of the new Chairman of the Committee
very shortly.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : No please. Mr. S.
M. Krishna.
SHRI RANGA (Srikakulam) : Mr.

Speaker, Sir, in the light of the statement
the hon. Minister has made, if we take up
questions now, what will happen to the
privilege motion ?

SHRI D. N. PATODIA (Jalore) : It
is the privilege motion which should be
taken now.

=t fa @ (1)  g=mw APz,
gn @it & fafads &1 s am
#for

MR. SPEAKER : No please. Mr. S.
M. Krishna, you please ask your question.

SHRI S. M. KRISHNA : One thing
stands out very clear in this ugly episode
that the misapprehensions expressed on the
floor of this House by the hon. Members on
2nd April have been more than confirmed
by the long statement which the hon.
Minister has made to-day. He is trying by
the sheer—it is a very long statement—by
the sheer length of his statement to create
a smokescreen in order to hide certain
facts. (Interruptions), Sir, 1 am not holding
any brief for Prof, Thacker, but I hold a
brief for truth and the facts that this House
is entitled to. I am very happy that Prof.
Thacker has resigned and I congratulate
the Minister for the alacrity with which he
has accepted the resignation.

Coming to the statement, I quote what
Prof. Thacker had to say on this episode,
and they are very relevant.
who happens to be a very distinguished
countryman of curs, was a member of th
Planning. Commission: - .

Prof. Thacker
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- SHRI NAMBIAR (Tiruchirappalli)
He was.

SHRI S. M. KRISHNA : And itis
this Government which appointed him and
it is this Minister who appointed him to
preside over a very important Committee
like the one which was appointed.

SHRI 8. K. TAPURIAH (Pali) :""And

they sent him to New York only last week.

_ SHRI S. M. KRISHNA : 1 quote
what he has to say @

“The whole complexion of the
~.diseussion would have perhaps changed
if one important fact that 1 had taken
prior permission of the Government to
consider the offer of Directorship had
been disclosed to the House."

If the hon. Minister had only disclosed

this fact to the House, the allegations
levelled against Prof. Thacker would not
have come.

The second point is that after getting
the' clearancé from the Minister, Prof.
Fbacker took pains to consult his other
two colleagues on the Committee. I again
quote from Prof. Thacker's letter :

“Afier obtaining your permission, I
also discussed the matter with my
-other two - colleagues, Mr. Mohan
Kumaramangalam and Dr. Paranjape
and in view of the position taken by
them I bad offered to resign from the
Chairmanship of the Committee.”
~ One thing stands out very clear that
after Prof. Thacker had consulted his other
two colleagues, also there is a letter which
the Secretary of the Committee has address+
ed to the Secretary of the Department with
which Mr. Fakbruddin Ali Ahmed is con-

nected. 1 would like that letter to be
placed on the Table of the House.
I' also demand that a Commiltee

consisting of Members ‘of Parliament
representing all shades of opinion here be
appointed.

'MR'.‘ BPEAKER : You can only seek
clarification. Come to your question now.

AN HON. MEMBER : That is the.
question, Sir.

. SHRI NAMBIAR : The hon. Minister
should either resign or appoint a Committes.
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'SHRI S. KUNDU rose-—

MR. SPEAKER : Mr. Kundu you
have no right to ask questions, This is a
call attention motion. The question of
Mr. Krishna will be answered.

SHRI F.A. AHMED,; | am very
glad that the hon. Member is giving me an
opportunity to repeat once again what I
said, (Inrerruptions).
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SHRI F. A. AHMED : If the word
repeat is not liked by the hon. Member L
would substitute it by saying, to recuperate
what I stated on the 2nd of April...

AN HON. MEMBER : Is it recuperat-
ing or recapitulating ?

SHRI HEM BARUA (Mangaldai):
English language should not be assassinated
in this way, Sir.

MR. SPEAKER : Order, order.

SHRI HEM BARUA : Why do you
allow the English language to be assassinat:
ed like this on the Floor of the House ?

MR. SPEAKER : Shri Panigrahi.

SHRI CHINTAMANI PANIGRAHI
rose—

SHRI BAL RAJ MADHOK (South
Delhi) :  Either he should deny or accept
what Professor Thacker has said. He
should say whether it is right or wrong.
We should know whether he will deny it
or'not. (Interryption)

.SEVERAL HON. MEMBERS rose—
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MR. SPEAKER :
you to a_;it down.

1 will ask all of

_ SHRI K. LAKKAPPA (Tumkur) : Let
him resign and also agree for an Inquiry.

SHRIF. A. AHMED : [ am prepared
to answer every question but if the hon.
Members are not in a mdod to listen I am
not going to oblige if they go on shouting
without listening to it. Now, what I want-
ed to say was this. Earlier the question
was raised whether Professor Thacker had
accepted the directorship and I replied
that he had not accepted the directorship.
The second question was...

SHR1 NATH PAI (Rajapur) : Consent
was given by you.

‘SHRIF. A. AHMED : Let me have
my say. Let me say what [ have to say in
my own way. The second question was
whether he has taken our permission to
accept this directorship and [ said, no. He
has not taken our permission and I stand
by every word of what [ said on that day.

SHRI S. K. TAPURIAH : On a point
of order, Sir. A specific question was
asked. The Minister did not reply to that
question.  ([mterruprion}.

MR. SPEAKER : | am on my legs
now. Between the Minister and Prof.
Thacker somebody has to decide. Now
let us hear him.

oft 7y formd ;oY 38T ETgT T
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- SEVERAL HON. MEMBERS rose—

MR SPEAKER : If all of you get up,
what can I say ? 1 am not going to allow
all of you. If anybody is. not satisfied he
can say he is not satisfied. If all of you
start shouting God alone knows where it
will all lead us. If Shri Krishna is satisfi-

SHRI NATH PAI: He is not satisfi-
ed. He is completely dissatisfied.

~- SHR] NAMBIAR rose—
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MR. SPEAKER : He does not oeed
Neither Shri Krishna nor the
Minister needs your help.

SHRI F. A. AHMED : If you remem-
ber, Sir, [ had also stated on that day that
if he accepted the directorship, it would be
impossible for him to continue as Chair-
man of this committee.

The guestion which has been raised by
my hon. friend is that Professor Thacker
had permission from me. Professor Thacker
had three meetings with me—one on the
20th March, another on the 27th March
and the last meeting that he had with me
was on the 29th March just before he left
for America. If Professor Thacker had
my approval to accept the directorship,
what was the necessity for him to come
and sez me so often ; (Shri Hem Barua :
That is a lame excuse.) what was the
necessity for him to go and tell the
directors of th= Bank that he wanted three
or four weeks’ time to decide; (Interruption)
what was the necessity for him to ask the
Secretary to send a letter, soon after he
had seen me, that he declined the offer
made by the Bank ? Therefore, it indicat-
ed that whatever misunderstanding he had,
I made it absolutely clear to him that his
remaining the Chairman as well as accept-
ing the directorship of the Bank would be
inconsistent and would not be in accord-
ance with dignity and he decided aot to
accept the Bank offer and sent a letter
from ‘the Secretary. . ...{Inferruption)

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : I am grateful to you and
to the House for the way in which the
House has asserted itself on such a vital
matter. Today the whole country also

. remains grateful to this House and to the

Speaker. In view of this unanimous deci-
sion, Professor Thacker has gone.

SHRI S. K. TAPURIAH
unanimous decision ?

What

SHRI CHINTAMANI PANIGRAHI :
It is very good. But in the intervening
period some new facts have come to light
and some new characters have appeared on
the scene of this great episode of Professor
Thacker which should be brought to your
notice and to the notice of the House for
consideration so that the House coasiders
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it dispassionately and the main issue may
not be sidetracked. Therefore I bring to
your kind notice the following new facts.

MR. SPEAKER : At this stage only
for a clarification you can ask the Minister.
If you want to bring anything to my notice,
you can do so in my Chamber.

SHRI CHINTAMANI PANIGRAHI :
By “wyou™, | mean, “the House through
you”,

1 would just like to know from the hoa.
Minister as to who first sponsored the idea
to Professor Thacker that he should accept
the directorship of th: Bank of India. By
whom was this idea conceived first ?
Gradually, as the drama is unfolded, you
will come to know that he has acted comp-
letely as an agent of the big manopaly
houses of this country ... ... (Iaterruption)

I would like to know whether on the
29th February, when a great birthday was
observed in Delhi—this birthday comes
every four years ; I will not mention names
—some ex-minister, who acted as the go-
botwcm, first spomsored this idea that

Profi Thacker should accept the direc-
touhup of this Bank. Is this correct 7

AN HON. MEMBER :
sion.

This is diver-

SHRI MADHU
sionary tactics.

LIMAYE : Diver

MR. SPEAKER : Order, order.

SHRI CHINTAMANI PANIGRAHI :
On the 16th March Professor Thackes
wanted to meet the Minister. On the ITth
he met the Minister, Om the 19th some
letters were written by Professor Thacker
to the Minister. On the 20th the Secretary,
Shri Rathee, also wrote a letter. Om the
21st March again Professor Thacker saw
the Minister. On the 22nd there was the
Comgpitice mecting. On the 23d other
members objected saying that if Professor
Thacker continued as a director of the
Bank; ha gould not continue as Chairman
of the Commiitee.

Then, on 25th, he again met the
Secretary and on 27th, he met the Minister.
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-1 would like the Minister to tell the House

what he was discussing during all these
meetings, whether he was discussing the
Committee business or whatever it is be-
cause he was all along under a kind of
emotional conflict whether to continue as
the Chairman as that carried emoluments
of Rs. 2,200 with all facilities of a Minister
of State and then the Directorship of the
Bank...(/nterrupsion). 1 hope the Minister
will clarify all these points. Lastly, 1
wouyld like the Minister to let us know
whether, besides a house in Bangalore, he
has a good flat in the Mafatlal building in
Bombay. That is the latest information
I got yesterday. In view of his link, his
association, with the big capitalist houses,
1 would like to know whether the Minister
would like to have a committee to iavesti-
gate into the affairs of Mr. Thacker.

SHRI P. RAMAMURTI (Madurai) :
On a point of order, Sir. This is absohutely
irrelevant. This is not under discussioa.
Only the Minister’s statement is under

discussion. (Faterruptions).

MR. SPEAKER : Order, order. Let
us hear the Minister.

SHRI F. A. AHMED : So far as the

first question is concerned, 1 am not aware
at whose instance this offer was made to
Prof. Thacker. As 1 have already pointed
out in my statement, | am also not aware
of the point of time when the offer was
meade. The first letter that 1 had from him
was sometims in middle of March asking
for an opportunity aad hs met me on thg
26th March. Before that he had seen my
Secretary. Oanly then, I knew that the
offer was made. At the very first meéting,
when he told me about his financial diffi-
culty and that after his retirement, he will
have nothing to look upgn, apd it was for
this reason he was considering the pro-

st vy fawd : g, WA ¥ T
fﬁ:%ﬁﬂ'r e

SHRI F.A, AHMED: . my reply
to him was that it wag eniirely his personal
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matter and | was not the persoh to advise
80 far as his personal matter is concerned
and that, after he had taken a decision,
it will be forme to decide whether he
shouold remain the Chairman of this Com-
mittee. Then he said, on that day, that
he-wanted to discuss with his cofleagues.
1 said, “You let me know your decision and,
once you have taken your decision, T will
decide it."”

SHRI SHIVAJIRAD S. DESHMUKH
(Parbhani) : Will the hon. Minister clear
once and for all whether this distinguished
scientist came to be appointed as the
Chairman of this important Committee as
an employment benefit on humanitarian
grounds and, if so, whether the Secretary
of this Committee, Mr. Rathee, conveyed
on telephone to the Secretary of the Minis-

“try and also in writing that Prof. Thacker's
financial position was precarious, that he
was selling carpets, not carpets of jute, of
Persian make worth lakhs and millions of
rupees...(Interruptions).

MR. SPEAKER :
going out of gear now.

The whole thing is

SHRI SHIVAJIRAO S, DESHMUKH :
May I know whether the Secretary of his
Ministry has received a communication
from the Secretary of this Committee say-
ing that Prof. Thacker is in financial diffi-
culty and, because of that, he is already
thinking of accepting employment in some
Bank ? (larerruptions).

MR. SPEAKER : Both the sides are
doing this...(Interruptions).

Mr. Sondhi...Not here.
Mr. Sreedharan...

DR, SUSHILA NAYAR (Jhatsl): I
rise on a point of order.

MR. SPEAKER : 1 have called Mr.
Sreedharan. Let him have his privilege.
His pamé¢ is there.  Afterwards, I will call
her.

DR. SUSHILA NAYAR : This point
of order is relevant 0 what this hon,
Member has said just now,

VAISAKHA 4, 1890 (SAKA)

Prof. Thacker (C.A) 2730

MR. SPEAKER : She can raise her
point of order later. 1 will have to answer
that and not the Minister. I have called
Mr. Sreedharan. Let him ask his question.

SHRI A. SREEDHARAN (Badagara) :
When robbers fall out, the truth emerges.
Today the skeleton is out of the cupboard
and it stinks on our nostrils. I do not
think that this is something concerning
metely Mr. Thacker or merely the Minister.
This is a conspiracy hatched by the Indus-
trial Development Ministry in collabora-
tion with the big business houses and also
with the connivance of the Chairman of
the Industrial Licensing Policy Inguiry
Committee, in which the Secretary of the
Ministry of Industrial Development, Mr,
Wanchoo. has acted as the midwife of this
conspiracy...

MR, SPEAKER :
to the guestion.

He will now come

SHRI A. SREEDHARAN The
Minister, in his reply to the Short Notice
Question has given a very good chit to
Prof. Thacker. He has stated :

“I do not, for a moment, believe
that a person...™

He refers to Prof. Thacker.

“...that a person of his stature and
status would fall a prey to such temp-
tations, and unless, and until there is a
positive evidence before us that he has
done something, no action can be
taken...”

I have quoted the Minister. A conduct
certificate has been given by him to Prof.
Thacker, He has also denied the question
of conducting an inquiry. When he has
denied it, I would like to ask a simple
and a straight question, and | want a
straight answer. Mr. Thacker bhas stated
that he got the Minister’s clearance before
he went to the meeting of the Board of
Directors of the Bank. This has come
out in the newspapers. It is a défamatory
statement in view of the Minister's state-
ment. Will the Minister, thereforé, go
out, seek the protection of court and file
a defamation suit against Mr. Thacker ?
Eithier Mr. Thacker is an abject llar of thy

Minister is & golossal honx,
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.SHRI F. A. AHMED : [ bave already
stated that he had no clearance from me,
so far as the acceptance of the Director-
ship is concerned. It was entirely a matter

for him to decide and 1 told him...
(Interruptions).

SHRI VASUDEVAN NAIR (Peermade):
To attend the Board meeting.

SHRI F. A. AHMED : First of all, so
far as the Directorship is concerned, I
told him that it was entirely his _personal
matter and after he had taken a decision,
it would be for me to decide whether he
could continue as the Chairman of the
Committee or not.
" About the second question, whether he
had clearance to attend the meeting of the
Board, I did not know that he was going
there to attend the meeting of the Board...
(Interruption).

MR. SPEAKER : What is Dr. Sushila
Nayar"s point of order ?

DR. SUSHILA NAYAR : My point
is this. We have repeatedly stated in this
House that officers who cannot protect
themselves...(Interruption®). 1 wish to say
that to the best of my knowledge and the
konowledge of many other people in this
House, Prof. Thacker is an honest man,
is a good man...(Inrerruptions).

MR. SPEAKER :
order ?

Is that the point of

DR. SUSHILA Nayar : It is absolutely
necessary that this matter be thoroughly
investigated. It is not fair to treat an
eminent officer who cannot defend himself
on the floor of this House in this manaer.

st wy fomdt : 7g ¥4 AT W
e g ?
SHRI KANAWAR LAL GUPTA

(Delhi Sadar) : Let there be a CBI inquiry
into this episode. (Inrerruptions)

st oft quo ayd (@A)
W # el g g
st vy fomd : A F FE wE-
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MR. SPEAKER : Order, order. -If
so many Members are going to stand and
speak simultaneously in ths manner, then
how can we conduct busimess in the
House ? [Ifall of them would sit down,
I can call one of them, and we can
conduc® our business. How could we
conduct business if so many Members start
speaking simultaneously 7

SHRI J. B. KRIPALANT (Guma): 1
have only to say this. When such a big
chunk of the House is excited over this
matter, why should the Minister say that
he has objection to an inquiry ? If
everything is right and above board, there
should be no objection to an inquiry.

MR. SPEAKER : Afier all, on that
day they were excited against so-amd-so,
against the chairman of the inquiry com-
mittee attending some meeting or some-
thing of that sort. Today they are excited
over something else.

AN HON. MEMBER : Not something
else, but the same thing.

SHRI S. K. TAPURIAH : Because the
hon, Minister is telling a lie...

MR.  SPEAKER :
express my opinion.

1 have a right to
He cannot contradict
even my opinion. I have a right to say
what | want. I cannot change my views
to suit his whims. One section of the
House says one thing, and another section
of the House says something else. Now,
1 am here to express my view. My point
is this. Shall we go on to the other busi-
ness, or shall I adjourn the House now ?

The hon. Minister would consider
whether he should accept some inguiry or
not. That is a different matter. If he
can do it, I have no ojection.

My point is about something else which
1 wanted to tell you...

SHRI UMANATH (Pudukkottai) : We
have given a privilege motion.

MR. SPEAKER : The privilege motion
cannot be decided until I admit it here
and place it before the House. It is only
then that it will be decided. By their
shouting, hon. Members cannot have it
decided mow. There arg 4 large number
ﬂpﬁvﬂv motions.., v %
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MR. SPEAKER : I said the other day
that after hearing the hon. Minister's
answer, I shall decide whether the privilege
motion would be placed before the House
here. Naturally, now that I have heard
him, I shall take a decision. Let hon.
Members leave it at that.

Now, I want to inform the House that
one of our colleagues Shri Kameshwar
Singh has been arrested...

SHRI RANGA : It is not my intention
to embarrass you or the House. But I can
assure you that so far as we are concerned,
we are not exciled over this matter. At
the same time, we find in the light of the
discussion that we have had so far that
there are so many points which are being
disputed, points of facts which are being
disputed on either side, and they canmot
be decided in the open House in this
manooer, That was the reason why even
earlier so many of us had given...

I have not closed
The privi-

MR. SPEAKER :
it yet. I have not rejected it.
lege motion is there.

SHRI RANGA : The privilege motion
was there before you...

MR. SPEAKER :
to raise it now ?

Why does he want

SHRI RANGA : Itis not a question
of your having to consider it.

MR. SPEAKER : If I had rejected
it then I could have understood the hon.
Member’s referring to it.

SHRI RANGA : We would like to
submit that this matter should be kept
alive and the privilege motion should be
considered by you, and we would like you
to give us permission to raise it here at the
carliest so that the House would be able to
express its view either in favour of or
against the privilege motion.

MR. SPEAKER : [ may tell him that
It is kept pending, I shall consider,
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SHRI RANGA : 1 would like to add

one thing more...

MR. SPEAKER : Why should he add
more now? Let him take his chance
tomorrow.

13 hrs.

SHRI RANGA : We do not want the
Minister’s head at the altar, nor do we
want to sit in judgment over Prof. Thacker.
But we are only interested in the proper
proprieties which should be observed by
Ministers as well as their officers.

This is a question of the manner in
which the House has got to deal with
these Ministers also in their dealings with
the House as well.as with these officers.
In regard to this particular matter, I wanted
it to be clearly understood by all sections
of the House that we do mot want to
punish anybody merely for its own sake ;
nor do we want to censure Government
merely because one particular point has
come in this way. We what that the House
should give its best possible Judgment in
regard to this matter in an impartial, non-
partisan manner. That is why we want
that this should go to the Privileges
Committee and the House should not take
a decision on it at this stage.

ARREST OF MEMBER (SHRI KAMESH-
WAR SINGH)

MR. SPEAKER : When a member of
the House has been arrested and I have
receive intimation of it, I have to bring it
to the notice of the House.

This is the telegram 1 have received,
dated 22nd April 1968, from the Judicial
Magistrate, First Class, Bhuj, at Khavda,
Kutch :

“Shri Kameshwar Singh, Member,

Lok Sabha, was arrested for offence

under sections 143, 145 and 188, Indian

Penal Code and detained at Bhuj Jail™.

=t wew fagrdt Tt (FEmYR) ¢
ran A ¥ Aous fadga g 19w
oTO% qTE OF ar< e ar...

MR. SPEAKER : [ brought it tp thy
potice of the Hopse yesterday,
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st s fagrdt ardd : 9u% A
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MR. SPEAKER : Shri Madhu Limaye
has given notice of a motion of privilege,
T belived.

=t 7y fomd ;e T ST e &)
T T AT @ a9f 7 ffay

MR. SPEAKER : The point was that
the Home Minister stated im the House
the other day that they were only restrained,
not arrested.

o Ay fomd : @t @@ TEE R
&Y fasrz Y ara g fafodr

st fto o Tl (YY) :
T A g

SHRI SONAVANE (Pandharpur) : Is
this matter on the agenda today ? If not,
why should it be taken up in this manner ?
I object.

ot vy famlt: ¥ MA@ § ?
g faAaifesTT &1 aTwaT §

LRl

SHRI SONAVANE: Qg a peint of
order. Can any member raise a question
not on the agenda and can he be allowed
to take the House by surprise ?

MR. SPEAKER : Any member can
raise a question with the permission of the
Speaker any time.any day—that is the
rule.

SHRI SONAVANE : You have not

given him premission.

MR. SPEAKER : I was explaining the
posiuon It is not that any member can
raise anything he pleases. He can do it

with the permjsyion of th Speaker,

APRIL 24, 1968

Papers Laid 2736

I have been discussing the motions and
1 did say that they felt that there is some
discrepancy in what the Home Minister
said the day before yesterday. He said
that they "were restrained, not arrested.
The English language is so subtle that it is
difficult to make a distinction between
certain words. For me, it is much more
difficult.

=t vy fawd : A fawe & fed ¥
faaet g +fifad 1 gaF ak W o 07
T S & e wifd | sewr S
1T srar o7 99 waE fw 7 fede qx
fores | oz welt o & o g fear
9w ¥ 9= T We dr fapm ) @e
A # gfew owax v og s fe A
AR gfeT g HET O | WA X W
a1 fe ot I Qg § vidEm §
FafF qA FIFL gW VT KT ATEETH
EECENECE EEraiR ook ST
gq ot TT AAETA 7§ A wwn
oY oeers fadm @ gEd A § @ R
off FT T WY WK A7 A A fAs-
forsTe W @7 HeaTT W |

SHRI D. C. SHARMA : Why have
these heroes come back so spon 7

MR. SPEAKER : [ have not come to
any decision. It is before me. We have
to know what the discrepancies are.

-

$3.05 hrs.
PAPER LAID ON THE TABLE

Report of Commlissioner for Scheduled
Castes and Scheduled Tribes for
1966-67

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SMT. PHULRENU GUHA) : 1 beg
to lay on the Table copy of the Report of
the Commissioner for Scheduled Castes
and Scheduled Tribes for the year 1966-67,
under article 338(2) of the Constitution,
[Plaged Ip Library. See No. LT-1014/68].

- g
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13.084 hrs.
RE : INCIDENTS RELATING TO
HARIJANS
SHRI SONAVANE (Pandbarpur) :

Sir, Shri Sheo Narain wanted to raise the
Harijan matter. It may kindly be taken
up. It is important.

AN HON., MEMBER : About
Harijan matter. (Interruption)
MR. SPEAKER : Yes; 1 myself had

referred to it. I have permitted Mr. Sheo
Marain to raise it.

ot fow Mo (I ) ¥R
Aifew fear arfom & & "wig & o
afirparae fafree § o7 & aam 41 =X
AT 9FT SqTT WIHGT AT 91+ FH i
ag vt v gfcaw feora g 4 feed 1 77
aga g & 1w F fafree & At
FAY TN 3§ q@ WA AE FaAl
wifgd | § wgar § froww fafeet &
feforriam whm wmo | ag T@Y SarEdl
Y 17 &1 IwY wag ¥ W frere R
s =T 1
SHRI D. C. SHARMA (Gurdaspur) :
The Brahmananda Reddi Ministry should go.
SEVERAL HON. MEMBERS rose —
MR. SPEAKER : Order, order. |
will have to adjourn the House. If you

do not allow me to speak, what is %o be
done ?

SHRI THIRUMALA RAO (Kakinada):
Sir, this is very unfair to depend on the
press report ; it has already been contra-
dicted.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Will all of you
kindly sit down ? Before 1 adjourn the
House, I want to say a few words on this.
(Interruption)

SEVERAL HON. MEMBERS rose—
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MR. SPEAKER : 1am on my legs;
I am on my legs; I am on my legs. 1 am not
yielding. After all, this is a serious mat-
ter and Shri Sheo Narain brought it to my
notice,—

AN HON. MEMBER : I brought it.

MR. SPEAKER : Before | complete
a sentepce, so many of you say that “I
brought it.”” Many Members brought it
to my nolice and the other hon, Member
brought it to my notice persomally. Now,
arc you satisfied 7 It is not that I say that
it was solely brought to my notice only by
Shri Sheo Narain. Now it is a newspaper
report ; all of you are agreed. Whether it
is true or not, it is not my job, and there-
fore, immediately when | received some
Calling Attention notices—this thing, that
thing and all that—1I requested the Home
Minister to tell me what it is about. Natu-
rally, 24 hours® notice must be given to the
Home Minister. Tomorrow it is coming
before the House. So, 1 request Shri Sheo
Marain and other Members who have given
notice, to wait.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Twenty-ninth Report

SHR| KHADILKAR (Khed): 1 beg
to present the Twenty-ninth Report of the
Committee on Private Members® Bills and
Kesolutions.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

?o-mnui_aepou
st gto Mo frardy (M) - &
& Fitfrafor sroiae fafes & at
# aowTdr gl grarst afefe &1 ldar

sfriret w2
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BUSINESS ADVISORY COMMITTEE
Eighteenth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : 1|
beg to move :

“That this House agrees with the
Eighteenth Report of the Business Ad-
visory Committee presented to the
House on the 23rd April, 1968",

MR. SPEAKER : The question is :

“That this House agrees with the Eigh-
teenth Report of the Business Advisory
Committee presented to the House on
the 23rd April, 1968.”

The motion was adopted.

13.10 hrs.

The Lok Sabha adjourned for lunch rill
Sfourteen of the Clock.

The Lok Sabha re-assembled after lunch at
five minutes past Fourteen of the Clock.

[Shri G. S. Dhillou in the Chair]

—_*DEMANDS FOR GRANTS,
1968-69—contd,

Ministry of Works, Housing and Supply

MR. CHAIRMAN : The House will
now take up discussion and voting on De-
mand MNos. 84 to B8 and 131 to 133 relating
to the Ministry of Works, Housing and
Supply for which 3 hours have been allot-
ted.

Hon. Members present in the House
who are -desirous of moving their cut mo-
tions may send slips to the Table within
15 minutes indicating the serial numbers of
the cut motions they would like to move.

Demand No. 84 —Ministry of Works, Housing
apd Supply.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 93,04,000 be granted to the Presi-
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dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March 1969, in res-
pect of ‘Ministry of Works, Housing
and Supply'.”

Demand No. 85—Public Works.

MR. CHAIRMAN :

“That a sum ‘not exceeding
Rs. 32,83,20,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Public Works'.”

Motion moved :

Demand No. 86—Stationery apd Printing.

MR. CHAIRMAN :

“That a sum not exceeding
Rs. 11,22,17,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Stationery and Printing’.”

Motion moved :

Demand No. 87—Suopplies and Disposals.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 3,48,73,000 be granted to the Presi-
dent to complete the smm necessary to
defray the charges which will come in
course of payment daring the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Supplies and Disposals’.”

Defand No. 88 ~Other Revenue Expenditure
of the Ministry of Werks, Housing and
Supply.

MR. CHAIRMAN : Motion moved :

“That a sum mot exceeding
Rs. 1,59,33,000 be granted to the Presi-
deant to complete the sum necessary to
defray the charges which will come in
course of payment during the year emd-
ing the 31st day of March 1969, in res-
pect of ‘Other Revenue Expenditure of
the Minpistry of Works, Housing and
Supply".”

*Moved with the recommendation of the President.



11 D.G. (Min. of

Demand No. 131—Delhi Capital Outlay.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 5,75,83,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Delhi Capital Outlay™.”

Demapd No. 132—Capital Outlay os Public
Works.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 6,20,83,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Capital Outlay on Public
Works'.”

Demand No. 133—Other Capital Outlay of
the Ministry of Works, Housing and
Supply.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 14,74,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March 1969, in res-
pect of ‘Other Capital Outlay of the
Ministry of Works, Housing and

Supply’.

w&ﬁ*ﬂw (wsas-afar) ;
gwrafa agea, # fraw 340 & wemiq @
wea 9 aR-faar w7 earfrr s @ w7
searE Taar wrgar § ) fraw 340 @
ELe

—

“At any time after a motion has
been made, a member may move that
the debate on the motion be ad-
journed.”

ot w=ardt ¥ 7w S2w & e
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MR. CHAIRMAN : This is not the
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proper time for that. You may do it at

the proper time.
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MR. CHAIRMAN : This is not on the
Order Paper. You may bring it up after
Question Hour. This is not the proper
time. You cannot raise it any time during
the day.

ot wl s faw 340 ¥
wetita fret arz-frae @ e wA
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“At any time after a motion has been
made, 2 member may move that the
debate on the motion be adjourned.”
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MR. CHAIRMAN : If you want to
bring such a motion, the proper time for
that is to bring it after the Question Hour
and not any time during the day. No
motion can come at any time in the day.
For adjournment motions, Calling Atten-
tion Notices and others there is a set pro-
cedure. I really wonder how old parlia-
mentarians like yourself can get up at any
time and move motions like that.
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SHR1 J. MOHAMED IMAM (Chitra-
durga) : Mr. Chairman, Sir, the Ministry
of Works, Housing and Supply is a very
important Ministry which deals with hund-
reds of crores of rupees every year. The
efficiency of this Ministry depends upon
the honesty and integrity of its officers.
This is a Ministry which employs the lar-
gest number of persons. 1 think there are
about 60,000 employees in this Ministry,
beth in Delhi and in urban areas. But,
then, 1 find that there are only 13,000 em-
ployees on the sanctioned strenglth and
about 30,000 employees are employed on a
temporary basis as casual labour. These
employees are being continued from year
to year on a temporary basis. If the
Ministry feel that their continuations is
quite necessary, then they must be confirm-
ed and made permanent.

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : That is what we are doing.

SHRI J. MOHAMED IMAM : If their
presence is not required, then their services
must be dispensed with. 1 understand
that many employees, including liftmen and
peons are getting only a wage of-Rs 2.50
per day or Rs. 75 a month. All the other
benefits that are enjoyed by the permaaent
employees are denied to these people. 1
want their case to be looked into sympathe-
tically by the hon. Minister.

At the same time, there is top heavy
administration. There is one Central
Chief Engineer and in Delhi alone there
are four or five Additional Chief Engineers.
1 do oot know whether all of them have
got enough work. In the year 1966-67
the total outlay was Rs. 61 crores whereas
this year it is only Rs. 31 crores, just half.
That shows that there is less activity. But
while the activities have come down, the
strength of the staff remains the same. So,
I think there is every scope for economy
and retreachment.

This Ministry is mainly concerned with
the construction, maintemance and repair
of houses. They are not building roads
or bridges except perhaps in Nepal. They
are only constructing houses for offices,
officers and low-paid employees. Till- now
we have poured in thousands of crores of
rupees in the city of Delhi alonae for the

APRIL 24, 1968

W.H.&8S.) 2744
construction of office buildiogs. Every
year the strength of Government employees
goes up and, correspondingly, we have to
construct more office buildings. In Delhi
whatever we look, whether to the right or
left, we see only multi-storeyed buildings,
huge palatial buildings. Still, it is said that
there is not enough of accommodation for
offices and that another 59,000 square [feet
of accommodation is needed.

I would submit in this connection that
you divert this amount for a more uscful
purpose. We have to provide houses for our
employees and officers. 1t is irue that
highly paid officers, the Secretaries, get
accommodation readily ; there is no difli-
culty for them to secure decent accommo-
dation. But the low-paid employees and
oflicers, numbering thousands, are without
a house, without a roofing, without shelter.
Their plight is miserable. When they
come here from other places they have to
sleep on the footpath and the Government
is very indifferent towards providing
necessary accommodation for these low-
paid employees and officers.

Another aspect that I have Lo point
out is rural housing. The most important
social service that the Government has to
do is rural housing.

SHRI RANGA (Srikakulam): And
they have neglected it.
SHRI J. MOHAMED IMAM: And

it is absolutely neglected. Mahatma Gandhi
has himself said that the uimost attention
should be given to rural housing. What
is the condition of our villages now ? We
may pride ourselves that our cities have
become very big, but these cities have
become big at the cost and expense of
the rural areas. Many of the rural areas are
in a miserable condition. There is mo
proper sanitation, at least not such ameni-
ties as are required for a human being.

I would also point out that millions
have been living in thatched houses and
huts and millions have been roaming about
from one place to another. Every year
—itis a common feature—thousands of
these houses are consumed by fire and
they lose everything. In fact, there is no
improvement regarding rural housing at
all.
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The Government says that they are
doing their best. But the progress shown
by them is very meagre. During the First
Plan period they allotted only about Rs. 10
crores. This allotment itself was very
meagre, but what is the amount spent ?
Even this Rs. 10 crores was not spent ;
only about Rs. 3 crores were spent,
During the Third Plan a sum of Rs. 20
crores was allotted, but even that amount
was not spent ; out of this only about
Rs. 6 crores was spent. That shows the
indifference of the Government.

I am glad that the Minister of Works
and Housing at a rmeeting with all
the Housing Ministers of the wvarious
States at Madras, had suggested that the
States must pursue these matters very
vigorously. But what about the States?
Whatever amount is paid to the States for
rural housing is misappropriated by them
in the sense that they do not spend that
amount for rural housing ; on the other
hand, they divert it for some other pro-
grammes. This the Central Ministry must
prevent. Il a certain amount is earmarked
for rural housing, that amount to the last
pie must be spent on, rural housing. But
it has become a practice in all the States
that the amount earmarked and paid by
the Central Government is diverted for
other programmes.

I realise that rural housing is a wvery
big problem. Government alons cannot
cope with it. 1 read the speech of the
Minister of Works and Housing which he
made before the conference at Madras.
There he had invited the cooperation and
help of the private sector. It is a very
good suggestion. | know, the Government,
in the midst of all its liabilities, will not
be able to cope with the rural housing
problem and that they must enlist the
sympathy and co-operation of the private
sector as has been suggested by the Minis-
ter. This can be done not by alienating
the private sector because always the pri-
vate sector is dubbed as being against the
poor people.

But this problem cannot be solved
without their cooperation. The housing
problem itself may be treated as an indus-
try. If you ask merchants, philanthro-
pists, industralists and others to come for-
ward and build houses in various places,
1 am sure, they will extend gll thely gor
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operation and goodwill. This is a matter
which has to be consiaered. In fact, the
necessity of giving proper roofing and
proper shelter in the rural areas is an
absolute necessity and it is a social service
that must have priority over all other
services.

Now, I come to another aspect, that js,
the Directorate of Supplies and Disposals.
The Directorate of Supplies and Disposals,
from the beginning, is always under suspi-
cion and cloud.

SHRI RANGA : A den of corruption.

SHRI J. MOHAMED IMAM: This

Department can either save crores of
rupees through proper vigilance or can
sustain losses of crores of rupees. OF

late, many irregularities are coming to
light and the Government cannot sit quiet
without taking proper and adequate pre-
cautions to safeguard the money of the
Government. The public Accounts Com-
mittee has been doing very good work in
unearthing some of the irregularities. Only
a few irregularities have come out. I do
not know how many more will come out.
For example, take the road rollers deal.

SHRI RANGA : 1} crores.

SHRI J. MOHAMED IMAM : More
than that. I am not concerned with the
loss. But I am concerned with the pro-
cedures and methods adopted by them to
cheat the Government. They placed an
order for 1200 road rollers with a firm
which was not registered, which had no
capital, which had no bank guarantee and
which had no clearance certificate. They
blindly placed an order with that firm.
Can any reasonable man, businessman or
prudent man do it ? What is more, they
agreed to pay 90 per cent of the full
value... ...

SHRI SHASHIBHUSHAN BAJPAI
(Khargone) : The supplier is a member of
your party.

SHRI RANGA :
he is.

I do oot know who

SHRI J. MOHAMED IMAM: He
does not deserve 1o be a member of my
pary. .
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SHRI SHASHIBHUSHAN BAJPAI :
Turn him out.

SHRI J. MOHAMED IMAM :
you agree with him.

To pay 90 per cent of the full wvalue
before inspection and simply on a certifi-
cate, is a thing which is unheard of and
which no businessman or private man will
do. And then, whatever road rollers were
delivered were defective. 1 know the pro-
cedure adopted. They simply show a
skeleton of the machine to be delivered and
on that some person certifies it, obviously,
on some inducement and, when it is deli-
vered, it is found it is only a skeleton and
there are so many parts missing. That is
the usual practice not only here but 1 know
of some personal instances. Here, the
samething happened. They placed an
order for 1200 road rollers. They delivered
about 500 to 600 road rollers and they were
all defective. They are all lying idle.
Still 500 more will have to come. That
man has to pay ncarly Rs.2 crores. He
is not solvent enmough to pay. Such a
deal we cannot presume and it raises a
presumption that there is something fishy
between the Directorate and the parties
concerned. In fact, there is a connivance
between the Government and the parties
concerned or between the D.G. S & D and
the parties concerned. It is easy to
swindle the Government to the extent of
crores of rupees.

Similarly, there are other methods.
Take, for example, the calling of tenders
for the selling of marine engine parts,
There was a wrong specification. It was
stated in the notice that these parts were
suited for petrol and not for diesel and,
on that basis, tenders were called for and
tenders were given. Suddenly, they found
that the parts were meant not for petrol
but for diesel. This created a lot of
confusion and, subsequently, there was a
loss of more than Rs. 2 lakhs.

Such things have happened. There is
no proper procedure for calling tenders ;
there is nd proper vigilance in checking
the quality of the material ; whatever
material is supplied, that is accepted and
afterwards they find that it is useless or is
pot useful for the purpose. This is how
the D GS & D works. Every year they
place orders to the extont of Rs. 400 to 500

1 hope
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crores. Unless proper action is taken by
the Government in cases where there is
material discrepancy, I think, that Depart-
ment will, in future also, go the same way
as they went last time.

Now [ come to another aspect, namely,
hotels. The Government has become a
big hotelier. There are hotels like the
Ashoka Hotel, Jan Path Hotel, Ranjit
Hotel and so on. The Ashoka Hotel is
running at a nominal profit, but all the
other hotels—Jan Path Group and Lodi
Group—are running at a loss, [Even then,
these hotels cannot be managed as efficient-
ly as the private ones. and the clients
cannot get the same satisfaction which they
get in private hotels.

Then, 1 find that a good deal of money
is wasted on decorations and other unneces-
sary things which a private man will never
do. I find from the Report iiself that the
Public Works Department is spending a
good deal of money on decorations of
various offices . ...

AN HON. MEMBER :
stopped it.

They have

SHRI J. MOHAMED IMAM : [ am
glad if they have stopped it. Even in the
Parliament House itself, I find that the
old photos are taken out and new ones are
put there. We want only the necessary
things and not the luxuries, these days.

I was told that there is a proposal to
transfer all these hotels from the Ministry
of Works, Housing and Supply to the
Ministry of Tourism. [ do not know if it
is a fact. If it is so, it will be a wrong
procedure... ...

SHRI RANGA :
v ery much more.

They will charge

SHRI J. MOHAMED IMAM : Not
only that they will charge very much more,
but also this. When they are transferred
to the new Ministry, there is a possibility
of the nmew Ministry not detecting what-
ever defects exist at this time and being
profited by them. Supposing, there are
some grave irregularities in the manage-
ment or the administration of these hotels ;
if the hotels are transferred to a new
Ministry, that nmew Ministry will be quite
strange to the management and it is quits
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possible that the management of the new
Ministry will not be as effective and as
vigilant as now. Changing the subject
from one Ministry to another is nota
sound policy and I thiok, this subject of
hotels must centinue under the Ministry of
Works, Housing and Supply and they must
be held responsible for their proper main-
tenance and they must look to their proper
management.

I want to submit one more thing. It
is good that the Government have provided
all these hotels—Ashoka Hotel and so on.
But for whose benefit ? They are only for
those who can afford to pay very high
charges—Rs. 50 or 100 per day. What
arrapgment has been made for common
people who come from various parts of
the country to visit Delhi, for the
students whe come from various parts
of the country to visit Delhi ? 1 know,
many of our friends, ryots for example, are
anxious to see Delhi and they come here.
Can you expect them to stay in the Ashoka
Hotel paying Rs. 50 or 100 per day 7 For
such common people, some arrangement
has to be made...(Interruptions) Hundreds
of middle class and low class people come
down to Delhi and they either invade on
the MPs or go to hotels where they cannot
get proper food. Therefore, for middle
class people and for low class people, some
accommodation has to be provided. Janata
hotels are necessary.

SHRI RANGA :
Rs. 30 a day.

They are charging

SHRI J. MOHAMED IMAM: Not

that kind of Jamata Hotel.

You might be aware that every year
hundreds of students of Engineering Colleges
and Medical Colleges come to Delhi. They
have no proper accommodation to stay.
In fagt they write to us to give them
accommodation. One day 1 found that
nearly 50 stodents came and invaded my
house. So in such cases, for the sake of
students alone, it is better you build some
hotels where in they can stay and can get
good food at reasonable rates, in which
case you will be attracting, what 1 will call,
internal tourists, You are particular only
about tourists coming from abroad because
you want foreign exchange. 1 say tourists
from other States also come here to see
Déti and to soc hpw fhe Govgrnment of
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India is working. For théem also you
must be making some arramgement.

SHRI D. N. TIWARY (Gopalganj) :
Mr. Chairman, Sir, I crave your indulgence
to give me the same time you have allowed
to the previous speaker.

MR. CHAIRMAN Within  the
limited time, the hon. Member must finish,

SHRID. N. TIWARY : Mr. Jaganath
Rao is a very able Minister but he has
got a very bad legacy—it is not his doing
but he has inherited it—as a result of the
misdeeds of the Depaftment over a very
long time and I would request him to exert
hiroself and sét matters right. T would
make it clear that whatever is said here
and there is not being hurled at him due 1o
any political motive, but really the things
are so bad in his Ministry that nobody can
defend them.

If T may say so, this Ministry of
Works, Housing & Supply is a story of
inefficiency, wastage and sloth. You may
be surprised by this description but if I am
allowed time, I am going to prove it by
giving instances for each of the three
charges.

Sir, this Ministry bas to perform varied
functions not only in India but outside
also. With some aspects of this Ministry
the life of the people is very much inter-
linked or connected. If it is done in a
proper way, the face of India, at least in
housing and other matters, would have
changed considerably, 1 am sorry to say
that this function of the Ministry has not
been carried out in a very proper way. If
you ask ‘Cite an examhple of inefficiency’, I
would just give this report itself as an
example of inefficienty. This annual report
itself is a burning example how the work
is done. This report gives an incomplete
picture and is loaded with superfluous and
evasive informatioa which will not help
any member in discussing the demands of
th ¢ Ministry. Astounding arguments are
advanced to hide inéfficiency.

Now I turn to some pages of this
Report to show you what information we
have been given. About the gupply
Missions, mention has been made at pages
129-131.  You find that all the information
given is what expendituré is incurred on
purchases b‘y these missions either af
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London or at Washington, but,
we find any account or expenses on esta-
blishment. What do we find is about the
amount of money spent on purchases. A
huge sum of money has been mentioned
but nowhere it is mentioned as to how
many persons are employed in the Supply
Missions, what money is spent on them,
whether the staff there is according to work
load or is far in excess of the requirements.
Apgain, a mention has been made on page
134, They say :

“A table showing the sanctioned
strength and actual strength in the De-
partment proper and the organizational
charts in respect of the D. G. S. & D,
1. 8. M., London, 1. §. M., Washington,
C. A.0,1.8 M., Washington, C. P,
& A. O., New Delhi and Director,
National Test House Calcutta/Bombay
as on 31.12,1967 are appended as
Annexures I to VIL."

1 had a look at all these annexures,
Nowhere we find whether there is any
staff either in the offices here or in London
or Washington, the real thing, most expen-
ses have been withheld.

What we find is a hierarchy chart.
The Director is there, the Deputy Direc-
tor is there and so on. We do not know
how many persons are in employment there,
how much amount is spent there, although
it is stated here that all the information
will be found in the Anmnexure. Let the
Minister look into this sort of report that
has been given to Members of Parliament
to discuss this Ministry.

Again in page 6, we find a summary
of the budget allotments. But this budget
allotment summary does not contain any
reference to the Supply Missions.

SHRI JAGANATH RAO : This is
relating to Works, Housing Ministry.

SHRI D. N. TIWARY : There is no
information anywhere in the Report about
that. Then again, in page 112 it is stated
like this :

‘In pursuance of the Central Burcau
of Investigation's programme to enlist
public cooperation, the Chief Engineer
held two meetings with contractors® re-
presentatives in April and December,

L]
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They want public cooperation and what
are they doing ? They are holding meeting
with the contractors. 1Is it the way to get

the public cooperation ? You don't ask
the public to come to you. You hold
meetings with the contractors omly. How

can you expect public cooperation if you
hold meeting with the contractors only ?
Then, again another information is given
to us in page 123. This is regarding reces-
sion. They say :

““As a measure of assistance to the
Industries in the present recession, the
Indenting Departmenis have been re-
quested to forecast their requirements
and to place indents expeditiously, so
that the idle capacity of the industry
can be utilised. Steps have also been
taken to expedite coverage of indents in
hand and payments of suppliers® bills.”

We don't know whether any step was
taken or not. We don’t knmow whether
circular letters were honoured or not. How
many such instances were there 7 He
should have given us all the information
about the implementation of that. We are
concerned with that kind of information.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is inconvenient for them.

SHRID. N. TIWARY: [ am not
speaking on party line. If so, I would bave
spoken in another vein. Please do mnot
bring political or party line. We are here
to correct the defect and ask the Minister
to correct it. -

SHRI KANWAR LAL GUPTA : It
needs correction,

SHRI D. N. TIWARY : There is one
information given in page 4. This is the
table which shows the sanctioned m.d actual
streagth. What we find here in this is re-
garding employment in the Central Public
Works Depariment. The sanctioned stre-
ngth of Class I is 496 but the actual is 556.
Regarding Class II the sanctioned strength
is 1023 vut the actual is 1303. You have
made an estimate as to how many people
you would require. After that you go on
increasing the strength. How is it? In
Grade I and II, you increase the staff.
Yhat do you do in respect of Class 117
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The Central Public Works Department’s
sanctioned strength there was 10,264 but
the actual is 9,700. Again in Class IV, the
sanctioned strength is 5,452 and the actual
is 5,157. It means that the load of work on
the higher officers has been lightened and
the load of work on the lower category of
employees has been increased. This is not
a very happy picture to see.

Now I come to the Supply Missions in
foreign lands.

Recently, I had a chance to know about
the Supply Missions at London and Wash-
ington. I have one impression that the
staff is about 50 per cent in excess of what
the work load there actually demands. 1
had written a letter to the Prime Minister
also about this. There is less work; if
there is too much staff. No responsibility
can be fixed. The work is done very lazily.
Nobody feels responsible for doing the work
as there are three or four persons doing one
job. Nobody can be held responsible for
any particular lapse. Therefore, I would
submit that for God's sake, let us save our
foreign exchange by reducing the surplus
persons working there. Almost every public
undertaking which is under construction
has its own purchase oflicers there in Lon-
don. For instance, the Hindustan Steels,
the Heavy Electricals etc. and in lact every
public undertaking which is ®nder construc-
tion has got its own officers there. They
purchase and despatch their material them-
selves. 1 do not know what for the Supply
Mission is there at London. The major
portion of the orders is placed from here
and the missions only act as got-betweens.
What strength of staff is required for this
go-between business is something which you
can very well visualise.

At Washington,_ it is the same position.
When 1 was examining the Hindustan
Aeronautics Ltd., I found that a particular
machinery had been wanted and the order
had been placed through the Supply
Mission, but a wrong item was supplied.
This was rejected by the HAL. Now, a
quarrel is going on about who is responsible
for the loss on this. We have held the
Supply Mission responsible, but this matter
is going on for three or four years and it
has not yet been decided. 1 would urge
the hon. Minister to give more attention
to the Supply Missions abroad because they
are wanting our money like aoything.
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Once [ wrote to the Washington Mission
from New York saying that I wanted to
visit their office if they would allow me to
go there. But there was no reply at all ;
perhaps, it was inconvenient for them ...

SHRI S. M. KRISHNA
They did not want him to visit.

(Mandya)

SHRI D. N. TIWARY : Probably they

thought it incc t that a Member of
Parliament should visit their office. After
all, we were not examining anything. That

was not within our sphere. But [ wanted
to visit and see how things were going on.

From abroad, I shall now come home.
The performance of the CPWD is very
hopeless. No amount of complaint from
us or anybody else is setting it right. Before
the buildings are ready for being handed
over for occupation, cracks and fissures
occur. What sort of people are engaged
and what kind of check is exercised on
these ? Even in regard to repair works,
we find that even the bungalows of Mem-
bers of Parliament or flats except those of
higher officials, Ministers and members of
the Housing Committee, gre not properly
taken care of; except thefe, no other house
is properly taken care of. [-do not know
what my hon. friend"s experience is in this.
But at least my experience is this. At
least in the case of the categories that I
have mentioned, they have some sense of
fear and attend to them, but whenever
others complain about anything, nobody
hears at all.

SHRI N. 8. SHARMA (Domariaganj) :
Even Shri Jaganatha Rao does not hear.

SHRI D. N. TIWARY : Even Shri
Jaganatha Rao cannot do anything. I spoke
about this one day to the secretary to the
Ministry. He himself was worried and he
said that Government were trying to set
matters aright. But as 1 have previously
said, this is a legacy of very long standing,
and it cannot be set right in a year or so.
The bad name of this Ministry is due more
to the CPWD than to the other things.

Regarding the departmental employees
for construction and repair, what they do
is very funny. I have very intimate know-
ledge of this. When they take up some
departmental work and even repair work to
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some bungalows, they save the materials; put more points but I would Gnish with

they do not use cement etc. properly in
the bungalow and flats and they do not do
the work properly. They seem to be in
touch with the higher bosses or the imme-
diate bosses, and they just while away their
time and materials and they go scot-free.

Why do the contractors do bad work ?
Because they have to give shares in the
profit. This business of percentages, which
you might have heard of, is killing both
work and workmanship. | am not going
to dilate on who takes bribe and who does
not. But kindly look into this aspect of
the matter. Ask any M.P., whether of the
Congress or Opposition. He will tell the
Minister how they are being treated.

There is a horticultural department
attached. What is the business of this
department nobody knows. Are the
gardens in Delhi in good condition ?

SHRI N.S. SHARMA : Badly neg-
lected.
SHRI D. N. TIWARY : We have got

some flower beds&h our houses. What is
dope to keep them in good order 7 Every
bunglow, every house, has been allotted a
certain quantity of manure. What hap-
pens 7 It is not supplied. Even of the
pittance that is supposed to be allotted,
only one fourth is actually given. What
becomes of the other portion 7 [ do not
know.

A mali is given to some bungalows.
What is he doing ? He does not work pro-
perly. 1f I tell this to him, he will say
‘Please report’. .

SHRI N, 5. SHARMA : Knowing
full well that nothing will be done,

SHRI D. N. TIWARY : I will say,
please give that money to dwellers and
they will keep the garden in good condi-
tion.

So the state of affairs of the horticul-
tural departroent, the P.W.D. and repair
department should be looked ipto as first
priority. Sir, you have rung the bell. 1
am not touching the points mentioned by
the previous speaker and the point about
the Supply Missions which I made will not
be made by others. Although I have to

the request that some more attention should
be devoted to repair works, to original
buildings, to the horticultural departroent
and the affairs of Supply Missions should
ba looked into.
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gT & 1 T gy grar g a1 ag A% a|
AP 1 @ ANT F TF W AW AF
A% fag @@ § g gz T s FC &
7€ 4t IE A ¥ 7 W AW @R AR
w1 At § T grE &9 @ ar
30 & faq wry wife w1 3, 9w ¥few
¥ fq g9 g<iiw w0 ferw #< § afeT
Tt T @ afgy fe daree
BIR A § 9mtg oXde siq &R &Y
WTIE W o Afew qr ¥ F ) )

(Min. of W.H. & 5.)

HIT & HAAY AGH AHIA AW
FTH FTAT § 81 ITFT QARAT FA FT
W7 7T &1 TF g F 979 FA1 TR
# fr Tofifers foo % fag ge wfewre
w1 sy faar st @ 1 feeeft st -
Ay oA § w37 F gory oM §, oAk
7t weeie Mz 0 A# 2 g, g
dz w1 i wredifar aff v o )
for #1 ot wgiew gt § ooz W A
1 Wl w1 S e A g B
¥ %) fowrds 53 ¥ ¢ & 999 @R
¥z g wrent & 1 wre oww wig A F e
IETW W AR T wwAT F

oreX FEr ar fr feedt ol @
fere wrod g wnfz gefea @ E)
XFuawmd fr w0 oo fs o ¥
Faeft ST QT AT g e gl
AT FET T, ST H IT A W
HE 1 ww T aw AN nAw F D ad
wrar § 6 wmed g7 A ) @ geen
o7 =gt fear &1 1| Afafers Joc ¥ W
FT T QATSHe ¥ fear wmr ¥ )

T A TAAAE FATIS W . }
AT AN A N e oA wx feer
T § | qwleT grow o sred W
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[ o &o fammdi]
geafer €Y Fawt 7w g € X fean
JEHE ¥ g F Al AERT §
fadae & T 9T A9 oeEdE 73
afs IaFT UARHE FEW &1 F1E g
adiar) Fag adl Fgar § fF W
fream #1 wow warede fear @ &fed
T g @y fag & fodere & fran
TTEATAg W A uw A= § oER
wroFt sarae fragifafafadt & s s
fogaar oo ot @ g & AR
IAHT UHEHE & fgam &

" UF aT% a1 99 W A § AFEl
#1 gaedz $@ fFa § 9 @l @
St AT qifeamiie § ¥ s Ak fed
I g A famet 3w fardl
off & qarar § B drast arferariie a& 1
T A4l fre &1

oF wAREd ferzdiz W ew
SO RECE L ECECE s i
foar oo a1 grard @ A S R,
i Fee ff fomrd & 7

wifsat #1 a1 ¥ 7 FEw § | W
# fpaaT = 9o §eaA FT TET §
g fear @1 o F 73§ afE A
7y 76 ¥ & e sam s ST AR
Wt av gl | & argan g fe sl o FTATT
qi¥, @@ a1 @ GHEE & 9%
1< 3 fF oAk WeEx a1 g5 HAK
tagdMaradt | w A § @ W
firra age fear smgr & W W@l
agl § s feaan age fear q@r @ @
¥ waEE ag £ fF AT St el
feqrédie ¥ a9 A WAT T 9EE A
geqat v § o fat W 9@ X W
ok TEw fEaar IgE §@r g i
deasl a% F1 A qG BAET GET AL
arar § 1 T W A R e &

APRIL 24, 198
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g aF TRE WiHH 1 @sa g,
foamdy oft 7 aamar & fv agi wwex agT
wfew § Wk ot & FAard §, N AR
& v § S dem oo @R
TF ZIX 56T 39 & g & amEgg 0
oo WY 7 feyRie 1 07 34 71w
AT A A FT qU4T ¥ | FTH G
H Y @ 1 & qAT s|rgar g fF
Wi 7 ufer Y agw F@ w1 w@ww @
fraram@rg ? Foag st g § &
ST AEE g Ufr A IgE A F@F
forereT gf I faws T FY AT |
agi g199 ¥ wead feggua g1 @
o gaF waE & fear wmar & AP
% A% TG TG G Tar g1 AT AvA
w1 5 W Sear m ar ) fagw A
50 WATAY 9X 9@ agw g5 41 @9 I
FoTaT AT 97 | HH @ A% F IIET
a1 | % =1gr a1 fF g8 ) Fwdard @ )
o % g wriaré g @ @ gH
AT A TIAT R |

sIgt aF & Ty H WeER
w1 wvew §, g o e ¥ fgdt gl
TE 21 it gey offaa § ) AW 0F
A A oy Mfeer WH 7 wedHar
Faga ot | I@w AW A 1965 H waAl
foire @ & Ot AR WA wgr a1 R g9
faETfE 9C SHE W9 FA A W@
g EaTETS & |19 a9 6 WA
Ig aw Ft ot FawlE = awa Fao
o wr gy W AT AN R F A1 wewm
#r fepiiegy 4 ST waEgaar ¢ QA
0% ¢, SAw wArey & wew 5 faar
& 7 W Wy IRy wEE &<
¢ &t wiq g e A @ weeae Aiw
Io¥ arg & formy e @ N sy A
HFAgram ST s o @ & 1w
g Wt aarg fF fead @ wwex € o
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& faars $fow mow fee § S 9T
AT R TR ey @ F
QAT N X @Y § A W
#E F2R 7 Forar 2

FIT 99 A ¥ wEaq H 1962-
63 & oY gFwrw & fawr § IAFT WO "o
aF TSI AG FT A § | @gr @A
W A ITEA IF FeAr F GEr @Y
fear ) sm w9y Sy E
afeq & qear =mear g e s feurd-
¥ Folt MTE, AragidA@ AT H
T EE-TE gl 4 F A @
¥ v aF agi fgrsa @y § o9 agt &
o ¥ agw gw ufw # e e wd
¥ gz ¥ 3T AR few 9, @@ W
AT &1 Y979 HIT A€} FX a%q & 7 9
g Nt TF 5 w3 o @ wfw A
TGT T FT AT ATT FG, |

a3 & word fowr F a § gw
FgAT wrgaT g1 fogd @ A@ AT &
FJT wA FT AW @ AGEA F qA
qEr AT | A oA A ¥ gE W
¥few ¢ fr <@ Feardiie & g9 wivwTfcai
I oqy feRard & 9 ) &7 "9 @
£ 9§ HOH IWTT § IAF! ATHAES AT
g §1az qrAr A ow AT
%el odr %7 & fm 1 wg e
@t g ¢, farw orw 3% w1 w1 afe-

faatw, wram aar qfa swew
oAt (st yeaTe fag) © #m wron e
fiseft ifafes F #1 gart Afew § amr
& ? A wdew w1 w1 Sfefes 39 9w

g Mfew F AT § 7

=t To 8o frerat : {3 7o wdem
#t wr A a faar § afew g @
&Afar s J99 I a6 ¥ A
g |

VAISAKHA 4, 1890 (SAKA)

(Mni.of WH. &8.) 2162

“Your letter dated such and such is
hereby acknowledged.. ...”

T AR 9AT § A w0 5§
gar M E a1 T AR o A
¥oagr a1 O seg Y F W F Afe g
F Fwad 1 A8 401 T JaE oA
g FY @ A o=HTr g § oS

=t gwa™ fag . T a9 T FE
Afafes FE F9 xad fag F a2 §
s o 2 7R fow o wae A far
T Y

SHRI N. S. SHARMA : Even if

letters are written to the Minister, he does
not reply to them. That is the attitude.

s To &o fawmdl : § mw fafsr
gfaq #7 T AIGFT A ARG FEAT
argar g | fradY SAaY Sodd & SR
gFaw ¥ 97 § 99w shrwa aw
grgr & S Y 78 lar g 1 et
F1 79 ¥ ge2eT F9qaT 1962-63 § 6.40
FUT dt HIX ITHT THIHA H19eYe 4.30
&0z fawar ot fF 67.19 sfowa daar &
1964-65 ¥ SuFY JeeTee HAfacT 8.69 Frw
o JafF FINE AI9TYE 4.40 F)OT 4T
@t 50.62 sfoea d=a1 8

Tt atg Tifew & 5w § W 27 0
gz e w1 AE gRT 20§ wen
#RTT ¥ T N4 FE W F W@ qa;
s fafedt 1 gfeares fear | o
FIETY 9 R FW # T F o § A
g w1 wrzae fyes 71 ¥ fear smar &
T @Y AR 94T 99 & § o)
TM a%g AT FI 9IS 9EAT § | AwT
sgo & F 3o awrd gfiwrd o
agd & fF 3@ aw wrgAe dfew
AR FRAT ST | WA WEIRT A w
ara ®t i T Tifee fr o ¥ A
AR & graame T TR
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[= To w0 fammet]
15.00 brs.

1068 ¥ gwex ¥ 77 faaa fem ar
fr ofes ¥ wfas g ofew feeal
¥ arge W AN AfFT T i
¥ agy ¥ wifew fedlt & age ar @ig
&1l wElsa # gw A § oA Wear
FTAT TIfgw |

Foerdt wfefaw & = & w &
ait ¥ gm fafe=dt 7 1960-61 F 55
frag et o) afgRiqedfF @
feqrddiz & 77 a% 7 o #1¢ Y dam
t ol q ziwwew §1 W fafre ¥
et w1 Y o mrar , @Y SEw =
fa=r ¥ =2 fawr omar @ 1 q@e wfew
¥ 26 quge WX @Al uifew § 8
qeEE Tt & w9 fget ¥ famr s
& = wgiew & T3 fAaww FT s
ifF R N osm s T oA
F mawg & St el g, e Fr g
framr | S 9 = g9 1 faam s
* far W st sifge Sk st
7% Y AT AIET | AT |

sit 5w o qat (FRR) : awmfa
AT R A @I FINS
T @ et wt ag wrae frear §
¥ fet W T W AgEEl AR
FOE ® W U §A WK AT
wfwt & @ T, wifs o oweo et
Hhral ®Y aoeit aaEfEaal ¥ s it
faerdt wiX ¥ AT BT TTT T A
@& ARt ER § 1 gE WEE AT
# 9rd are Ty § W wed € g
i % T ¥ faa g@ W saw
awar &t frer &, So91 TR & oy
ot foer W WO WY EUET AW W A
W & e R A e mdywe
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1 famer g A iz W ST 93 &
T 3, TE [w

A TEE F A o wfe)
%1 farmr 2T ag a3 § oA
aTg @it s et fedefal ®
frarg,

IR ag awg ar 16 92 w1
FT T WA §TY, ITH GG, TTHTC W
T ¥ WY TETE 6T ; WX oEe
g T WY W AT A T W &
fordt o &, grafem oz awert fafied
Lif

awfr wgRm, W gE oF s
zrew fiar ard, fred § =9 waem @
FRETEET ® AT gTAY T, O W
s g F AT @ o s
oz wAg Wi W qar s &, feaer
HiT @ weawg # g, feaAr foeEe,
FRAd WX Ar-wafEma @ AAEa
o e v g v @
it ® T Fw,  ar AR
o gue Ar & @rg - e
WY UL AT FFT IAS, ar TA Aw@rE
Tl (5 @@ 937 & 1w Aw qJATAT 3-
T & ST fF frg® Aw A s
wqF AT ¥ Fgr 91 | ¥ gw aw7 gEA
Fagiar W& 9g aar A7 =rgar
gfe St wawm A AW Y
§, 3T AT FU A I, 7T gEw
wea arfas g oOTg, §Y SEEr wAv A oA
et arfeg @z 4% & adr o sz
Fgwey wifier €, @ @ wiew e
wot it T W) weer snfwes #
feumaa 7 #31 g weETR® AE s
arRd, AT B3 7 B g7 D o
g, wifE ag FXE 1 D@ 20

va & Wi wee, grefew ox
gt N ¥ NI wgw fF A A



2265 DG.‘I&.Q[
TGN T A, W oww & agd-
-&nnw ﬁ = W %'Wﬁ‘iﬂa‘ﬂ'
XS F1 HEAW A T 97 qGEH T ¥
o1 919 § |

o % & ¥ eTw A9 W
¥ Ay v, oft I Ferdt ¥ oof &)

wft @ w7 foaw fear mam g
e frfreet amer fafgal 7o 3§ &
0 qrg Ay 7R oY @Y ag 14 AT
1068 %Y fugr &, forast 22 wed, 1067
¥t ¥ fazdt w1 qamen fan mar ¢ Wik
IgH Fa1q TU AHAT FT qAq fear war
21 g ofy wiem, wie fed e 22
gars, 1967 ¥ I T WA w
FaT ot ey 9 14 AT 1968wy
WEAN A T A= 1 77 TAF IR A
gfeadt &1 faw geen 7 qiear fag
et &, J9%T 0% o wWio e AT fear
war &, forg %t e faed § ul Sg#
Ju T N AT W A

zg el & @ 5 90 ¥ Y 7T

w ar fere &t wd & 13,583, Afew
X 79 77 mifefad § @ F1 A
&7, &1 77 feTe 22,583 7T &1 e
FA ¥ &Y fveT W AT ARRE A AT
g arER A N 7€ Figg WA
Hrerar &7 g1 & 1 WY RO 5ET F A
g oy o &, IuH @ A A whAEi g )
TR FT I AAEY G357 gAT &, Afew
fire off Ty Tefadi &1 geed w0 A
1 7df & 1| 7g 9T AT SR &E-
faggsr g &1

™ 10 qT e Tte FWFo o &
warfers as-Ar &1 3 7 fed A mEg
1985-68 & 45 22 ®Org wqd, 1966-67 ¥
42.65 FU7 w97 WX 1967-68 § 54.88
S Fae X % of ®m ¥ R
qaifs feiri § ag 3y wwr & 6 Ao

VAISAKHA 4 1890 (S4KA)

WH.&S) 68
ﬁo@oﬂoﬂﬁ.ﬂ'“m%‘
MmNl w fuade §
¥ w7 A ¥ qs fagrd ww FAd 3
afd M ¥ 393 39 9% wAGHF
FT &1 WK frenfedi § g W R
T 39 g e g1

T e w1 a0 ¥
T AT G AN a% AT ¥ T
DI 9 o T faw wwar & 1 9w,
£, gt Wik gEw T g A
FTT MRt & faar o awar § 1 W
e A arg w9; & Y TEr W
FLHTA TR § @07 &ar gy g &
g9 Al § A wEel § 41 geerd
7l AT W@ A9 ¥ FER A AR
oy & fr 3 o= dw owg o § o
gord oft g€ & | 77 T awde A
o T FT |

WAt WEIRT oAy oty ¥ aE qay
Ftgw ] fr wr fendie & @it Mwmy
F @ 1t frrat, e ar fefase 3fc
fnde arer § @F A @it § ar "
71 Torw ag & B i & fegrwer
afefrdae agg &7 @t &1

fle & qw 17aewgr mor & f&
garsfee dmw FwE g IT ow
Faegiiz ¥ forg faam war o Rt 44
T F9A ¥ ST ¥ AT AT 0E ) oY
oft w% s & L § w7y 74 & R Ty
s A aE 3 & o wERT ¥ m
wrreT W e famr soe wYEw 8
aag ¥ fF fF gR W set @
i W\ fet Gl & w1 dawr
(e w@r, 3 ax g ey o w7 oE-
WE o1, Tw W §F W) T 4T, 1]
fieT T guT 9T WX I qT fea @
srar 9T $X WE o s 9T feae
o<t 21T 1 9R, Wl AT 4 AW Ry
oot feaw &0, 9 98 90 w9 wom fe



2767 D.G. (Min. of
[=t 5w w= 7=
W fama s aReR & A 9T wT
AT gWT | wEE F qef & A a e
g ) f6l 1Y iR g7 s fenfaoo

¥ gor, fomd wiermr fmar mam
foite & g 3233 qx formr & f
Feeeft, aeard, e, farwarr, e W
werw ¥ 31 feweas, 1067 a% ¥ O
¥ 1,70,954 TveaTed agw g& § s g
qETT 44963 § 1@ aE 1,2599] gfae
fgrasit aFHT @ w4 &
foi a4 17 qxfomn m & fe
et # fagd & wre ¥ faw 1176 wam
FATA TY | W9 Ig GAHT § a1 fw 31
fagmaw, 1967 oF fos feeslt ¥ 69353
T a9 gi 0 W fgmw ¥ diag
fafedt 37 vl MY = @ aw
RE AE T a%at &1
15.10 hrs.
[Mr. Deputy-Speaker in the Chair]
IR ALY, WY WG WO §, o

N Fafredt oY oxw aaorg sy o
MR. DEPUTY-SPEAKER : I have
listened already to what you said.

=it 9% w2 awt : 25 T 32 g TYAT
& Rt feftw ¥ vefafreaw
s gu §, 9w 5 1072 W R
MIATFATE I WS a0 § o
TERHE & @vew §1 ey —umeT W
o wEREiT F UF T wEArEAE
whvew ¢, %3 aidifede, g ww fom,
Ir=TR, fawrfor FTaead, sad am
A1 & 7w S AGT GRIAT FCAT AT
£ 30 € N IW W (weAw § W
AT BT TG WT T 7 qOraTAT H
wimr & o st ogreg ww

PRI g oy
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AT §Y AT qTiEATHE ) OF O
T FA gFIE T F o ey,
aife fom® g Jowr g€ 3% 9§
A F ATy WA wEww yaw ) &
AT WRAT g R owa ¥ wEl W
g & aa & fady gaedew WISe
me-e g @ 9K feadft e ¥ gafaw
gf? ¥ @l gag F 9@r AT
AT | FETO FHAIfET Y aE ¥ 5|
#areg & famE W R q oy
3:35«"‘73‘“ m_mm%
TRTA ATGT 6T AT T AGAT |

13 7Tg TIT AT F AT WY S AT
¥ gy aTdi &1 WA A% @ A T
WAL g w WAET A FE-
forma &1 W &, vty fafrey @
A WD H 7 ¥ wWE T
ST A W &1 5 &7 g fawan R
felt %1 org freret & a1 EY ferdt &0

wa g § & ag N g S
g fi =it s g w1 dwac oife-
Wiz & gy wala ot dw A E
& wTo¥ T I WA FEAT 7 7@ 0
qafa A gu 1 Fgag A W e T
fafreex &, aeeal sk fafred & a1
qﬂfﬂﬁa‘.mﬁmﬁ?em&
AN EIITF T F A 1qw
frg & o & T w9 SRR WY
gare |

IUTeRE WERT, W & A fag Az

Ho 1 wvew # A R qavwg

feomr wgar g1 48 ww agm aw
whoed § | Amafag Az, 7o 1, N oni
F ot f 18295 vwagT aré @t @ HC
&1 ¥ wder | o 3, 9y e
SR ¥ feeed s 2.,

MR. DEPUTY-SPEAKER : Please re-
SUM§ your seat. 1 asked the officer at the
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Table to give me some information about
what happened when I was not here. You
should not blame them. This is not fair.
I have to organise the debate. Only 1
hour and 45 minutes are left ; that is all.
d will not be able to give more than 10
minutes each to this side. You have taken
94 minutes and you should finish in half a
minute.

b.G. (Min. of

srarawl: fdsc@a
fF amfag Oz, o 1, Fr owitw A
18295 &< aT¥ oY 37 TIH ¥ FAAT|
39 9 3126 7w & uw fafeew g
a1 51X 726 A% F WAL OF qE &L
J T a7 | gae a9t fafeew w fwwt
T W FIT TF FAT T4 F a0
i, R uF wreye o a1 faew
AW T e’ E, Slew W W
fadr 12 g wo w8 W fear ) @@
U whved g, foaad T WiaI-aEaY
fars & & 1| wa &A@ wdE gAT, 99
wHHE ¥ Y 3§ S & S @ v
AT 47, AfFT TG TET AT | 58 AR
fFa &t qEachm g oz at & 7Ef w8
oFar, A T ¥ T T &0 & wiw
FaT § fF o W &g g o
T g ¥ qEHIT §e9 & gIAq T
il

Sareae ARwed, Hf FAmegd, o
T wifee, frew qEeg A O Wi,
Se-5rH w1 T UT AR AT Fo g
T ¥ o Ardeey aars T § @
s da @ ¥ aw gae A e
mr, ot fs 6 war ¥ AW 15 WA
mwast G w A e
dqr faear T, SR qEERE W,
qe A e, gemeRee gl #t A
fog ftaog ¥ A 4 a8 T
&1 g5 g, ot fr g Y feodr A
qa ¥ faay amer a1 | @ ¥ & gl

¥ ATF vRe foedEre &, a1 W a
foee 8, 39 ® gEwwE I A

anfgl

VAISARHA 4, 1890 (SAKA)

WH. &5) 2770
W %1 1 50T wr T o shfimr
T ¥ oage sere, Ay 9
Y FY A A F AR § 1 @ oy
fe e o7 T § oY 9 T W AT T
g ak vew feael ¥ erfedag
AT AT @I
| fre Aw A oF s s
¥ w9t Agw § g ar f feae &
TR §t T 8, afeT 98 s a9 F
g aar &% | & qavr ¢ 22026 www
T TR foedt § wRTIT A 2 Wk
JAR! WG 25 FUT 90 Trw W WS
€ | g ol H ¥ 31 A, 1967
Wﬁ?‘[ﬁs327lwmﬁm5§§_‘,ﬂ

#HYy fad 1500 grs AT A £

e ot R @ g R 1vw o
N Sy Fag e g 9R
Aromas @R aT e agw s § oS
e Jaf A SwT T R 7 ;T
wxan § e g et #1 oiw @ wfgn

I AR, UF T HCATARIC
FIAITEAC ¥ GHOT F & I §7 o
% fefertaam fear @ &1 97 & dar
FFT AT WTEATHT IEAY $¢ & S
&t s 1 feisr fFar ar &4 § sgar
¥ @ &1 Q) #1 oy =gy

sit WA WI§ YT SEEr A
T |
ot g5 wwy ot : A g A

WA FANw T ¥ e
#Y qTF AT § | g0 gea & qry ¥
ot foi fw gf &, 99 W= Wl
A7 9T =it @Yo HTTe T WL & Tde
qt gy #1 Q@ feefai it &, fed = &
a9 fear ¢ ol gAY oo
e e § e =48 & Ty g
wore ofedew dw At Y | A ag ww
a1 fr gn ¥ Svex ol s ¥ 9% 8,
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[=ft S sz o]
w fir oy fafde Sued fae 23 o SHRI RAMAVATAR  SHASTRI
ﬁﬁﬁﬁiwmwﬂtmtl (Patna) : | beg to move :
' N That the Demand under the Head

% wir w § e oo ofwew WY efafe
T Ty B ol nfed Wi oY S
W AN ¥ aTE @ §, I W v
wEi ¥ wew fow wir wis it W ad
AR T WETEY ¢ IF | TW @ & R
% T¥ Wiv qfe §, 1 el S e
T S AT Wy

wa § o Wo THo o & gWlaw
G W HCW TR § 1 TF AgHN $ AL
¥ fafew fiE, wrafuas fEiE ot
7g ufemw Uaew waer o fodew
w9 g §, o 9 am a1 N W
TET ¥ F e oiTe THo Fho ¥ agg 77

g

wa ¥ & 3wy $7 w T FE A |
& gareran st § s g whvesl &1 o
&9 atg # TR a7 wHE g
¥ &Uf @tg | qg FiAEw qWE e,
IY g, $to Sfo THo i‘\_’o, FHfT-
T ATHem, do dre g5go o-3T WY
aF AT FY AT F AR T T
HTRY AT 9T T W wree & foed o
wEaTi W) 6 fewT W EF L

O gaTEen § g XA 9gEr g
fir feweht, fowrem, Tk, W@ & dEl
oX A% o & gefadi 61 feRw &1
o) gwegT &, TEE W e ¥ A §g
39 F29 3% Fig W IS faq @S
¥ weg wwwe gfgan f&q @i

MR. DEPUTY-SPEAKER : Hon.
Members, may pow move the Cut Motiens
10 Demands far Granis relating to the
Ministry of Works, Housing and Supply,
swbject to their beign otherwise adwedmi-
ble.

Misistry of Work3, Housing and Sepply be
redoced to Re. 1.

[Faflure to provide residential secom-
modation to employees (2)]

That the Demand wnder the Head
Public Works be reduced to Re. 1.

[Large scaie out ef turn allotmest of
quarters (19)]

That the Demand under the Head
Poblic Works be veduced to Re. 1.

[Pailure to place various Cenirel amd
aviation electrical works of the C.P.W.D.
n the same station onder one Superintend-
img Engincer (Elec.) (20

That the Denmnd wunder the Head
Public Works be reduced to Re. 1.

[Failure to execute departmentally all
miner origimal works im the C. P. W. D.
1))

. That the Demand under the Head
Public Works be reduced to Re. I.

{Fuilure to place various Cenlral and
Aviation works of the C. P. W. D. in the
same station under one Superintending
Engineer (22)]

That the Demand under the Hesd
Public Works be reduced to Re. 1.

|Failure to place various Central and
Aviation works of the C. P. W. D. in the
same station ender one Executive Esgincer
(23)]

That the Demand under the Head
Public Works be reduced to Re. 1.

[Failore to declare the list of work-
charged and regular staff eligible for con-
firmation as permanant agaiogt thousands
of permanent posts lying vacant in C. P.
W.D (24)]
~ That the Demand under the Head
Public Works be reduced ro Re. 1.

[Failure to place varieus Cestral aad
aviation electrical works of C. P, W. D. in
the same station under on¢ Executive
Engineer (Elec.) (25)]

That the Demand under the Head
Public Works be reduced to Re. 1.

[Faflure te allocate afl Government
?;;i; workas wnd buildings to the C.P.W.D.

)
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“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to pay arrears of mcrement to
C. P. W. D. staff at Pasighet sirficld (32)]

“That the Demand under the Head
Public Works be reduced by Rs. 160.”

[Need to sopply correct Providest Fund
wecounts to the C. P. W. D. mtaff at Pasi-
that airfield (33)]

“That the Demand under thé Head
Public Works be reduced by Rs. 100.”

[Need to Pay wages to C.P. W. D,
staff at Pasighat according to foll calender
menth (34)}

*That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Failure to prepare seniority lists of
various workcharged staff of C. P. W. D.
of De'hi Zones by the Zomal Officers
(35)]

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to provide recreation room to
C.P. W.D. workers at Mall Road En-
quiry Office of ‘A’ Division (36)]

“That the Demand wnder the Head
Publie Works be reduced by Rs. 106."

[Need to take out Corzon Road area
Enquiry offices of C. B. W. D. from ‘M’
Division and place them uader "K' Division
@m

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need 1o abolish independent M. & T.
Sub-Division, Calcutta of C. P. W. D. and
me the it wish Calcutta Aviation Electrical
Division (38)] .

“That the Demand under the Head
Public Works be reduced by Rs. 480."”

[MNeed to mtilise vacamt office accom-
modation in Vidyat Bhaven near Shankar
Markot, New Delhi by C. P. W. D. (39)]

“That te Domand wnder the Hosd
Public Works be reduced by Rs. 100.”

[Need to shift offices of Superintend-
ing Engincer, Delhi Central Biock, Circle
1II and Executive Engineers, Electrical
Construction Divisions of C. P. W. D. to
Vidyut Bhavan, near Shanker Market, New
Delbi (497]

“That the Deffand under the Mead
Public Works te reduced by Rs. 100.”
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[Need to shift offices of Execative
Engineers, Electrical Division V1 and I1X
of C. P, W. D. 1o lodraprastha Bhavas,
New Delhi (41)]

“That the Demand under the Head
Public Works b reduced by Rs. 100.”

{lllegal allotment by C. P. W. D. of
Goverament land in Vithalbhai Patel
House to shopkeepers and permission for
unauthorised construction (42)]

“That the Demand under the Head
Public Works be reduced by Rs. 100.*
[fmordinate delay in giveng No Demsand
Certificates by Directorate of Estates to
employees who vacate quarters (43))
“That the Demand umder the He#d
Public Works be reduced by Rs. 100.”
[MNeed to supply Provideat Faad
account of lift staff of Electrical Division
No. IX of C. P. W. D. for the year ending
March 1967 and get it transferred from
Electrical Construction Division (44)]
“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[MNeed to pay House rent allowance to
workers of C.P. W.D. at Aurangabad
under Poona Central Division with effect
from 1.7.1965 (45)].

“That the Demand uader the Head
Public Works be reduced by Rs. 100.”

[Need to provide alternate empleymom
to workers of Patna Electrical Djvision of
C.P. W. D. served wilh retrenchmont
notices or declared surplus (46)]

“That the Demwnd whder fthe Mead
Public Works be reduced by Rs. 100.”

Need to provide siternate emplovaseat
to work assistants of Calcutta Zome ef
C. P. W. D. declared surplus. 47)]

“That the Demasd under the Head
Publc Works be reduced by Rs. 100."

[Discrimimation between regulsr and
weorkcNarged staff of C.P. W. D. of F
division employed at Vigyan Bhawet in
payment of honorarium for work durfag
UNCTAD conference. (48)]

“That the Demand under the Head
Peblic Works be reduoed by Rs. 160.”

[Need to transfer certain air conditicn-
‘ing works from Zose 11 of C.P.W.D. which
fall within the jurisdiction of Delhi Ad-
‘atitisfration Zone. (#N].
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“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to transfer maintenance of lawns
and gardens of Central Government Hostel
at Nizam Palace Calcutta to C.P.W.D. (50)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Continuous employment of the same
caretakers in the ‘F' Division of C.P.W.D.
for more than five years. (51)].

“That the Demand under the Head
Pubiic Works be reduced by Rs. 100.”

[Need to confirm workers declared eligi-
ble to be permanent in Electrical Division
No. IX of C. P. W. D. (52)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to pay increment together with
the arrears of the same to the workers of
Electrical Division No. 1X of C. P. W. D.
(53)]. :

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to reserved the C. P. W. D. Fire
Service quarters at Netaji Nagar for the
Fire Service staff of the Department (54)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Irregularities and corruption in ap-
pointments and promotion and execution
of works in the Calcutta Aviation Electri-
cal Division of C. P. W. D. (55)].

“That the Demand umder the Head
Public Works be reduced by Rs. 100.”

[Need to sunction umiforms to such
workers of President’s Estate Division of
C.P. W.D. who come. in contact with
V. 1. Ps. (56)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to transfer 2/N Sub-Division of
North Division of Directorate of Horticul-
ture of C. P. W. D. to Central Division
(57)).

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to transfer I/C Sub-Division of
Central Division of Directorate of Horti-
culture of C. P. W. D. to North Division.
(58)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”
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[Need to place all works at Indore,
Jubbalpur, Bhopal and near-by places inder
the same zone of C. P. W. D. (59)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Failure to take custody of all service
books of workcharged  staff of I,-1I and
Delhi Administration zones of C. P. W. D.
by the zonal office. (60)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Failure to complete verification of
service upto 31.12.1967 of all workcharged
staf of I, Il and Delhi Administration
Zones of C.P. W.D. by zonal office.
(61)].

“That . the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to attach Ajmer Central Division
of C. P. W. D. to the Faridabad Central
circle. (62)].

“That the Demand under the Head

Public Works be reduced by Rs. 100.”

[Need to attach Allahabad Central
Division of C.P. W.D. to the Agra
Central Circle. (63)].

“That the Demand under the Head

.Public Works be reduced by Rs. 100.”

[Need to shift the headquarters of Agra
Central Circle of C. P. W. D. to Lucknow.
(64)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to shift the headquarters of
Electrieal Division No. VII New Delhi of
C. P. W. D, to Lucknow. (65)].

“That the Demand under (he Head
Public Works be reduced by Rs. 100.”

[Need to abolish separate food zone of
C. P. W. D. (66)].

“That the Demand undér the Head
Public Works be reduced by Rs. 100

[Need to confirm Fireman (Regular) of
‘C" Division C. P, W. D. declared eligible
to be permanent. (67)).

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to shift the headquarters of
Labour Officer, Jurisdiction VII of
C. P. W. D. to Gauhati and attach him to
Assam Central Circle. (68)).
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“That the Demand under the Head
Public Works be reduced by Rs. 100.”

. [Need to shift one of the Electrical
Circle of C.P.W.D. in Patna and Calcutta
to Gaubhati. (69)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to place Patna Aviation and
Dhanbad Central Divisions of C. P. W. D,
under the same circle. (70)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to transfer all electrical works
of C.P. W. D. in Assam, Manipur and
Tripura to Gauhati Electrical Division.
(1))

“That the Demand under the Head
Public Works be reduced by Rs. 100."

[Need to place Horticulture works of
Delhi Administration Circles No. I and 11
and 4/N Sub-Division of Directorate of
Horticulture of C.P. W. D. under the
same Division. (72)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to abolish the Artificer allowance
for the workcharged staff in C. P. W. D,
(73)].

“That the Demand under the Head
Public Works be reduced by Rs. 100."

[Need to refund wrongful deductions
made from the pay of certain workers of
K. G. M. and ‘D’ Divisions of C. P. W. D.
while granting them higher scale of pay in
services Division. (74)).

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Employment of large numbs2r of muster
roll staff continuously by ‘B’ Division of
C. P. W. D. for maintenance of gazetted
officers bunglows. (75)].

“That the Demand under the Head
Public Works be reduced by Rs. 100."

[Creation of unrecognised posts of Assis-
tant Operators (Ref.) and Assistant Opera-
tors (Evap.) by splitting the post of Assis-
tant Operator (E. and M.) in the Air-
Conditioning Divisions of C. P. W. D. in
Delhi. (76)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Large scale employment of sowerman
on muster rol] jn various Divisions of
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Delhi Central Circle No. I of C. P. W. D.
(7).

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to fix the pay of electricians in
the President's Estats Division of C.P.W.D:
on grant of higher scale of pay. (78)].

“That the Demand under the Head
Public Works be reduced by Rs. 100."
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[Employment of large number of casual
labour (muster roll staff) continuously by
the C, P. W. D. for maintenance of M.Ps.’
residence. (79)].

“That the Demand under the Head
Public Works be reduced to Re. 1.”

[Failure to adopt uniform policy re-
garding allotment of quarters to P. and T.
staff in Delbi from general pool of Direc-
torate of Estates. (114)].

“That the Demand under the Head
Public Works be reduced to Re. 1.”

[Favouritism shown by giving quarters
from general pool of Directorate of Estate
to staff of certain Government departments
who have their own buildings and execute
their works themselves. (115)].

“That the Demand under the Head
Public Works be reduced by Rs. 100."

[Need to construct quarters for the
C. P. W. D. stafl outside Delhi. (116)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100."

[Need to provide cycle-shed to workeml
of C. P. W D. at Vigyan Bhavan. (117)].

“That the demand under the head Pub-
lic Works be reduced by Rs, 100,

[Need to provide cycle-shed for workers
of C. P. W. D, at Sarojini Nagar Enquiry
Office. (118)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100,

[Need to shift offices of Delhi Adminis-
tration Divisions I, II, III, IV, V and Delhi
Administration Electrical Division No, I of
C. P. W, D. to Vikas Bhawan. (119)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to transfer to the C. P. W. D,
the maintenance and annual repairs of Raj)

Bhewaa. (120)],
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“That the demand under the head Pub-
lic Works be reduced by Rs. 100.™

[Noed to transfer to C. P. W. D. the
maintanpance and annuval repairs “of Posts
and Telegraphs buildings at Parllament
Street (121)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100."

[Need to prepare seniority lists of var-
fous units of workcharged staff of C.P.W.D.
of Patna Central Electrical Circle. (122)].

"“That the demand under the head Pub-
lic Works be reduced by Rs. 100"

[Need to attach Manipur and Agartala
sub-divisions of Calcutta Electrical Divi-
sion of C.P. W. D. to Gauhati Electrical
Division for purposes of seniority of work-
charged staff. (123)],

“That the demand under the head Pub-
lic Works be reduced by Rs. 100."

[Need to prepare seniority list of work-
charged staff of C. P. W. D. of Madras
Central Circle. {124)].

“That the demand under the head Pub-
!ic Works be reduced by Rs. 100.”

[Need to treat Nagpur Central Circle
of C.P. W.D. as one wunit for the pur-
poses of seniority of workcharged staff,
(129)].

“That the demand under the head Pub-
llC Works be reduced by Rs, 100"

[Need to prepare seniority lists of
various units of workcharged staff of
C.P. W, D. of Nagpur Central Circle.
(126)).

“ That the demand under the head
Public Works be reduced by Rs. 100.™

[Need to treat Bombay Central Circle
ol‘C. P. W. D. as one unit for seniority of
workcharged staff. (127)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100,

[Incorrect calculation of overtime wages
under Factories Act for workers of Mecha-
nical and Workshop Division of C.P.W.D.
(128)).

““That the demand under the head Pub-
fic ' Works be reduced by Rs. 100.”

[Meed to condone break in service for
the period from 16.7.58 of the workers of
F. Division C. P. W. D., who wers {rans-
ferred from Ajmer Contral Divisjon. (128))
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“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to register Transport Section of
the Mechanical and Workshop Division of
the C. P. W. D. under the Motor Trans-
port Workers Act. (130)].

“That the demand under the head Pub-
li¢ Works be reduced by Rs. 100.”

[Need to comstruct second phase of
C.P. W. D. Enguiry Offices at Netaji
Nagar, Motibagh, Nanakpur, Kidwai-
nagar, etc, in New Delhi. (131)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to transfer out of Food Zone of
C. P. W, D. Divisions which are not con-
cerned with Food storage works. (132)].

“That the demand under the head I'ub-
lic Works be reduced by Rs. 100.”

[Need to absorb Work Assistants
(Elic.) of Sikkim of C. P. W. D. served
with retrenchment notices as LDC's. (133))

“That the demand under the head Pub-
lic Works be reduced by Ks. 100.”

[Need to implement transfer rule re-
garding Sectional Officers in the Central
Division of Directorate of Horticulture,
C. P. W, D, {134)].

“That the demand under the head l‘ub-
lic Works be reduced by Rs. 100,

[Need to transfer maintanance of lawns
of all bungalows of M, P. Pool to 5/N sub-
division of North Division, Directorate of
Horticulture, C. P. W. D. (135)].

““That the demand under the head Pub-
lic Works be reduced by Rs. 100,

[Need to pay ennual increments to all
workers of sub-divisions 11I and IV of Elec-
trical Division VI of C. P. W. D. (136)],

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to declare Assistant Directors of
Horticulturs of C. P. W, D., as Disbursing
‘Officers of pay. (137)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100."

[Need to declare all Assistant Engineers
of C. P. W. D. as disbursing officers of pay
of regular staff working uader Sectlonn]
Officers and Caretakers, (138)].

“That the demand yader the hsad Pub-
ic Works be teduced by Rs. 100,
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[Need to creale permanent posts of
Malis i_n C. P. W. D. with effect from 1-4-65
to 1-4-66, and 1-4-67. {139))

“That the demand under the head Pub-
li¢ Works be reduced by Rs. 100.”

[Need to create permanent posts of
Linerpen (other than Elec.) in C. P. W. D.
with affect from 1.4. 64, 1.4.65, 1.4.66 and

1.4.67. (140))

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to creale more permanent posts
of Electricians in C. P. W. D. with effect
from 1.4.65, 1.4.66 and 1.4.67. (141)]

“That the demand under the head Pub-
k¢ Works be reduced by Rs. 100.”

[Meed to create more permanent posts
of Assistant Plumbers in C. P. W. D. with
effect from 1.4.65, 1.4.66 and 1.4.67 (142)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100."

[Need to create permanent posts of
Mechanics (A. C. & R.) in C.P. W. D.
with effect from 1.4.65, 1.4.66 and 1.4.67
(143)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100."

*[Meed ta create permanent posis of
Senior Mechanics (A.C. & R.) in CP.W.D.
with effect from 1.4.65, 1.4.6¢6 and 1.4.67.
(144)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need tp create permanent posts of
Work Assistants (Workcharged) in C.P.W.D.
with effect from 1.4.65, 1.4.66 and 1.4.67
(145)]

. “That the demand under the head Pub-
lic Warks be reduced by Rs. 100."”

[Need for proper categorisation of
Malis and Chewkidars (on work charged
staff) of Directorate of Horticulture of
G. P. W. D. who were Forest Guards.
(1486)]

“That the demand under the head Pup-
lic Works be reduced by Rs. 100.”

[Need to give aption to Chowkidars (pn
work charged staff) of Directorate of Horli=
cultyre who gre in employment prior to

1958, to be transferred to the regu:a: cila-
blishment. (147)]

*That the demand under the head Pupe

lic Works be reducedby Re. 100.” -
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[Need for transfer of Work Assistants

to the regular establishment, ndw on de-

putation ia the P & T Department. (14§)]

“That the demand under the hzad l"uh-
lic Works be reduced by Rs. 100.”

[Need for the Executive Engineers of
Delhi Administration Divisions I, 11 and
1V of C. P, W. D. to hold regular monthly
meetings with the recognised Unions tq
settle the griovancgs of the workers,
(148)]

“That the demand uader the head Pube
lic Works be reduced by Rs. 100."

[Need to grant weekly off to Chowkis
dars in Delhi Administration Electrical
Division No. I of €. P. W. D. (150)]

“That the demand under the head Pub-,
lic Works be reduced by Rs. 100.”

[Meed to treat Rajkot Ceatral Division
of C. P. W. D, as ons unit for purposes of
seniority of workcharged staff (151))

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Magpur Central Electrical Circle. (152)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to treat sections of Air Condi~
tioning Division No. Il of C. P. W. D. as.
exceptional units for purposes of senio-
rity of workcharged staff. (153)]

“That the demand under the head Pub-'
lic Works be reduced by Rs. 100" 1

[Need to get Provident Fund accounts’
upto March, 1963 of workcharged staff of
C. P. W. D. transferred from A. G. C.'R.’
and A. G. C. W, & M. (154)]

“That the demand under the head Pub-
lic Warks be reduced by Rs. 100.”

[Need to give cheque-drawing powers:
to Assistant Engineers in sugh Divisiens
of . P. W. D. whem sub-Divisional
Qfcars are situated in qities different from
the Divisional Office. (ls!}]

“That the demand uader the head Pub-
lic Works be reduced by Rs. 100.”

[Failure ta deglare parmanent sweepers

(segular) or spwermen (regular) of C.PW.D.
eligible for confirmation during the last lén

.years. [136))

“That the demand under the head Pubo'
Jic Works be redpesd by Rs. 10,”
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[Need to prepare seniority lists of work-
charged staff of C.P. W.D. of Assam
Central Circle. (157)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Calcutta Central Circle No. 111 (158])]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Calcutta Central Circle No. I11. (159)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Calcutta Central Electrical Circle. (160)]

“That the demand vader the head Pub-
lic Works be reduced by Rs. 100."

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Calcutta Central No. I1.(161)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to treat Patna Central Electrical
Circle of C.P.W.D. as one unit for pur-
poses of retrenchment and senijority of work-
charged staff. (162)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100 ™

[Illegal orders of eviction from quar-
ters of workcharged staffl of Allahabad
Central Division of C.P.W.D. at Pant
Nagar Aerodrume (163)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Irregular roversion: of Fitters of Ajmer
Central Division of C.P.W.D. to the post
of Beldars. (164)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100."

[Failure to terminate the contract of
clothes in Hotel Janpath. (167)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100"

[Need to take over management regard-
ing washing of ¢lothes in Hotel Janpath.
{15821
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SHRI N. S. SHARMA (Domariaganj) :
I beg to move :

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100."

[Failure to realise huge arrears of house
rent which were outstanding against the
ex-Congress Ministers and Members of
Parliament. (178)]

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100,

[Allotting of bungalows to persons not
entitled to them. (179)]

“That the demand wunder the head

Ministry of Works, Housing and Supply be
be reduced by Rs. 100."’

[Failure to supply scale furniture to
Members of Parliament. (180)]

“That the demnnd under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to supply new furniture even

when allotted to Members of Parliament.
(181)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to make any provision for
supply of furniture in types I to IV quar-
ters. (182)]

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100."

[Fallure to provide ceiling fan in type
I quarters. (183)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.""

[Failure to provide second fans in types
IT and III quarters {184)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100."

[Failure to provide sufficient number of
malies to look after the lawns facing types
I to IV quarters. (185)].

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100." '

[Failure to provide sufficient number of
palies to Jpok after bungalows, (186)]
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“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to provide sufficient staff in
C.P.W.D. enquiry offices. (187)]

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Failure to allot quarters to Govern-
ment servants strictly according to turn
basis (188)].

SHRI K. LAKKAPPA (Tumkur): T
‘beg to move :-—-

“That the demand wunder the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.

[Need for immediate allottment of
quarters to low-paid employees (189)].

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to abolish the out-of-turn allott-
ment of quarters on all grounds (190)].

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to annual the rule regarding
allottment of Governmemt residential
accommeodation to employess having their
own houses in Delhi/New Delhi withio a
radius of 10 kms. (191)].

“That the demand under the head
Ministry of Works, Housing aud Supply
be reduced by Rs. 100.™

[Need to provide suitable and adequate
amenities in Government colonies for com-
fortable and safe life of Government
employees (192)].

“That the demand under the ~ head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Need to raise and provide [fencing
over them of glass pieces on the walls of
Government single storeyed quarters in
Dev Nagar and Raja Bazar to provide
security and to prevent recurring thefts
in those arcas (193)].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Extravagance on
Jawahar Jyoti (194)].

maintenance  of
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SHRI RAMAVATAR SHASTRI ! I beg
to move :—

“That the demand under the head
Mipistry of Works, Housing and Supply
be reduced by Rs. 100.” .

[Need to curtail extravagance on costly
and ostentations schemes for Samadhi
buildings of late Prime Ministers (195)].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100."

[Need for providing big Samaj Sadans
halls and rent free or with a nominal rent
rooms to accommodate marriage parties
and for other social ceremonies in Govern-
ment colonies (196)].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.

[Need for expeditious implementation
of National Capital Region Scheme (197j].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs, 100.”"

[Meed for providing developed land
to low and middle income group employees
for construction of their own houses (198)].

“That the demand under the head
Ministry "of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to amend the allottment rules
to fix priority date for allottment of. -
Government residence at a particular place -
according to one's service at that very
station and not from date of entry in the
Central Government Service (199)].

“That’ the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

WA &8

[Need to recognise the C.P.W.D.
Enquiry Offices to ensure economy and
efficiency (200)].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Provision of two fans ip types II and
IIT quarters and power points therein
(201)].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Need to lay down rational
for determining the requirement for office
accommodation and electrical and  air-
conditioning and cooling facilities (202)].
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“That the demand under .the head
Ministry of Works, Housing and Supply be
reduced hy Rs. l'l))._"

“[Need for greater vigilamce in the
construction of new buildings as to check
acceptance of substandard buildings from
the coatractors (203)).

“That the demand vueder the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

. {MNeed for greater austerity in providing
facilities to Ministers and high efficials in
office rooms and residences (204)].

“That the demand uodor the head
Ministry of Works, Housisg and Supply be
reduced by Rs. 100.”

[Need to abolish wasteful expenditure
on decoration schemés for public buildings
£205)].

“That the demand umdér the head
Ministry of Works, Howsing and Supply be
reduced by Rs. 100.”

[Need for providing horticnltute staff In
the Government vcolonies of low paid
employess to look after the lawns and to
help in raisiog of kitchen gardens by the
residents (206)).

“That the demand under the head
"Ministry of Works, Housing and Supply be
‘redyced by Rs. 100.”

[Need to change the ewisting defective
drainage system in the quarters of Netaji
Magar and Moti Bagh I1. (207].

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to amend tht rules regarding
sHotment of Govertiment residential
accommodation to Governmient employees
i Delhi and New Dethi so that (i) the
Jow-paid employees gat quarters within a
radivs of 5 Kms. Trém thefr offices, {ii)
- officials who reéfuse to mecept the gidarters
~gf their own “category in preference to
quarters of lower category should be e
‘quired to pay four Heses tie market rent
- of that quarter (208)].

“That the demand undér the head

< Ministry of Works, Housing amd Sapply be - -

= réduced by Rs. 100.”

* [Meed for utilising the tand artuched to .

Mitister's/High - oMtlals - residentes “by
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constructing thereon {he gquarters for low-
paid employees (209)]. - .

“That the¢ demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100."

{Need for amendinent of rites regart-
ing allotment of Quarters so as to defime
the eligibility of an employee to a parti-
cular type of quarfer according to number
of family members and according to salary
(210)).

SHRI A SREEDHARAN {(Badagera) :
I beg to move :—

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need 10 expedite fixing of a second
fan in all the type 1l and III quarters ia
Dev Nagar, Kidwai Nagar, Nauroji Nagar
and Moti Bagh 1 and II. (211)).

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to give special pay or honora-
rium to persons on deputation from the
P& Tto C.P.W.D. for the maintenance
and upkeep of the automatic voting system
in Patliament House. (212)).

SHRI RAMAVATAR SHASTRI: 1
beg to move :

That the demand under the head
Ministty of Works, Housing ann Supply
be reduced to Re. 1/.

) [Failure to check corruption among
officials (230)]. _ _
That the demand under the head

Mipisiry of Works, Housing and Supply Be
reduced to Re. 1/.

[Failure to check arbitrariness favouri-

tism, nepotism on the part of officials
(233)).
That the demand under the head

"Public Works be reduced by Rs. 100.

[Failure to repair querters sHotted to

. employees of fower categories (234)].

That the demand wunder the héad
Public Works be reduced by Rs. 100.
[Fablare t0 make housitig Arrasgeihedis
for all the employees {235)].

Thet fhe demand whder the
Public Works be reduced by Ra. 100.

head
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_ [Need.4o change the policy of giving
priority to officers in the allottment of
houses (236)].
~That the demand under the

Public Works be reduced by Rs. 100.

[Need for betler fans and light points
in the Government quariers (237)].

That the demand under the
Public Works be reduced by Rs. 100.

[Faflure to regularise the services of
casual labourers (238)).

That the demand under the
Public Works be reduced by Rs. 100.

[Failare to ¢heck otisus¢ of money and
wastage it C.P.W.D. (239)].

That the demand wonder the head
Public- Works be reduced by Rs. 100.

[Failure to reduce the expenses incurred
on bungalows of the Ministers and the
officers (240)].

That the demand wunder the head
Stationery and Printing be reduced by
Rs. 100.

[Failure to check wastage of money
in printing of statiooery (241)].

That the demand undér the thead
Stationery and Printing be reduced by
Rs. 100.

) [Need for more facilities
employees (242)].

b.G. (M. »f

head
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to press

That the demand under the head
Supplies and Disposals be reduced by
Rs. 100.

[Failure to check corruption in the
supply missions abroad (243)]

That the demand under the head

Supplies and Disposais be. reduced by
Rs. 100.

[Failure to ¢heck pilferage and wast-
mge in connection with supply and disposal
of siores (244)].

That the demand under the head
Delhi Capital Outlay be redaced by
“Rs. 100.

[Need to instal basins in the diming
rooms of quarters of Members ol Parlia-
ment (245)].

That the domand under the head Delhi
Capital Outlay be reduced by Rs. 100.

[Ne#d to comstruct wguarters for the
hoapital employeos (246)].
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That the demand under the head Delhi
Capital OQutlay on Public Works be redux-
ed by Rs. 100.

[Need to improve
Ashoka Hotel (247)).

That the demand under the head Capi-
1al Outlay on Public Works be reduced by
Rs. 100,

|[Need to check the misuse of rooms
in Ashoka Hotel (248)].

That the demsnd useder the head
Capital Outlay on Public Works be reduesd
by Rs. 100.

[Need for a scheme for recovery of
rent for Gowvernment resideniial and office
accommodation (249)).

That the demand wunder the head
Capital Outlay on Public Works be reduced
by Rs. 100.

[Failure to make arrangement for
providing accommodation to working girls
in Delhi (250)].

That the demand wumder the head
Capital Gutlay on Public Works be reduced
by Rs. 100.

{Failure of the rural housing schemes
(251)].

That the demand under the head
Capital Qutlay on Pablic Works be redoced
by Rs. 100.

[Faiture of middle income group Moms-
g schemles (252)).-

That the demand unidter the head
Capital Outlay on Public Works be reduced
by Rs. 100.

|Failure to construct houses for back-
ward classes (253)].

That the demand under the head
Capital Qutlay on Public Works be reduced
by Rs. 100.

[Need for housing schemes for indui-
trfal fabourers (254)).

That the demand under the Péad

the working of

" Capital Outlay on Public Works be reduced

by Rs. 100.
[Failure of low-income group houstng
schemes (255)).

That the demand under the head
Capltal Qutlay on Public Wotks be reduced
by Rs. 100.

[Failure to comstruct suarters for
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Central Government Employees in Patna.
(256)].

That the demand under the head

Capital Outlay on Public Works be reduced
by Rs. 100.

[Need 1o stop opening offices in Govt.
hotels. (257)).
That the demand under the head

Capital Outlay on Public Works be reduced
by Rs. 100.

[Need to shift offices located in Ashoka
Hotel and to make use of accommodation
for tourists. (258)].

MR. DEPUTY-SPEAKER : The cut
motions are also now before the House.

SHRI KAMALANATHAN (Krishna-
giri) : If there is any Ministry which is
like the fifth wheel of a coach and which
can be abolished forthwith, by saving a lot
of tax-payers® money, it is this Ministry of
Works Housing and Supply. 1 am not
saying this at the envy of the hon. Minis-
ters, but 1 have rcasons for my remark.

This Ministry deals with matters which
are absolutely State subjects. Every Stale
has its own Public Works Department.
Perhaps it is the oldest portfolio, and du-
ring the years gone-by, when the machinery
of Government was not heavily loaded, the
P. W. D. was one of the major portfolios
in the affairs of the State. Why then
should the Central Government have a
separale Ministry for Works ? Why should
they indulge in duplicating something
which is already done by the States them-
selves. This is not only duplication but also
imitation and overlapping of functions.

Let me illustrate this by a small exam-
ple. Inthe States they have their own
Guest Houses in all important places.
But the Central Government, perhaps not
satisfied with the same, have their own
Rest Houses and call them as Circuit
Houses. Is this not a waste of money ?
Can they not give the money to the States
and ask them to get additional space
constructed, if necessary ? Is it not waste-
ful imitation and duplication ?

The Centre may ask what it will do
regarding some projects of national impor-
tance. Why can the Centre not give the
relevant sum to the States and ask them to
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execute them ? I am afraid, there is no
argument to retain this Ministry.

If any one peruses the record of this
Ministry, nobody will admire it but he will
only be annoyed on knowing about its
inefficiency and powerless nature, Take,
for example, the progress made in village
housing projects scheme. [ cannot use the
word ‘progress’ in this context. Like de-
escalation, really we have to use the word
‘de-progress’ for what has been done in
this field. The funds utilised for the village
housing projects scheme during the Second
Plan were to the extent of only 37°6 per
cent, during the Third Plan, they were
utilised to the extent of only 347 per cent.
One is appelled to know about the physical
targets reached : during the Second Plan
the percentage of physical performance was
5.4 per cent and during the Third Plan it
was only 20.1 per cent.

While the whole world was moving, this
was the only Ministry which was stationary.
During the Second Plan, the number of
villages where the scheme was to be imple-
mented was 5000, Do you know the
number of villages where the scheme had
to be implemented during the Third Plan 7
It was the same, namely, 5000. This
shows that this Ministry is not only lacking
in efficiency but also in cleverness. While
the other Ministries were indulging in
statistical jugglery, these people could not
do even that ?

There is a programme to provide house
sites for landless agricultural workers in
the willages. Although this programme
was introduced five years ago, do you know
the progress made in this field ? It is
astounding ! 1 think, no other Ministry
can competée with this Ministry in this.
The result is ‘zero’. Really it is amusing
and also annoying. The Centre cannot
blame the States in this regard, because
the Union Territories have not taken up
this scheme seriously.

Everybody is aware that, in our coun-
try, 83 per cent of the population live in
villages. Moreover, the landless scheduled
castes and scheduled tribes play a domi-
nant role in the atfairs of agriculture and
food production. In fact, they are the
backbone of our country. But this Govern-
ment has not done anything substantial to
provide house sites and housing colonies
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to the scheduled castes and scheduled
tribes. Nobody is aware of the subsidy
paid for housing of those toiling, down-
trodden, depressed people. If the Govern-
ment had done some publicity, much
benefit could have been reaped.

I like to mention about another dist-
ressing, fact. The Ford Foundation has
given a grant of 200,000 dollars for rural
housing scheme. Out of these 200,000
dollars, this Government has utilised only
80,000 dollars. Even after a lapse of four
years, Government have built only 56
demonstration houses. It seems that 34
houses are still under construction. What
is the reason for this non-utilisation 7 Are
the Government not serious in implemen-
ting it ? Really people like to know from
the Government.

One of the acute problems which has
been escaping and evading solution is slum
clearance. The big cities in India are no
more beautiful and attractive cities but
they are becoming bigger slums. People
seeking employment come to cities from
the rural areas and settle down here. In
the platforms they seck shelter. Soon they
crsate their own slums wherever a vacant
site is available. Living in slums is oot
only unheal thy and unhygienic but it also
demoralised the human being.

In the South we are using palm leaves
for roofing which can easily catch fire. Un-
fortunate fire accidents which shocked the
whole city and country and which occurred
a number of times in the city of Madras
must be an eye-opener so far as the prob-
lem of slum clearance is concerned. Our
Government of Tamilnad has acted prom-
ptly in constructing fire-proof houses for
the victims. But our resources are meagre
though our ambition is very big. The
Central Government must generously come
to the aid of the State Government for
executing this praise-worthy project of
providing sanitary and fire-proof houses to
the slum-dwellers. The famous scieatist-
cum-industrialist of Coimbatore, Shri G. D.
Naidu, has offered to construct low cost
houses in cities like Madras, Delhi, etc.
The Central Government can make use of
this offer which can make a break-through.

The repa'rt speaks of making a deep
dent into the arrears of rent. But the fact
remains to be the same, namely, that the
prpears to date which have 1o be collected
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on the st December, 1967 is Rs. 133.73
lakhs. Government Departments must be
active and not be lethargic in their duties
and particularly, in collecting the amounts
due to Government. Even in the Moghul
period, the golden rule of ‘Be lenient at
the time of the assessment but be strict at
the time of collection’ was followed. The
independent Government must be an im-
provement on the Moghul administration
but the Congress administration seems to
be nothing but mal-administration. The
Government has not only failed in collec-
ting the arrears but also did not pay the
amounts due to the Corporation of Madras.

AN HON MEMBER : When are they
going to pay, Sir ?

SHRI KAMALANATHAN : Thus they
prove that they are oot only bad lenders
but also bad debtors.

I would like to draw attention of the
hon. Minister to another disparity. The
wiremen working in the automatic voting
system in the Parliament House have got
the scale of Rs. 110-155 whereas the coun-
terpart in the All India Radic gets Rs. 130-
280 scale. Why such glaring disparity in the
same Governmeat ? will the hon. Minister
consider the removal of this disparity ?

AN HON. MEMBER : He must do
something. '

SHRI KAMALANATHAN : Let me
once again sum up my plea—this Ministry
is like the appendix in the human body,
this can be removed without any harm to
the people or to the country.

ofY TRTATT et (9EAT) - SIrSae
gérey, & frafw, wmare s Qi wameg
& oY T AT §, I w7 AT F@ &
forg wa g ¢ | AT AR W
iy ey & forad A § ¥ W wdeEw
Fogaa e fF I A ag M A W
w17 37 a1dt 1 g Feem #v fifaw
FT 1

= faafox % oraa § s ¥ 3=
e Aga g s r oy wedw
gafes Nfeq w3 N7 qriggrife ¥
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[ <rmrEET med ]
A FW F@T & 37 & 371 gfg § ak
# @ AfFT 3R wO" a7 G BT ST
agt frar war fF ag w7 & FduE §
HfF ozl a% A qEEQ B g W@
W & wd § ) gafag A 9w
HTHIAA T TR FET AT 4T, FEEAT
nfl wifeq a1 | fvT go faafeqr & &
g I FgT AgA1 § 5 9w A @
A F AT H I & g S
WY &Y 110 ¥ 155 a& &7 g€ faar swar
} wufe Tt T@ #1 7 FA qTTH FA-
aif@l |1 Sifs we gfear Wedt ¥
FH T & 180280 &7 vty @rar
¥ & gowar g 5 5@ A &1 o s
gatfad A1 & | Tan &4l fean wam g ?
W T % WIT I8 gva %1 faerar smAr
afew |

WMygaT AT T HTw ¢ fr g
it fewredz § agi &q & vwmAT NG, W
¥ ayrar MreraTe T 9z wfey fs @G-
A & | A0 W fawnr ¥ ger g0
g & w1 ¥ T W™ fram
FANFG T8 A §, 40 agaAy
RGITA F1 W wrwvdy faw mfy fw ag
forgat 1§ e ¥ Ax w1 gEEAT wY,
v w ¥ fag w@dnmw w3, oW fag
a¥® qF WEW AarEd | gAY Ay
ey o s wfedl WY @ wear
srf ¥ gaTd Wi el T w6 WK
0 o7 fgaw wdl A9 frwang | 3T
NI A W W W
T §9 qO g9 wiw &1 fere 3
w1 fgamw %1 o famemal | A dar
¥ FE AT AFTET T AT WA
Qi ¥ T T A wPE & wee
T & B owr geem g d ) fed
aw W Tare W oWy gy oW
waTey W WY wErey oy e o i
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@ WM # /I femar ar @ 9%
ag %31 140 91 R Eigw wg g W
7Y ¥ avy § safan ¥ geed ¥ At
¥ ugiarg Agf 1 vy =rfge afe
JUMTH WRIRE, AT & ¥ATH gOed H.
T TGN ]

The PUC hbhas called for probe into
conlract awarded for Ashoka Hotel.

TE AGW 21Ew & faafaar ¥ 21 78
¥ =g fawmn & A+ agew & ary ¥ ==
N F A s A 7 @
IR0 faar et 3z ¥, faar fomelt 9o
¥, faw ¥t Tgr ag #3e ¥ fam a1
o® WIgAT aTEw e § I w1 A
oF g & fag 397 2 frar mar 1 @
I arq 3§ Wwa 1 W § fU
Fw faay a1 owis grew & i &
3l gigw & afew va #
frafer #r ®a oit ow qu gt g &
AR A S @ W o§g
qafas geteiom &t & fiedd & 78
WY WY WTEE &) JTHAT 1IN A W@
1 = A fgg |

& st gew ¥ A ¥ ow aw Wk
o™ F AT § wr STga g Wi Ag 99
s v v fafar ofliaw ok gfon &
ST AW 9 WY Y & 7 wERg 99
forrr w7 G A% & i gaTt 9 9d-
Tl 71 @A & fAg gug aff & dew
AW whafA ¥ & ox §F wfe
Tt HEFY FT AR AN PR H
oy Y wfewe Fwd A aew Frerrar
TR § wai #1€ gfee adf war afew
THEATT @ & a7 3T ¥ qwC oraq § )
¥ WL W I 30 Qgiwfewis Awd #
gheem 1 W, 99 ) W @ =
¥ 65000 v wht fr ot el &
gl & | 97 ¥ 9 qweRT e v



2191 DG.

¢ afer g7 el T o e ¥ 3
a7 fFar o @ &1 7 FE £y waET

Arrm i ams AT @g:
HAforT TrEiERT 7 T |
T o FAU
A QAT A FAT |
gaferefen geifrmm

sifiee i g7 =
T NI oF FATN
ZrS9 FOH oo el
efafrgfer mfree  oF s
trefafrefer wiv TF FAT |
TS T e aF TN
AT wifeet o FAC |
T wifee wifew F A
t#1a T wifre uF FAAN
FrE T T TF AT\
fafrarsa srieas oF FHUN
FrETT wiEET oF FAA |
TS T 49 oF FAU |
T d oF & |
AT AIfHaT oF FHT
afaez fA9< firw TF T |
& fefar snfw w1 wifea

q'T Eidy A 3
iz fradfras I w2 )

T A% ¥ 4z @ FAL ATgATa
Ry A . @ Figw
TATIFAT FAU F 9ATH BT AG wE_T
AT ¥ A W TR Y A AT I A
wifwdt & e F3F 9T FT gevE
forar st & 1 W xw i w1 F weerAT
asg A A AT FE 7
et fEw & A qwy qrey
TEaEY w7 & gEU wEETW T WEAr
£ 1 3a% wfaeds AR ST o o
#to ¥gar ¥ foedi faar frdt o= ¥y
ae ¥ 5 W@ w9y w7 A @0z ferar
5 & frg i gy wrE oo Al
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HIwrfmeay o Afefee
Tl w1 ST AEN | AW AR AT F AR
Yaw 4% & 1 qg w9 Er a7 Ay
W, wE agiar e wr g7

oY AT A1 Sed F W FWE
7 #Y gimw o g€ @, Foed g
¢, trmTese gfraa § AR R T W
o ¥ faars wrare I3l & @1 q|i
W i@w ghms T #t sifew A
areft & | 9 grew ¥ AR A FCE
firar o T & arfe awa # gfad A
drer g X feere fear oo | ATE-
rfasar & weT< o< w=C gar & arfe
agit qfraa & ST T A TF AR H
wRam Iwagyd ¥ g W%
w0 7R T M CF, A WL F
ATl Y a6 fAETET € | T e &
s § g ¥ AR AE T m

o & fza waA e & FHTdl & g
e A T # N e § ) A
g 1 ag frderdy & fe @@ W
Tl % fAq wiame &1 sqEEdr W
o wred wife gar &1 5§
¥ o werard F frwwar @ R 19N
i e A gER W oW & e
g & A A 3w F o
F1¥ sgaeqT TE @ | g9 wid 99
Fagmd HFW FE 1w FaEw
1100, 1200 ¥ fau gaomw far & afeT
ZAT AT T A6 F § WK
I ¥ fag w19 @A Y e WA A
s R § 1 gag ¥ wAw@l F
10,10 51X 15,16 #iwr ¥ arsfefar &5
TRt HTH IT WIAT TEAT § 5T A ¥ 8-8
a% a% g8t g A qEr 1w & fag
3% aré YmeT wrerE war Ag faar
T & 1 99§ fag ¥ oA dww wEw
& FoETE AF A9 AT gy ! fafr
& & mgm gt AN Aw oyl
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afr ot gf T Wy o ¥ fag
T S AT wr any § 0 vw A W
STEEAT T F1 EW § A wg gandd
TR |

it afid 3 Fagre o gy 8000 J
sqiaT Gew raAfe ¥ porflw £ §A
e gar 91 TR e A oW e
far & Porary & ag wawmar o fR
800 ¥ fan atwer fiemr war &1 xw
add ¥ fagd @ o g9 7 waw IET
At a N gr T AT ¥ AW
s gl it § RO s
frmr a1 fF 57 Wi & fog Rrady wiw
a8l # PR mFm Ay o e g
98 ¥ ¥ T feafa &) Afew o @
TH #1 A TaTw wE) ek wwogw
T AT AR ¥ 29 qriE ¥ fw &
W WK 69 99 1997 frqt aEwr |

et & w0 ¥ g A
AT & 1 TR F e A FOT Y
AT iR dawd § afer a9
Wi ¥ qaf @l 2 fr o7 &
frgoms war ®x @ &7 fead wwr
vy ek R mE AR &AM
gAY E 7w 66-67 I fimd ww R
fo Hurr 7 wgr w7 i 5000 wigt ¥
g frf drar W a0 7
67-68 =1 .Feir? ¥ @wr v Y 3m
e % firer s Fr frary el # s
¥ ag wem g Ffew gR T firel
| A A&, e we @
o wave o frar a1 fager @ W
qag faw fr ot @ W@ TErRET
weE R R EATATH W g W
FwmRmaAmiIee & @ g
wiEaT § % ww oF e ¥ w9 &/ ovre
W R T 7R OF §I WY X et
H‘H@‘-ﬁm.,,
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SHRI SHIVAJI RAO S. DESHMUKH
(PARBHANI) : Can such things is g0 on
record 7 He has said : UF  qT« I8 W®
l% ¥, Is that parliamentary 7

MR DEPUTY-SPEAKER : It means
‘fast sleeping’. But that is not unparlia-
menptary.

| WA STE ¢ A Wi
7z frdr & wfeg AU 2

SHRI N. S. SHARMA: wgqal
also means Ay WTE HiTAT §, Is that asd
parliamentary 7

st mfw wowm amedd o fage #
T WiFAr gF dar §

ot ywrnTe mret o gw F wt
g Y 1 wgtoet A9 el WA
& it orrg A dm

& 9oy wg2a ¥ Fgar wgar § ®
ST Eew ¥ AP A A F ffe
¥ aga Aw-wE ww @ g WX W@
T e W qw @ L 4§ I
frea # Y T ¥ IR A IS W
%7 397 fear § 1 99 1 e W www
21 @ & ¥ WIS FTOIT HY gA &
& el g aFat & 1 .

4% RIAAT §TE © FTE WY NI ?

St TRTEATT STet ¢ ST MTHRIRAT
g, &Y ga off W1 |

& sy ¥ fordee wear. wgar g Fe
T §F 9fer F wgeT o) 9w | Afx
g Nafadl W 7393 Amfmi § =
A, 96 F1 &7 T WK @ TN
FHEATET WTH FAT gar § a7 I¢
FFolEl § f 3w e IR
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wir o frEweT FO9 | W d@r TE
firay s & 77 wwe & g g
T & Y wifeed § 99 & gawr -
I AT gy, WA ¥ @ w WA
TR I & FTE W AT FrART IS |
THF T F X F oAREd G
wifgd X T w3 & A S
wrdarg g =Ty o

@ af gew TR (s

IITEAE AR, A A wrardt F A W
it i N H g a2 A
v fmfw #or ¥4 2 o gwdw
& oY wifriaey & g aurs 3 o § wifs
I X W g & o g
9O gw wEw AW g § wrwar g
g W & wiiwdsew gfvar = &
wifFeaeE § Fg1 W g T8 @ & 1 9K
8 &1 9 7 fET ®1 S1ar € a1 oo
dto HYo F1 AT & X a9 U gefew
fufiredt Y o 21

gt a% fuiw #=1 1 99 2, 29
1 GHTHATET EfeEH T § FET TGAT EHIT |
gar ag & o wror ot 1<) # S are A
& 97 B IR ¥ UF N I @A g
frrerelt & oY ATl o ot e & g
= #9 9X g faedl & Wik & 9]+
1 AT § IT F 15 i ¢ 98 fAer !
) W gl tfen @
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qUT §M 1

goddgmnfiFgnagwg 5
T AT #1579 axg & agar qg fE
Ty W R & oY we wfww dgea
T SR § IART TEH FT AV

SHRI SONAVANE (Pandharpur) : Mr.
Deputy-Speaker, Sir, while speaking on the
Demands for Grants of the Ministry of
Works, Housing and Supply, my hon.
friend, Shri Prem Chand Verma, has made
certain categorical charges and I hope the
Ministry will pointedly refer to them and
answer those charges. Otherwise, we are
inclined to accept the version given by the
hon. Member because we take it very
seriously.

When some hon. Members are elevated
to the position of Ministers they get puffed
up. That sort of feeling has come over
this Minister, Shri Jaganatha Rao also. He
has been placed in charge of a very big
department and I do not know whether he
is capable enough to discharge his duties
to the extent required. Chicken-hearted-
ness will not do in this Ministry, because
here corruption is rampant and its eradica-
tion requires a heavy hand.

A person who is very, very capable and
stern, and not a man of the goody-goody
type, will be achieving something parti-
cularly in this Ministry.

16 00 brs.

Corruption is prevalent. It is famous
that percentages come for the lowest to the
highest. 1 do not knmow to what extent,
at least 1 per cent, 2 per cent or 5 per cent
this hon. Minister has done anything to
eradicate that. Has he evolved any formula
or scheme and put it before this Parlia-
ment 7 To my knowledge it is not there.
Therefore I feel that he is not capable for
this Ministry and I have no expectations
from him.

Take one instance. The ministers’
houses are at a stone’s throw. He has

pever cared to go and see the ministers’
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flats, whether they are properly attended to
.. {Interruption)

SHRI JAGANATH RAO : No minister
complained.

SHRI SONAVANE : I thiok, you can
be arrogant also, for which we ars blaming
you. You are incapable of doing any-
thing.

SHRI JAGANATH RAO :
care for your remarks.

I do not

SHRI SONAVANE : We also do not
care for your Ministry and we will see
that you quit this Ministry.

The MPs flats are close by. The
previous Minister cared to go and look
into their grievances. But he has not
cared. Owerhead tanks have been there
for 20 years and they were never attended
to. Leakages were there ; water goes on
flowing and poor MPs are made to pay
Rs. 30, Rs. 40, Rs. 50. For what ? There
isa cell opened here, called complaint
counter. We are making complaints. 1
have made two or three complaints, with
no use. He says that every day complaints
are attended. All these things are there
only to speak about.

Then, the MPs flats were constructed
16 or 17 years ago. All the capital expend-
iture has been recovered but still we are
being charged heavily by way of rent,
furniture, this and that. This is profiteer-
ing. We have many times pleaded that
some reduction should be done but they
have not taken into account our request.

Then, there are some requests from the
owners of flats which had been requisition-
ed. There is a legal right on the side of
the owners that after a certain period those
flats which had been requisitioned would
be derequisitioned. Requests are being
made and those reasonable requests are
not being acceded to. The Ministry or the
Minister feels that if these people are
aggrieved they should go to the court.
What does the Minister care is they go to
the court and the State is required to spend
a lot of money on litigation, because the
money does not come out of their pockets?
So, I say that whatever reasonable requests

are there, they should be agpeded to. If
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the moral and legal right is on the side of
the pesson whose flat has been requisitioned,
it should be derequisitioned in time so
that no harassment is caused to the public
and the State is nol uhheceéssarily reguired
to waste money.

With . whatever vehemence or earnest-
nees we have spoken, I feel that if these
waords are not taken in the right spirit, the
work of this Ministry will continve as it is
amd therc would not be any improvement.
The Minister has to become firm, stern
and above the influence of these officers.
Polite he has to be ; he cannot afford to
be arrogant. Therefore, 1 request that
things should be taken in that spirit and
the allepstions made by my hon. friend
should be replied to.

SHRI B. K. NAYANAR (Palghat) :
Mr. Deputy-Speaker, Sir, the Ministry of
Works, Housing and Supply takes pride in
éalling itself a landlord of the estatés of
Government of India. On p. 32 of the
Report, the Ministry itsell has admitted it.
1t says :

“As the landlord, the Government in
the Ministry of Works, Housing and
Supply has two agencies for seeing to
the maintenance, care and custody, and
administration of the Estates™.

While our Goveroment is goiog to
abolish landlordism, this Ministry claims
that they ate becoming a landlord. With
an annual expenditure of Rs. 75 crores,
this landlord will be considered as the
biggest landlord if the country. If this is
fhe way the Ministry takes pride in its
work, 1 would demand immediate abolition
of thls landlordism without payimg any
compemsation.

Every project under this Ministry is
an example of ceolossal waste. Crores of
rupees are drained out of our economy in
the name of public works which has pro-
vided an ideal hunting growad for cerrupt
officials. In Delhi, people say, if you want
to own an estate, join the Directorate of
Estate and within five years, you can have
an estate in Delhi.

The Hindustan Housing Factory and
National Building Construction Corpora-
tion are two companies under the Ministry
which are deteriorating in their futictiofiing.
The offviéls have dote a lot of stutistical
manipylation to show a rosy picture of the
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performance. Howevet, soch  atthicial
cosineties - ecannot hide the ugly face of
these companies. The Hindustan Housing
Factory with a share capital of Rs. 49 lakhs
hos a resave of Rs 8 lakhs for doubtfal
debis. Whe is responsible for this 7 What
was tire Ministry doing whea it was accum-
ulating to such a height 7

In the performance statément of the
Hindustan Housing Factery given @n p, 95
of the Demands for Grants the Ministry
bowever mentions the doubtfal debt as
Rs, 800 lakhs ! First I thought it was a
printing mistake But thére is no mention of
this in the Errata giveti along with this
Report. For the officials of this Ministry
d difference of two zeros does not mean
anything because it is a landlord. I want to
know what is the actual doubtful debt and
why it is allowed to be accumulated in such
a manner.

At the same time, the allocation of the
India Press, Koratty in Kerala, in 1968-69
is Rs. 1.4 lakhs only.

The Ministry takes pride in installing
telephones in the bath-rooms and piped
music system in Ashoka Hotel. A number
of Members have spoken abiout these things
héré. However, it does dot have adegaute
funds for building schools Ffor children
in Délhi Thousands of children are,
therefore, comtipelled to study in ténts,
braving heéat during summer, rains during
monsoons atd cold during winter. The
Government employées and industrial
workérs aré not provided with adequate
housing accommodation but crores of
rupeés até spént in demolisHing old office
buildings and constructifg dew omes,

In Delhi, thousands of poor families
have been uprooted by demelishing jhuggis
and jhopris under the slum clearance scheme
without providing any alternative accom-
modation. These people working as daily
wage eamers are forced to llve on streets
as they bave no fumds te construct even
temporary huts for shelter. Such a callous-
ness was not shown to the poor people in
Delhi even duriog the days of Aurangazéb
and Bahadur Shah.

The =ffairs of C.P.W.D. have been
raisod many times in this House. The four.
letters of C€.P.W.D. actually siand for
dartuption, pilferage. waste and drain, and
théy dessribe earrcatly the existing state of
affairs in this orgapisation. The C.P.W.,
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is also rightly called as contractors paradise.
These contractors are playing havoc in the
capital city, right under the nose of the
Minister. They, obviously, cannot do this
unless they are in league with the higher
cfficials who also get a share in the booty.
It is not surprising to note that during
1967, out of 514 cases scrutinised by the
Ministry, in 96 cases inquiry was not cons-
idered necessary and in 344 cases the matter
was dropped after a show of inquiry.
This clearly shows how persons responsible
for lapses are tolerated and the vigilance
apparatus is simply a hoax.

About the Stationery and Printing
Department, the less said the better. In
the name of reorganisation, centralised
purchases are stopped and powers are given
to local officials to purchase stores direcily.
This has given a new weapon of corruption
in the hands of regional bosses, and jobs of
thousands of employees are insecure.
However, the Goveroment stick to their
decision and are not prepared to re-think
in the matter.

In Coimbatore—1 will raise one inst-
ance here—even when Members of Parlia-
ment draw the attention of the Govern-
ment to serious lapses committed by
officials, the Government fails to move
swiftly, 1 will give this example. In
Coimbatore press, the manager is shame-
lessly using his official position to indulge
in all sorts of corrupt practices, and he is
emboldened by the attitude of the Govern-
ment. This official was involved in a
serious scandal which has earaged all the
employees in the Press, but the Ministry is
pot moved by it at all. I will give you
that instance. The Manager of that Press
took two young lady employees, charming
lady employees, in a jeep with a blade for
cutting the paper, and was going to the
Koratty Printing Press. The jeep collided
with the Kerala State Transport bus, and that
is how it became to public knowledge. At
last, he reached, but nothing was known
about the ladies. That issue was raised
here by one of the Members, but our
Minister did not allow that question and
he did not consider it to be a serious
matter. Even now the employees are
enraged there. As 1 said, at last he reached
Joratty Pripting] Press, but about the
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ladies, I do mnot kmow where they have
gone... ...

AN. HON. MEMBER : They would
have been dropped on the way.

SHRIE. K. NAYANAR : May be.

As I was saying, this official was invol-
ved in a serious scandal which has enraged
all the employees in the Press but the
Munistry is not moved by it at all. He
used his official position to compel two
famale employees in the Press to travel
with him for a pleasure trip in the jeep
owned by the Government. This jeep met
with an accident on the way and hence,
it became public knowledge. The feelings
of the entire people in the area are aroused
due to this scandal but the Minister rejected
the question in Parliament on the ground
that it was a minor issve. This is how the
Government is protecting notorious and
degenerate officials.

Therefore, there is an urgent need to
investigate into the working of the entire
Ministry and to put an end to the colossal
waste of public funds, and abolish this land-
lordism without any compensation.

SHRI KRISHNA KUMAR CHATTER-
J1 (Howrah) : I rise to support the De-
mands for Grants of the Ministry of Works,
Housing and Supply. On this occasion,
it would be profitable for us to look at the
working of the different Departments of
this Ministry. I will now present, through
you, to this House cartuin symbolic exam-
ples on how these Departments are working.
In the 2ist Report of the Public Accounts
Committee, on Page 42, it is reported :

“It is unfortunate that the Govern-
ment had to incur a loss of Rs. 2 lakhs
in the disposal of certain marine engines
and spares owing to the wrong descrip-
tion of stores in the tender enguiry..."

“The Committee are also not happy
to note that the Directorate General,
Supplies and Disposals, took about a
year to invite t:nders for the sale and
removal of stores declared surplus by
Naval Headquarters.”

This is one example.
There iy another example on page 3.
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“The Committee regret to note that
the firm on whom an order for Rs, 1'69
lakhs of vests was placed supplied only
042 lakh vests by the stipulated date.
Although the Purchase Organisation
had on hand much cheaper offers on the
date of default, the Directorate General
Supplies and Disposals, granted an ex-
tension of the delivery period to the de-
faulting firm with a nominal reduction
of 6 per cent in the price and this ulti-
mately resulted in extra expenditure of
Rs. 208 lakhs.”

There is another example on page 80
of the PAC report.

It is a revealing document. The Supply

Department was working a contract for the
Supply of 436 bales of B-twill bags, placed
by the Director General, Supplies and Dis-
posals on a firm on 27 March, 1952 provided
for delivery of goods in three equal instal-
ments due in April 1952 was accepted, the
goods tendered against the second instalment
during April to June 1952, While the first
instalment due in May 1952 were rejected and
an advance of Rs. 99,294 which was drawn
by the company was deducted from the pay-
ment due in respect of other orders to the
firm. But this amount had to be refunded
to the company by a court order.

One other aspect I have to bring
through you, Sir, to the notice of this hon.
House, The Committee have gathered an
impression from the Ministry’s note that
the Inspection Centre of the India Supply
Mission set up at Dusseldorf has not really
achieved underlying objective, namely, to
facilitate the inspection of stores ordered
in West European countries and to reduce
the expenditure on inspection originally
carried out from London. The Committee
note that the recommendation of the Direc-
tor General, India Supply Mission, London,
to close down the Centre, was not given
effect to resulting in a loss of £ 11,000
annually. I am glad that Mr. Tiwary
referred to that Foreign Supply Mission.

Now I come to the Works Division.
This Division was re-organized on the
officer-oriented pattern in October 1965,

But the work was found to- suffer con-
siderably and it was decided that this officer-
oriented system must be given a good-bye,
But nothing was done so far.

Then we come to the C.P.W.D. works.
There is something rotien in the State of
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Denmark. The bunch of cut motions that
is before the House enumerate the failures
of this Depariment and, therefore, it is
useless to speak about the failures of this
Department. The Central Public Works
Department is the agency of the Central
Government operating throughout the
country and they are in technical control
over the public works departments of the
Union Territories, look after the mainten-
ance of National Highways in Delhi and
Highways in Sikkim, have jurisdiction over
certain roads in the North Eastern Frontier
Agency and in Sikkim, other than Border
Roads maintained by the Director General
of Border Roads and the Road works fina-
nced from the Central Road Fund in Delhi.
All these are in charge of the C.P.W.D.
But, Sir, even then because of certain fai-
lures on the part of the C.P.W.D., works
were not being executed speedily and there
occurred bottlenecks and in accordance
with the recommendation of the Committee
on Prevention of Corruption headed by
Mr. K. Santhanam, a study team was set
up in August 1964 under the Chairman-
ship of Shri N. Govinda Reddy, a Member
of the Rajya Sabha. The Team also exa-
mined the procedure of the Public Works
Department and examined the delays that
occurred and the boittlenecks and the ad-
ministrative failures. They recommended
very strongly that the Surveyor of Works
Organization, both at the Zonal level and
the Circle level shoud be bifurcated into
two units, one for quantity surveying
and the other for structural designing.
This bifurcation is not given effect to.

Then I wish to draw the attention of
the Ministry to one factor. In the Parlia-
ment House itself, C.P.W.D. works are
there, those who are looking to the work
of air-conditioning and other things. They
are not given over-time that is given to all
other employees attached to the Lok Sabha,
This discrimination does not do any credit
to the Ministry.

About accommodation, the condition,
of slum dwellers is a standing shame on.
the performance of this Ministry. We are
depending more and more on the activity of
the private initiative for housing purposes
and those people who have built houses
rent them at fabulous rents. Practically,
the income of most of the people is such
that they cannot convert themselves into
builders of houses and conditions to-day
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are such that it is no4 possible for middle

jncome ar lower income geawp people.

Therefors, efforty should bo made to see

they middle class peaple ¢puld Ruild their
own bamgs.

There is oue other point to which I wish
to refer.  This'i is regarding the allocation
of funds for the ?urpom of houamx given
to the State Governments. All this is be-
ing spent by the ‘State Governments for
some other purposes and the)r are diverting
the same for other projects.  Therefore
thl: housmg problem b-ecomu much more
acute. The Mmmer should therefore cx-
ercise more control about the problem of
dJsburs:mcm of the allocated funds for
housms purposes. The Estimates Com-
mittee has n!ht'.y pointed out that in res-
pect of rural housing scheme also this
ministry has failed signally and they have
expressed this desire tha: in the rural hous-
ing scheme the Ministry has practically
failed and the progress made so far in the
village housing project schemes has been
negligible and that things should improve.
Now, we koow that some of the hotels
which are run by lhe pubhc undertakings
are running at very heavy losses. The
other public undertakings of housing fac-
tories and national building construction
are not bemg run properly All this should
be looked into.

Thesg is one other thing to which 1
would like 1o refer agd that is regarding
the accommpdatipn for working girls.
There are. 50,000 working gicls and, the, hos-
tels for gixls could prvide accommpdation
to only 300. The All ludja women's organj-
monapd. uu YwCA coyld pmr,zd.n
only 150 xqﬂ&. So these wn:kmg girls in
the Ccnuai Cjovqm.mﬁm bavg, no accom-
modation and they areg .\vom.n; upgdes cog-
ditions which are npt vty safe for thim,

In this connection 1 would like to refer
to a symbolic case of irregular promotion.
This refers to a case of irregular promaotion
of one Shri Jadudhone Ghose, Foreman,
Class 111 (Machine) to. the post. of. Foraman
Class 1 (Stereo) ignoring the claigas of all
others. This is a case which has happened
in my constitusncy, Satragachi, Howrah
Parliamentary Constituency. 1 wiah the
Minister should leck into and see that
justice is done. With these words I sup-
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part the Demands for Grants of the Minis-
try of Works, Hausing and Supply.

SHRI S. M. KRISHNA (Mandya) :
The Mml.au'y that Shri laganatha Rao is
heading has a rich legacy of carruption
and favouritism and all ‘that is Fespciated
with these two evils. He has been in
charge of this ministry for the last one
year and very harsh criticisms bave been
levelled, and pointed criticisms alse, about
various matters, both in the debate thay has
taken place today and earlier when questions
have been raised on the functionjng of this
Ministry. A very senior Member, Shri
Tiwari ji has made certain allegations
against the working of our India Supply
Missions both in the V.5.A. and clsewhere.
1 could assaciate myself with the criticisms
leveHed by Shri Tiwari. I have known how
the India Supply Mission has beem func-
tioping in New York and im Washington
D.C. Ia respect of most of them who are
working in the India Supply Missions, their
Tools are not in India. They feel and they
act as if they are the adopted children of
the Goverament to which they are accredit-
ed. Itis this mentality which has to be
shattered. A new meaning is to be given
0 our supply missions all arreund the
globe. It would be worth the time of the
Minister to analyse the oumber of persons
who are working in the India Supply Mis-
sions in New York and in Washington and
in very many ather places. It is overcrowd-
efi. ‘1 bave gone to the India Supply Mis-
sion in Washington D.C. You just cannot
get into that office. It is full with people
every where. Most of the appointments.
that aze made to these India Supply Mis-
sions are through our amba;sadon. Pro-
bably a boy or a girl gets into the United,
States of America and for want of doing
anything else they would like to get enrol-
led on the pay-rolls of the ISM which w-
lates to tha Government of Ladia.

I demand that a thorough inquiry has
to.be jnstituted into the warking of these
India Supply Missions arcound the globe,

Coming back home, I would submit
that the C.P.W.D. has been the grave of-
fender, whether it is the rural ho pro-
gramme which my hon. friend so eloguent-
Iy has placed before the House, or the
urban housing schemes panu:ulnr!y
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I plead for those low-paid employees
of the Government of India and the State
Gaoveraments, whose claims have (o be
given due reapect and dus regard.

SHR1 SHEO NARAIN (Basti) : Let
him say samecthing for us aleo.
SHRIS. M. KRISHNA : At the end

I shall speak abeut it. 1 shall talk about
Shri Sheo Narain's problems at the end.

SHRI[SHEO NARAIN : And his own
alsa.

SHRI 5. M. KRISHNA :
Shri Krigshna's also.

And about

The employees in the Central sector as
well as the State sector certainly would
nsed a greater oqnsidesatioa frem this
Ministry. They work under the most diffi-
cult circumstances. Especially when they
work i Delhi in Lhessa horrible summess
and the cold winters, we owe a duty &0 qur-
selves that we should certainly provide
them with certain facilities, and the barest
of these facilities is reasonable, decent and
fair housing accommodation.

The Commitiee on Public Undertakings
has made a report very recently on the way
contraocts have been negotieted with re-
farcqoce to the Ashoka Hotel, and the com-
mittee has made very grave criticisms. The
Hotel authorities have nzglected the lowest
tepdes, and my hen. fgiend Shei M. L.
Sondhi had drawn the attention of this
House carlier to this question. Phe Com-
mittes on Bublic Undertaking: has w@kea
up that, and now they have produced a re-
port, and in the report very serious charges
have been levelled against this Ministry in
regard to the way with the connivance of
the officers, the lowest tender was rejected
and cortaim rates were negetisted amd the
architect came into the picture and how he
was able to manoeuvre certain ad hoc
arrgngements and so on. Fhese are vesy
grave chagges, and 1 am sure Shri Jaga-
natha Rao will stand the scrutiny of justice
on this &core.

When such allegations are made by
committecs. of Parliament, the Hinkt:;y has
W@ gve that matler he LOBmQs PRgSily,
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and the Ministry will have to satisfy us in
regard to their bona fides and their integrity,
especially when the integrity of the officers

who are imvolved in this deal is in ques-
tion.

W.H.&85)

Time and again, on the floor of this
House many criticisms have been leveled,
and with the passage of time the criticisms
get into the back-door and no action is
taken by the Central Governmeat. That
would be a very sad state of affairs. If
criticisms and charges levelled by respomsi-
ble Members of the legislature go unheeded
and uninquired into, then I am constrained
to observe that democracy and parliamen-
tary system of government would not be
effective.

Coming to the Department of Horti-
culture, to which again Shri D. N. Tiwary
has referred, | would say that during the
last three moanths that I have been in Delhi
I find that very little work has been done
by this Department of Horticulture even
though Delhi possesses some nice gardens
and they have to be taken care of. If the
Central Government do not have the re-
quired personnel for the proper upkeep
and maintenance of these gardens, I think
they should invite experts from the States
so that they could take care of these
gardens.

la conclusion, | would like to sound a
personal note with reference to the bung-
alows and flats that are allotted 10
Members of Parliament. Greater care and
attention has to be given 1o these bunge
alows and flats. We Members of Parlias
ment come and go ; Members may come
and they may go and never come hack
again ; same of the lucky ones may come
back. But the buildings remain here in
Delhi and they havs to be in a fit condi-
tjen so that our successors could ceme and
accupy these flats sud buildings. | have
to say that it has been my painful ex-
perience that most of the flats that are
occupied by Members of Paslinment have
been peglected...

SHRI BAL RAJ MAPHOK (South
Delhi) : They are flat.

SHRI 8. M. KERISHNA : Tiley are
flal, & Wy hon. friend puts it,
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They are really flat and the Ministry
will have to do something more. Their
attitude has been lukeworm and they have
to be a little more vigorous than what
they are so that there would be proper
upkeep of these M.Ps. flats.

Again some M.Ps. also have not been
allotted flats as yet. Whenever such pro-
blems are placed in the hands of Shri
Jaganatha Rao, I am sure he will give due
consideration that the request of M.Ps.
naturally demands. '

it THER Wt . 9g A T
FeAT fow fsF T WH 1 Thatis

wrong. That should be corrected.

MR. DEPUTY-SPEAKER: Shri Jagan-
natha Rao.

SHRI JAGANATHA RAO : I thought
my colleague should speak on certain as-
pects.

MR. DEPUTY-SPEAKER : He ought
to have intervened ecarlier. We have to
conclude this debate al 5.10. Anpyway, |
do not mind.

Let him speak and let the Minister
follow.

§t s sEw (FEdafan)
IqEAE AW, FIAT Tib B AT I
& afad 1

MR. DEPUTY-SPEAKER : Prasna also
becomes more or less a short speech.

ot W HOAE TSI W,
agi 9T o 9gw W+t § 99 fowfaw H &
T AR ¥ OF & FEHT A0EAT §
& gfea s fage oY de7 § § oot
FFRL &1 WG 9 I9Y F F341X T
¥ AT ¥ wwF o wwT agE W
WX AW & HearfE #1 @w 59, aF
w06 fafom sTeREE w1 sfear & Iar
F &5 A $gT W HR a@d 9
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gl sferm g faam B seiEe
TATH Y AT FT HAGT A AT E ?

frmtw, wamw am gfe wenea #
IU-wAT (ot ywaTe fag) : SaTegH o,
W wAE §1 aoe fenfeg & faafaw
Hor grow A qgw gt qag ¥ A @
fF oF w16 I agE gk & | W
&=t § Sro Avad ¥ §g ag wer WK
38 goE N RT. ggwedl a9 W
TE TS | dffTae & frgw @ &1
a1qa Fwan g ot T g A 3s fuee
qrl F o T4 § WX WA G TG AR
T qar g€ € 1 g ed T ®aT g
f o 17 g7 $@ 9@ § IaF feafasn
YNT W § WR $F A% i & fawiEs
¥ wodl @@ W § | 98 UF WGl A
g1

Hq9 93« # gisfgr maaa § @il
W HEAT WG G | g ISR AT wHAT
WML W H S, F9F F 413 TG AT
9 WGl § | 4§ AFIAT I GHEAT 16T
¥ 9T |GT § | T qg HAT F @18
T F1 GAEI 89 & AT g A1 76 F
g Al &9 FX I%d § wafd ) T 5
Y @A & ®IAl qifedt a1 $C s g
T NG FLN

fage &=l # i Y Fga gax ww
§ogrefar $a ¥ wwgnr g g
WY 89 & §9 g fe 9% amEgE
faaer &1 wifeq @1 Saar s & a@
a1 | 7 Wiy g & e fis grafan
& fae fagd @l § Y & fear mr,
grsfen & faq fraar aan ezg # fear
AT § 36 T FI T F A g rag
gefT @z gadiae § ushi Y @ oww
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¥ . fogar s v Sifey ar ST
g Y fear ) ezw o Ew owed
F w w amdmed FA & AT
wTA qoE § yifaow &7, a7 @ geten
9 TART T &S FL 4 (64 @8 q03-
2 faar s @+ Far wifgy ag s
g forar S )

16.35 hrs.

{Shri Bal Ra] Madhok in the Chair]

9% T Iy ATy W 147 F0%
War grefem &  faq T T oAn
Y fF wa ag @W W & W
AT aFder 22 FUT &Y 9 AT A
2 1 7% &% waw g oF T am § o
FaX F g A TEAE qEE &
=1feT 1

g # oY g FAOg 93 FT FA )
wWH W gua w3t arfeer & Rt
AT T FTH TAT qT GFaT g | 6
# 1600 F0T 79T 71 A9 § | AigL §
ff ag & F @ & T & T W}
S ¥ far om0 ATe @ @R e
FHTA A @ F9 F fau s wfew o
T AFQ B 1 HFAT W FET T8
Wer 3@ FW ¥ fag s @
L4

W wEE R EE W AN A
wfi gR adt a gl o
arel & a1 § o, 2wl 7 e e
Afwr SR FE T AT F W AR H Fa
fir g FT & TAfAY FE AT |

g% A qee  a & feadde
¥ € aregs T E |

=it yraTe fag | @ AT ¥ 99
¥ wgl WT‘ﬁ Wi A F
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fau geEGifea mwm Wi a9 *
foredrmrdr gam fawmr o ot 1

o aF e, WieEr w1 oA g
T OF fegua smaew awwarg | A
ot STy AT A ¥ e 9% Fea
e gu 43 & gt fir dovm o PrE g
T E WX 77 I ¥ @ET §UFT AR
wet & foe g § W § afeT 0
g oad W g Fagos fagaw
TEad g S WY g9 & ag sarfaaa
T T @1 A a1 98 AEAT g g0 0T
a @ I awdls g @ awdr §

o faafay & fog are e fafae
@L Igd 7 UF FAS a8 o4t | 99 99
1 ifer gf ot avdea A dvad oy
f& geidz 4 ag va% w1d ¥ wk ww
Aifer ¥ 39 SaA T T 199 F A
fex Su®l AW ¥@w @ s g
& T AN AT fogw
TF A F AW A TS 90T Ay
§ Wit vy @d aws A s oS
TEAF GT ¢ IT AFAE F1 gH XA
Ty ST AT R g I I
& A F3 9igy € arfe ag i sarr
¥ wawr oF saf A F e ¥ A ow W
g AT g F F awets o ge st
FT WF | T THE ¥ TE GAEH (-
ff &1 TR AT gE g I I H
F1z AT A A e 4F, 5% s
[foait & g, wn 9w dewdw @
9T I &4 &t foid g o
e it Wad S9¥ ¥ @A IW W
gafes ¥ | 98F 91T fiet o8 ¥ oF
FAL A AN E | WAC FAX AEHY
e wiafedl ¥ § 9o § ot 97 & fag
T TRAET &1 ¢ §EE f9d 9@ ¥ gaw
s faar omg AR SE% 17 I WY
CLEIAUER
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afryee vt o & ¥ el
f wraw gwen & fow fe ot e
W & aET W & AR 9gi § Ak 9
qgi WA B Wi § | 0¥ qge ¥ @
ary WIRdEl w1 oo sfg A gl
23 & fo¥ 917 Fgr 91 | & S°¢ FawmT
argar g 5 9w v § g w @R
warf & o 9g qgT s AR FA AT
& o fegendt ga arae & W H
@ § vt g fggeam & fefrae &
T AAT ST AHAT ATRA § @ WK A
o & Fra wed fRan fed H S Y
% TE wW ya et ot g
R ¥ IE @w qgw e fret ¥
wwrw Wit #40 &F fog W we S
werd Fog efiw o e & T
Wiy s AT & o7 av faegeenet
¥ g t@ 30 ¥ e o oltr ofx
i gfirer wamw g ¥ for & o w¥
AT 18 T § T o ot gw S R
gt wx @R dET AR AT &
e, Pt £a 2w & &g A @m AR
AT TR T GRA qEF 0 AT &
FHAT & | Al AXE FTHET & AT §

o e 3 S & fowfed ¥
gaty o w9 | it g o frgd ST
¥ St faw a1 far 3 At 9% A OF
i wrwew g wrs & et A
wich W @ wersii ¥ agg @ 417
Wi, g A H ST g s e
W wifglr) et o sk & Prwfrd ¥
#t W ¥ s A get & wafed
oy &1 58 o Wfed feedt F
# ford 1§ ot gy A 99 sl
Ay oR gl w Rl L 3]
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T g Juk fal we g Frey WX oy
@ #ex wEEATT 9% a1 9@ & 0w
saaTd wTN | ag ferdt ST S STy
w1 W gy feat o 5% wE f aw
s AT

ot AT § Sz ¥ g8 F ant
¥ wgr a1 W& ¥ @ Ag & Ow
fat 3R o1 ag  forwroer o FF ami &
T AmET W o9W ¥ f¥ e W e
I wEE & foars ow S e @
f) s oFs Ao sai wrm 2 T8
3% gfawa w1 widY fodt fr 9g 9
AT ¢ 47 YA WY BT TF AW WIFET
Y A TIF F Q7 97 97 fw 9y g
# i o1 1 ofierw @A o v @
X T aTew ¥ TrEd @ § W
# T wsea #1 fawang fgwmar g
g v fag w1 9 R arar smam 99
w1 feearg wwil WK TWdl w9 A
&1 g freelt & wifgn =i fasd w1
weit €Y &7 § IR wiy famr W,

SHRI E. K. NAYANAR : May | know
what steps the Government has taken against
that manager 7

SHEI 1QBAL BINGH ! | hd scnta
RRD  from hére and we are holding an en-
quiry against that man. But one thing in thig
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aspect is there. The trade union person
who has made the allegation was also
posing as Labour Officer which he was
not. Some girls came to the office of the
manager asking, I want employment,”
because there is a letter from another
gentleman, an ex-MP, 1o his name saying
that such and such a person is a Labour
Officer. The allegations were from both
sides, and we are holding an enquiry from
both sides.

SHRI E. K. NAYANAR: Is the
Government prepared for an open enquiry ?
People are prepared to give evidence.

SHRI IQBAL SINGH : No open
enquiry. I have confidence in myself.

g% A= w1 mar feedteaw ¥ Ay
# | wa fawfax & =t afa oo amdt
o gt At A At s fE ow g
R W #t gz feetee &1 Wi AW
&% aY THY gW ¥ TFT WAL G0 | W
frafmifgafrw e Fw
F qAET AT AT ¥, GRS fHEw e
71 fomw ¥ fs gw o7 oamew gfesr
X % | I°iR § fF w9 g T femr
FT THAT |

=t glo ATo faardt 7 gfegm g
famm & Ay & wev f5 o st sy
§ 97 W w9 5 faar A afgdogw
w fewfed ¥ faar &< oy ¥ fear
T 31 W FH F 7 Gaar fear
T, 22 wiEWt WX F9 fer oy
g & ¥ T frow & ¥ AW
firar w1 T W AT T AR E
T H1E AT A § @Y 3w gAETE
d W TWRT QT EANE awar g A
g B w7 F fear s =fegd o

ot ywefte wegtw (07) : forw WY
fareg a3 fpar g7 9% 96 1 3% FAT

wifgd |
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st ywaw fag : faegw o o= g
fear a1 awar wifs gy A G § N
& 1 &l § R e e &
9§ |

S RO AERYNT ¢ 9 STHRIA wEAT
Fafa ffad

ot geaw fag: swEw mist ¥
T AEN T FHAT | T T AT A0 FEy
T o F R ¥ A aqer o9
wfrat g9 g FT OFA IT F FT T
# it # wr | wR RE wg T
w e § o ag @ 7 w7y A7 qwr
& sweT ware AE fea amar o ¥ Sifay
wer § fF N AR w6 oar A
aifarie g9 # fod, Sa% faafed ¥
WY g9 ¥ qwtaw &, Iwr fear wir

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATHA
RAOQ): Sir, I am grateful to the hon.
members who have taken part im this
debate. 1 welcome their suggestions and
criticisms, even though some hon. members
were very bitter and made some personal
allegations. Even those criticisms I have
taken in good light. They may have some
personal reasons for making allegations,
but still I will try to reply to the various

points.

SHRI SONAVANE : They are not
personal at all for anybody ; they are all
public.

SHRI JAGANATHA RAO : Perhaps I
do not realise that 1 have dome something
to them. 1t is for them to tell me in what
manner 1 was disrespectful to them, They
have every right to express their awn views
in the House,

This ministry consists of two depart-
ments—Works and Supply—where you
find areas vulnerable to corruption. Any
minister in charge of these departments is
naturally the most anhappy man. T have
heard criticisms of corruption belng level-
Jed againt each ministry. Corruption is a°
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problem which exists in the country. Not
that every officer is good or that every
officer is bad. There are bound to be some
people who are bad. Why does corrup-
tion exist 7 It is because there are some
persons who want to corrupt the officers. 1f
there is nobody who is anxious to corrupt
an officer, how can that officer be cor-
rupted, however willing he may be to be
corrupted 7 To solve this problem, we
have to look for areas where corruption
is possible and to check those areas, so
that corruption raay not occur.

In the Public Works Department, cor-
ruption may occur in the fields of award of
works, execution of works, inspection, tak-
ing measurements, supply of materials,
extension of time, sanction of extra ilems
not originally contained in the tender ;
payment of bills, repayment of earnest
money, arbitration matters, execution of
departmental works, etc.

These are the areas where there is
bound to be corruption. Therefore, we
have been tryiong to see that in these areas
corruption does not take place. Several
recommendations were made by the
Govinda Reddy Committee. Out of 188
recommendations 175 recommendations
have been accepted and implemented, and
my predecessor in office said so in this
House.

st THTEATT TTEe . IEET e

w1 gwr ?
SHRI JAGANATHA RAO; The
results will be known next year. It will

be seen from the Report of the Central
Vigilance Commission how the incidence
of corruption is coming down.

In regard to the. Supplies Department
the Vidyalankar Committee made some
recommendations which have been accept-
ed. Our hon. friend, Shri Mathur, en-
quired into the working of the DGSD and
made some suggestions. As a result of all
this in the year 1967-68 the incidence of
corruption has considerably come down.
This is a problem which deals with human
nature. So, it cannot be eradicated all of
a sudden. But to say that everything is
bad, this nation consists of only corrupt
people, everybody in the Government is
getrupt, | thigk with all due respect to the
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hon. Member who made this allegation, is
not correct. Please point out instances
where an officer has been corrupt, he was
not dutiful, he was dishonest in his deci-
sions. Certainly, after that is done, ifI
do not take action, I can be taken to
task.

SHRI PREM CHAND VERMA :
Ashoka Hotels.

SHRI JAGANATHA RAO: [ am
coming to that. I am now not replying to
specific allegations. I am replyius to the
general criticism. For Heaven's sake,
please make specific allegations against
particular officers in a particular transac-
tion. Then, if I do not take action, if the’
House is convinced of that, you can cer~
tainly say there is corruption.

So many points have been made, I will
answer them point by point, even though
I have only 15 minutes. Shri D. N, Tiwary
has criticised the Report of this Ministry.
I do agree that the Report could be more
factual and some more facts could be
given. This mistake will certainly be recti-
fied next year, because there is no harm in
giviog more information. As I could sece
it, while the strength of the officers has
been given for 1SD, London and 1SM,
Washington, the expenditure incurred and
the revenue realised has not been given.
We will give a fuller picture so that this
criticism which has been made on the floor
of the House about over-staffing would not
be made in future. For instance, in ISM,
Washington, what is the value of the pur-
chase of foodgrains, fertilizers and so many
other things ? It is worth millions and
millions of dollars. Therefore, a staff of
112 in a purchase mission is not at all very
large. There isno excess staff. But we
are periodically looking into the question
and reviewiog the staff position and wher-
ever we find that the staff is excess or
superfluous, we prune them. So, also is
the case with I1SD, London. About Dus-
seldorf, we are going to have a discussion
on the 30th of this month. About ISD,
London, whether we shonld continue...

SHRI D. N. TIWARY :
persons are there ?

SHRI JAGANATHA RAO : 243,
About 3] haye bezn retrenched already,

How many
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Shri George Fernandes has just now
mentioned about the appointment of Shri
Sahai, son of Shri Bhagwan Sahay,
Governor of Jammu and Kashmir. This
person is a highly qualified officer in
the field of shipping. He has got
enough experience and his appointment
has been approved by the Union Public
Service Commission. That is why I
approve of him ; otherwise, I would not
have approved of him.

o oo s Tew fRefT gER
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SHRI JAGANATHA RAO: There
was one person by name Shri Mathur,
a Deputy Director dealing with shipping,—
not that he was actually concerned with
shipping,—among the available staff and I
found him to be suitable. But, then, it
was brought to my notics that this Shri
Sahay is more qualified and more experi-
enced and the UPSC have also approved of
him. That is why we have appointed him.
There is no favouritism or nepotism.

o AW FOEW W § FIET TE-
LR

SHRI JAGANATHA RAO : He will
be occupying a post which carries a salary
of Rs. T00-1250. There is nothing wrong
there.

Then, Shri Tiwary pointed out that
while the sanctioned staff of class I and
class I1I in C.P.W.D. in the Anoual Report
is 496 and odd, the actual number of posts
is 556. The difference is due to officers
being on deputation to other departments.
Therefore, actually 496 are working in this
department. The other excess people have
been sent to other departments.

Therefore that is the discrepancy. Of
course, it should have been explained in a
footnote. I concede that.

About the collection of rent it has
been said that heavy arrears have been
pending. The Audit Report has mention-
ed that. I may inform the House that for
the year 1967 there was an arrear of Rs. 164
lakhs out of which Rs. 80 lakhs have been
collected. For the year ending 1967-68
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the demand rose up to Rs. 270 lakhs and
the collection was Rs. 230 lakhs. There-
fore now the balance is only about Rs. 40
lakhs here and about Rs. 80 lakhs there.
1 have devised ways and means to see that
the arrears are collected promptly and
adjustments are made from one department
to anpother. The arrears which are shown
as arrears, are mainly due to the fact that
the adjustments are not taking place in
time.

Then, many hon. Members have evinced
interest in the problem of working girls. [
may inform them that working girls in
Government service, who are drawing
Rs. 400 and above, are being given accom-
modation in the Curzon Road Hostel.
Besides that we have the Working Girls’
Hostel which has 183 suites. Out of that
77 suites are occupied by girls who are
working in non-governmental organisations.
Government cannot take the responsibility of
providing all the girls whb work in private
institutions with accommodation. There
are social organisations which are construc-
ting hostels. For that we are prepared to
give them land. We have also been giving
land, Then, there is the Y.W.C.A. and
other institutions.

SHRI RAMAVATAR SHASTRI :
What is the total number ?

SHRI JAGANATHA RAOQ : I will come
to that.

About the Government employees’
accommodation, it is a fact that the satis-
faction-is only 40 per cent. I quite see
that. 1 myself feel sad when I find that
even after 15 or 20 years' service, they are
not being given accommodation. That is
not a condition of service but at least 80
per cent of the staff should be provided
with accommodation. This year we are
going to comstruct 2,800-and-odd houses.
It has been my policy to see that the
houses for the lowpaid employees, that is,
types I, II, 111 and IV, are comstructed, as
far as possible, near their place of work.
In the DIZ area, the Minto Road area and
near about old buildings are being demolished
and multistoreyed building will be built. In
course of time under the Master Plan all
the bungalows with large gardens will have
to disappear. Everyone will have to get
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accustomed to live in multi-storeyed flats.
We have started that. For instance, the
building at 7, Motilal Nehru Marg has been
demolished and also, I think, at No. 6.
There I am thinking of putting up a multi-
storeyed building. We have to satisfy the
requirement of the Master Plan : also many
people could be adjusted near about their
place of work.

One hon. Member has raised the goes-
tion of Government officers owning heuses
being given Goveroment accommodation.
This question was examined by the Cabinst
at length earlier and then had also revigw-
ed the position. They were originally de-
barred but then the Cahinet considered
that there should be no discrimination. If
a Government officer has coastructad a
house, his bouse is being tenanted by
somebody ; therefore, to that extent the
housing shortage has been reduced. So,
why deprive him? He has borrowed a
loan to put up a house.

S TR remt : & ager sarey
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SHRI JAGANATHA RAO : He has
constructed a house and somebody is able
to occupy it. He is also paying the muni-
cipal taxes and ‘other cherges. He is also
paying income-tax em the rent weceived by
him. He has also borrowed 2 loan from
the Government amd he is paying interest
to the Government. Therefore the Cabi-
net decided in 1965-66 that there should be
po such discriminstion. Bot [ am again
thinking of re-opening the ‘questiom amd I
am getling it re-oxaminod on that point.

About de-requisitioning, my hon. friend,
Shri Sonavane, has stated something. The
policy of the Government has been to de-
requisition progressively houses requlsmon-
ed long ago. So far we have de-requisi-
tioned 31 houses or so in Dethi, I9 in Bom-
bay and perhaps 6 in Calcutta. Whenever
a house, which is occupied by a Govern-
‘ment officer, is vacated either because of
transfer or because of retirement, we are
‘de-requisitioning it. He wrote to me about
@ particular case and 1 replied to him that
~it will be considered and done. Itold him
personally and I again tell him on the floor
of this House that it is the policy of
Government to de-requisition as scon as it
falls vacant.
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Now, let me deal with accommodation
for MPs. 1 quite realise that the accom-
modation in MPs flats is not suffizient.
They were constructed about 20 years ago,
at a time when Parliament’s sessions were
not as long as they are now. Waturally,
when for nine months in a year a Member
has to be in Delhi to discharge his duties
as a2 Member of Parliament, he would like
to stay with his family. The accommoda-
tion is not sufficient. )

Unfortunately, thare is a2 shoriage of
bungalows uoder the MPs pool. There
are other flats, the Western Court and the
Yithalbhai Patel hostel. Naturally, most
of the Members have written to me, as re-
commended by the Parliamentary Affairs
Mimister and his colleague, for bungalows.
I have gone much far. 1 have given more
bungalows. But more bungalows are not
avaitable. Whatcan I do? Now, we are
thinking of adding one room to type ‘A’
and ‘B’ flats. Whether it will be suitable
for Members of Parliament or not, T am
going tocomstruct two models for type ‘A’
and ‘B’ flats, adding one room, and seec
how far the commodation wil be suita-
ble. If it is approved by the House Com-
mittes of both the Howses, certainly, we
will go ahead There are 222 ‘A’ and ‘B’
type flats.

stow W awt ;o He AT
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SHRI JAGANATHA RAO : The House
Committee has to appsoxe. [ have to get
the clearance from the Howse Committee.
Recently, 1 wrote a lotter that I should dis-
cuss with them and put up model houses.
Unless it is approved by the the Iouse
Committee, 1 am not going to wasie money.
1f MPs do not want it, why should I waste

an expenditure of absut Rs. 25 lakbs at the
time when resources are very limited ?

About the heusing policy, that is also
my concern. The construction of houses
in the country is going at a low pace. In
the Third Plan, we had utilised Rs. 147
crares. But in the Fourth Plan, three years
bave passed and the allocation has been
much less. 1 am going to take up the
question with the Planning Commission
that at least the Third Plan projects should
be maimtained. Unless there is a mini mum
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6 per cent ionvestment of the total outlay
on housing, this housing programme can-
not make any headway. | am only an
agency. The Central Government has no
control over the State Governments. In
Plan - allocations, the housing is given a
low priority by the State Governments.
Naturally, there are other sectors of the
ecosomy, agriculture, industry, irrigation
and so on, which give a good return. The
housing is a welfare scheme amd they do
not provide for it. They want outside the
Plan from the LIC funds. The LIC funds
are only Rs. 11 crores. They are very
limited. I have distributed Rs. 11 crores
te all the States. | have written to the
Housing Ministers of al the States that
they should not divert a rupee of the loan
that they get from the Central Government
assistance or from the LIC funds and that,
unless their performance is satisfactory,
next year, Bo allocatiea will be giwen by
the Centre.

I also suggested in the Housing Miois-
ters Conference in Madras, in N
last, that much could be done by the Hous-
ing Boards in the States. Iam glad to
know that the Mysore Housing Board has
floated debemtures to the tune of Rs. 2
crores. I‘had a talk with the Minister and
he was confident that this will ke fully sub-
scribed and with that momey, they can go
on imcreasing the tempo of canstruction.
Recently, the Chief Minister of Orissa ako
met me and 1 discussed with him this
matter. He is also thimking on these Hnes.
We have to raise resources from the public.
The Goveroment, as soch, neither the
Central Governmest nor the State Govern-
ments, is io a position to mect the demand
of the housing in the coustry. We have
to bive with this problem. That is why I
have been saying all along that this ques-
tiom can be solved oaly with the ceopera-
tion of the people. Those people who are
in a pesition te iavest their surpluses, their
savings, should build houses, for the bepe-
fit of the people. When we look at the
gquestion”_of housing, we cannot look it in
isolation. We have to vivew itin the
overall economy of the country. We
bave to” take the integrated picture of the
ecoromy and fhen view the gquestion of
‘housing and see what place the heusimg
should get and is gewing.
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Then, 1 would come to the Ashoka
Hotel which I would never miss. This
House has had a full opportunity to dis-
cuss this question. About giving the con-
tract to one coatractor for the expamsion
of the Ashoka Hotel, I explained at leagth
the circumstances in which the contract
was to be given. There is nothing sus-
picious about it, nothing serious about it.
The lowest tender was not selectod because
his performance in the past was coasidered
to be not satisfactory. The Ashoka Hotel
management, being a public undertaking,
boing an autonomous bedy, bave every
right and power to select their own con-

tractor. But then, when the marier came
up to me......

SHRI INDER J. MALHOTRA : This
is no justificatios.

SHRI JAGANATHA RAO : There is
every justification because in every
tender motice either isswed by the

Goverament or any private industry, there
is one clavse which says, the managemest
reserves the right to itsedf to reject the
Jowest render without assigming any reasem,
This was the case where it was a rush-job,
it had to be gone through in mine months
for the UNCTAD Confereace and the past
perfermance of this cootractor was very
good. He himself had constructed the
main building of the Ashoka Hotel and
they considered that this comtractor alone
can deliver the goods. The Members of
the Committee would have gone and seen
about the qualitv of the work.

When the matter came up to me, I said,
1 would not like to interfere with the
awonomy of the undertaking but, at the
same time, [ thought, because large sums
were involved, the management could ask
the contractor to reduce it by Rs. 2,20,000
which he did.

I would have supparted the Ashoka
Hotel Management even if they had accep-
ted the second lowest tender at the amount
quoted by him. The Committee has given
compliments to me. One redeeming
feature is, the Committee has said, that
the Minister imtervemed and got a reduction
of Rs. 2,20000. For ibet, should T be

-blamed 1
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17.06 hrs.

[Mr. Deputy-Speaker in the Chair]

Mr. P. C. Verma nmentioned some
points. I thiok, I have answered them...
(Interruptions ). Before concluding this point
I would say this. Bacause the Committee
has made a recommendation that this matter
should be further gone into by the Govern-
ment, certainly I will look into it with an
open mind. I have given my stand earlier
and now. After seeing the findings of the
Committee, we will certainly look imto it
and see who should look into it and how
it should be done. I can give that assu-
rance.

About out-of-turn allotment, out-of-turn
allotments were there in existence till 1966,
and my predecessor abolished them. I came
to this Ministry one year ago. This is the
most unhappy Ministry in the Government
of India because it is a servicing Ministry.
Every day something or other occurs and
1 am blamed for that...(/nterruptions)
They cannot expect me to go and see
whether the tap is in order whethrr the
bulb is in order. 1 have opened a cell
here. 1 would request the hon. members
to write to me, making specific allegations
and charges, and if I do not take action,
then they can accuse me and I am prepared
to take the blame...(Interruptions)

SHRI SONAVANE : Specific instances
were pointed out. What action has been
taken ? I have brought them to his notice.

SHR1 JAGANATHA RAO ; [ have
been here in this Ministry for the last
12 months, and during this year, I have
not given any contract, I have not violated
any rule. Even the select tender system
which they were doing, 1 abolished. be-
cause we should not only be just but also
appear to be just. Why not issue an open
tender and select the contractor who is
the most suitable I told the Department ?
Why should we create any suspicion by
baving the select tender system ? That is
why 1 abolished it.

I have not given any mnew contract
because the entire budget allocation was
spent for those buildings for the UNCTAD.

I have taken steps to see that corrup-
_tion does not exist eor at least it is mini-
mised or mitigated. I would request the
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hon. members not to cry from house-tops
that there is corruption all over the coun-
try. Let them not project anm image that
this nation consists of corrupt people...

st ww aw wwl : fafaeet arga #t
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MR. DEPUTY-SPEAKER
Verma had his say.
the Minister now.

SHRI JAGANATHA RAO :
request is... (Interruptions)

SHRI SONAVANE : We have not said
that every officer is corrupt. Specific
instances were given.

=t o7 ez awt ;g et of-
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SHRI JAGANATHA RAO : I had been
listening to the debate...{Interruption)

MR. DEPUTY-SPEAKER :1 have to
warn Mr. Verma. He goes on interrupting.

SHRI JAGANATHA RAO: My sub-
mission is : bring a single instance to my
notice. They had referred to the UPCC
and earlier omes. I was not there. Even
then I hold the responsibility and I bave
got to check it. This is a legacy which I
had inherited. Please bring to my mnotice
specific instances where an offence is
committed or being committed and then
you hold us responsible if we do not take
any action. But for everybody to talk that
there is corruption all over, does no good
to anybody.

SHRI N. 5. SHARMA : [ was making
a complaint to one of your big officers.
He did oot listen, he just put down the
receiver. Now what do you say ?

SHRI JAGANATHA RAO : You just
write to me about it. You come to me,
let us talk it over across the table. We
can meet here in Parliament.

Many points have been raised and to
the extent possible | will reply within the
limited time at my disposal.

Mr.
He should not disturb

My
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SHRI RAM AVATAR SHASTRI: you
did not reply to all the points.

30 TaTEEIgTE FHG & A} F 9A
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MR. DEPUTY-SPEAKER : All the
complaints that have been voiced in the
House will be taken note of and they will
be replied to. But the hon. Member should
not interrupt him during the course of his
speech. That is not proper.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : As I have
said, where there is a complaint or a
grievance, that will be looked into by the
Minister and the hon. Member will get a
reply.

S AR et o guTSas
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SHRI JAGANATHA RAO : 1 have not
concluded.

| TR e ¢ 30w & AR
Foamadf fiF §)1 adfaem gefo
ot & e ¥ o Al O & ofem-
¥z grem & =% At gefar & F an
Fag AT &

SHRI S. M. KRISHNA AND SHRI
RAMAVATAR SHASTRI rose—

MR. DEPUTY-SPEAKER : Please
resume your seats. This is not fair.

ft TrHTAATT STl ¢ ST §EIET,
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MR. DEPUTY-SPEAKER : Nothing

will be recorded.
SHRI RAMAVATAR SHASTRI :**
MR. DEPUTY-SPEAKER : Shouting

this way will not do. Please resume your
scat. I will not permit this kind of thing.
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SHRT RAMAVATAR SHASTRI :**

MR. DEPUTY-SPEAKER : As 1 have
said, several complaints were voiced and
I have already said that the Minister and
his Ministry will take note of them and
try to satisfy and give explanation wherever
it is called for, but no shouting I will
allow. Here and now to reply to every
complaint is not possible.

SHRI JAGANATHA RAO:
furniture Mr. Sharma spoke.

About

SHRIMATI LAXMI BAI rose—

SHRI S. M, KRISHNA : Sir, we have
to be chivalrous. An hon. Lady Member
is trying to catch your eye, but she is not
able to.

MR. DEPUTY-SPEAKER : I am sorry
I have not noticed that.

st @t T (35F) 0 A o
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MR. DEPUTY-SPEAKER : Let
complete his speech.

him

SHR1 S. S. KOTHARI (Mandsaur):
May I have a word ? It is very relevant.

MR. DEPUTY-SPEAKER : Time is
very precious now. I will not allow.

SHRI 5. S KOTHARI : The furniture
that is supplied to MPs. is just jumk.

MR. DEPUTY-SPEAKER : This comp-
laint has been voiced on the floor of the
House and he said that he would look into
it.

SHRI S. S. KOTHARI : But the fact is
that we feel reluctant to invite persons to
our homes on this account.

SHRI JAGANATHA RAO : We have
purchased new furniture and supplied tg

" Notrecorded.



24 DG. (Min of WH.&S.)

[Shri Jaganatha Rao]
some Members who have made a request
(Interruptions)

SHRI 5. 5. KOTHARI :
Lo me.

Please listen

SHR1 PREM CHAND VERMA ros¢—

MR. DEPUTY-SPEAKER : Let him
complete his reply. If you are wnot satisfied
and if time permits, 1 will permit you.

SHRIN. S. SHARMA : Please give me
five minutes.

MR. DEPUTY-SPEAKER : 1 have got
to complete this Ministry by 5.15.

SHRI JAGANATHA RAO: I have
purchased furniture and supplied to some
M.Ps. The reqguests of other M.Ps. are
with me. I have asked the Finance Minis-
try to sanction me Rs. 4 lakhs. I will
supply furnitore to amy M.P. who has
made a regaest.

I am prepared to do that. I quite
realise that if the furniture is old some-
thing can be done. Shri Fernamdes wrote
to me and I gave him some new furniture.
I will do what best 1 can in thes¢ matters.
In respect of any specific points made by
hon. Members which I have not replied to,
I will write to them about those specific
points made and not about general points.
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MR. DFEPUTY-SPEAKER : Let us
conclude now. He has given an assorapce
that he will write individually to all the
Members in respect of specific points made.

I will now put all the cut motions to

the vote of the House.
Al the cut motions were put and negatived,

APRIL 24, 1962

D.G. (Deptt. of Atomle 2844
Energy)
MR. DEPUTY-SPEAKER : [ shall

now put the Demands to the vote of the
House. The question is :

“That the respective sums pot ex-
ceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, 7o complete
the sums necessary. 1o defray the charges
that will come in course of payment
during the year ending the 3ist day of
March, 1969, in respect of the heads of
demands entered in the second column
thereof against Demands Nos. 84 to 88
and 131 to 133 relating to the Ministry
of Works, Housing and Supply.”

The motion was adopted.
17.14 hrs.
Departmeot of Atomic Energy

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 89, 90 and 134 relating to the
Department of Atomic Energy for whlch
1 hour has been allotted.

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips 1o the Table with-
in 10 minutes indicating the serial numbers
of the cut motions they would like to move.

Demand No. 89 —Department of Atomic
Energy.
MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not exceeding

Rs. 25,19,000 be granted to the President
Lo complete the sum pecessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March 1969, in respect of
/Department of Atomic Energy"."

-{4....«1 No. 90—Other Revenue Expenditure
of the Department of Atomic Energy.

MR. DEPUTY-SPEAKER
moved :

“That a sum not exceeding
Rs. 14,02,54,000 be granted to the Presi-
dent to complete the sum mecessary to
defray the charges which will come in
course of payment during the year ending
the 31st day of March 1969, jo rgspsct of

Motion
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‘Other Revenue Expenditure of the
Department of Atomic Energy’.”

Demand No. 134—Capital Qutlay of the

Department of Atomic Energy.
MR. DEPUTY-SPEAKER : Motion
moved !
“That a sum not exceeding

Rs, 39,79,17,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will ceme in
course of payment during the year ending
the 31st day of March 1969, in respect of
‘Capital Outlay of the Department of
Atomic Energy’."”

SHRI S.8. KOTHARI (Mandsaur) :
The draft of the nuclear non-proliferation
treaty....

MR. DEPUTY-SPEAKER May I
point out that only ome hour has been
allowed for these Demands ? The hon.
Member will get only five minutes.

SHRI S.S. KOTHARI: But I think
there are only very few speakers.

MR. DEPUTY-SPEAKER :@ Heneed
not anticipate that. 1 have before me a
list which contains a number of names.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : For atomic energy, do
you have atomic time ?

SHRI 8. S. KOTHARI : The draft of
the nuclear non-proliferation treaty is a
striking instance of how the two big powers
in pursuance of their own national interests
can pressurise other countries to sign on
the dotted line in blatant disregard of the
latters’ interests with covert threats of
cessation of aid in the nuclear and other
fields. The treaty touches the high water-
mark in unethical and unjust dealings in
the international sphere. What I would
like to submit is that the big powers are
not actually interested in disarmament.
What they are interested in is to retain...

MR. DEPUTY-SPEAKER :@: May I
point out that some relgvance should be
there 7 This had been discussed in connegr
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tion with the Ministry of External Affairs’
Demands.

SHRI S.S5. KOTHARI : Disarma-
ment treaty is not relevant to atomic
energy ?

MR. DEPUTY-SPEAKER : When the
Demands of the External Affairs Ministry
were discussed, this point was brought up
and it was discussed threadbare. If he
wants just to refer to it then it is all right.
But if he is going to take a long time, then
that would not be possible.

SHRI 8. S. KOTHARI : I shall devote
just one or two minutes only to that.

The position is that the nuclear powers
would like to retain their monopoly and
they would mnot allow the non-nuclear
powers to use atomic energy to make
nuclear tests even for peaceful purposes.
The possession of nuclear weapons is more
or less a status symbol in international
politics today and this would mean that
the non-nuclear powers would be consigned
for all times to the status of second-rate
nations.

I would like to emphasise that the
Government of India have no right what-
soever to sign the nuclear non-proliferation
treaty. They do not have the mandate
and still if they do it, it would be a be-
trayal of faith of the people.

The question arises that in case Govern-
ment do net sign it, there is a chance that
aid may be reduced or aid may not be
forthcoming in the nuclear or any other
field, but to the extent that it promotes
self-reliance, I think it is a blessing in
disguise.

When Dr. Bhabha was alive, he had
stated that probably within eighteen months,
the country could manufacture and explode
atomic devices. But it appears that we
have slided back. Government do mot
come out with any clear statement, firstly
whether we have the capacity to manufac-
ture the bomb, and secondly whether we
would like to do it and thirdly at what
stage we would like to do it. T think that
this is something about which ;hgy must
fake a clear mtement.
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It is said. that the ecomomic cest of
manufacturing the bomb may be comsider-
able. But I would submit that once the
decision is takem, the cost would be over-
come. There is no doubt whatsoever that
this country has to go in for the manufac-
ture of the bomb, because the power gap
betweea China and ndla is increasing, and
if the rzporis are cowrect, the Chinese have
developed. or will be able 1o develop withia
a short time a delivery system. The con-
sequence would be that the power gep
between India and China would increase
still further,

17.18 hra.

[Mr. Speaker in the Chair]

Now, I would like to say something
about the eleciromics industry. This
industry is in its iofancy in this coumtry
and there is a vast gulf between the advanc-
ed and latest oquipment produced in the
USA and other countries and what we are
producing. But in a way, despite the
lethasgy of Government in proceeding at a
rapid speed in developing: this industry, I
would say that even this lethargy can be
capitalised upon by the country by met
going in for the various stages through
which the other advanced countries have
passed. It means that instead of irying to
follow what they have done, we should
adopt not the processes which have already
become obsolescent but the latest technieal
processes developed in Western countries.
If we do that, probably we shall be teles-
coping the time that has been spent by
other countries, and that would result in
the country covering the gap beiween
ourselves and the advanced countries with-
in a short time.

The Bhabha Committee on Electronics
had indicated the feasibility of this coumtry
achieving self-sufficiency by 1967 wllh regard
to the electronics instr s,
But it is observed that nol only have we
not achieved seif-sufficiency, bat as new
atomic plants have been developed, pro-
bebly here again the gap between the avail-
ability or what we manufacture by way of
clectronic instruments and our requirements
would be considerable.

The Government have failed to imple-
ment the excellent recommendations of the

Bhabbs Committes on  mapufasturs of
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electronic equipments. The progress is
slow and halting and I think it needs to be
speeded up considerably.

I would like to emphasise two points.
Firstly, the Atomic Energy Department
should devote its attention to simultaneous
development of a delivery systemn for
nuclear weapons. You would say the bomb
is not there, why worry about a delivery
system ? 1 would say we have gotto
prepare the groundwork, the framework for
a delivery system, so that when we embark
upon manufacture of bombs, the two things
could go together. Otherwise manufacture
of the bomb would take four to five years
and then the completion of the delivery
system would take apother four or five
years. So we have to make the preliminary
research and other arrangements for
developing a delivery system now. These
two things should be synchronised.

Then there is the question of nuclear
warheads which may prove to be tactical
weapons in times to come. The again,
some attention should be paid by Govern-
ment.

We have been exporting a lot of
uranium. [ would like the AEC to makea
proper assessment as to whether we can
afford to deplete our resources of uranium.
Or do they feel that our resources are
unlimited and our own requirments would
be met when the time comes in spite of
these exports ?

In 1954, we were ten years ahead of
China in nuclear technology. I think it is
a great indictment of the Atomic Energy
Commission that today we are probably a
decade or two behind China. If we do
not take proper precautions or do not step
up our activities in the correct maaner, the
consequence would be that this power gap
between China and India would widen
still further.

My lust point is a delicate one. Still
I feel 1 must make it. Our leading atomic
scieatist, [ am told, believes in the princi-
ples of non-violence and he would like to.
confine the us: of nuclear energy to peatw-
ful purposes. If he is trying to make a
virtue of necessity 1 have nothing to say.
But if his idea is that the country should
not go in for manufacture of atmoic weapons
I would respectfully submit to him that

Was pever meant to be the inteqtion,

e
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of the apostle of non-violence. He
should revise his ideas. Ambition, as

Shakespeare said, should be made of sterner
stuff. If he cannot deliver the goods, if he
cannot rectify his own ideas, he must quit.
But if he falls in line with the mood of the
country and with public opinion, then 1
would be the first to honour himas a
leading scientist.

MR. SPEAKER : We have only ome
hour for this discussion. Yesterday the
Business Advisory Committee had reported
on this. I would suggest to Members to
be brief and to the point, mentioning only
points,

SHRI CHINTAMANI_ PANIGRAHI
(Bhubaneshwar): It is due to the great
vision of Pandit Nehru that slowly and
silently, almost without any gusto, we have
entered the atomic age. We have now
atomic power projects in Tarapore, in
Rajasthan (Unit I and Unit II) and in
Madras (Unit 1). By October 1968, we are
going to go have atomic energy flowing
from the Tarapore power station. It will
be a great day for us when within 16 years
we have been able to make headway, and
by 1973 we are going to have 1,000 MW
of atomic energy. By 1973, we arc going
to make an investment of nearly Rs. 262.63
crores in atomic power projects.

But now it has been assessed that the
cost of atomic energy per kilowatt in
Tarapore comes only to 4.50 paise. 1f we
can have atomic power projects of say
1,000 megawatts, I hope the cost will again
be far less than this, and it will be cheaper.
Keeping this in view, if the Government
can have an agro-industrial complex in
certain areas where atomic power plants
are coming up, then, according to what I
have calculated,fwith the use of atomic
energy we will add to our production and
we shall produce an additional quantity
of five to seven million tons of foodgrains.
I am glad that the Government hhve set
up a cell to work out the agro-industrial
complex, but we would like to know some-
thing as to the areas in which they want
to develop this agro-industrial complex
near the atomic power plants, now that
this cell is working on it and making a

¥
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Secondly, we should also like to know
to what extent we are becoming gradually
selfsufficient in a semse ; of course, we
cannot be so self-sufficient in the case of
atomic epnergy, but in the case of the
materials which are necessary and the
knowhow, so that the indigenous khowhow
and the materiale can gradually reduce the
import content in them from say, 60 to 75
per cent to about 30 per cent by 1973-75.
We could try to see that the dependence on
foreign imports is reduced to 30 per cent.
We must have a phased programme for
this and I would like to know whether the
Government has any phased programme.

With regard to the establishment of
atomic power plants, you kmow there arc
claims from Andhra Pradesh, Mysore,
Gujarat and so on. We would like to
kmow from the Goverament whether they
have made sufficient surveys ahead so that
when the question of new plants to be set
up comes up, besides the existimg four
uanits, they could be located ; I want to
kmow whether they have also selected the
location of those places where the new
power plants are proposed to be establish-
ed and whether they want to have bigger
atomic power plants so that ouwr cost of
production will be less than | 4.50 paise or
it may cven come down to three or two

paise.

With regard to the selection of places
and the survey of the atomic minerals, I
just want to bring to the notice of the hon.
Prime Mimister that recently there were sur-
veys in some of the Orissa regions and I
kopw that valuable atomic materials had
been located. So, I just want to koow
what steps are being taken to foliow wp
those surveys so that in the near future we
shall utilise those resources which we are

finding out.

Lastly, when we are depending on the
natural uranium in our couantry, we would
also like to be informed a little as to how
far we are depending on our own natural
ursniem an not on plutonium, because we
are gradually trying to make use of our
own natural resources. So, I hope the
progress and the stride that we are making
in the field of atomic energy is good ; it is
commendable and it really gives us a sense
of comfidence that within a period of only
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10 to 15 years we have almost réached the
atomic age.”

So far as non-proliferation treaty is
concerned, I think it is not relevant here ;
we are alert and the stand of the Govern-
ment in this smatter is quite in keeping
with the opfnion and the urge of the
masses ofJ:hc Indian people.

_suaw sy (wEizfaw)
sEqe HErRd, g W @ 9ge Y &
gom & for oF Mo ¥ fawfedr &
7ot o1 | 7@ R & fadet s dmfa
AgrAFE AN qF FARXA A
gg g0 ¢ A®T T A M9 F WQ
dmfw § segfm & @@ ¥ T@ wq
Fwifdi ¥ a9 ¥ d5 a0 § W W@
ard qF A1 & Ao A & qre § Ay
T g

ool @9, R A Tww § gmd
s fRag § ¥ mmar gl &
Famcar W Tk 9N QAT
e | aTwE FH A9Y T gwR O
MR EHRTE TR dTd 1w W W=
<@ § afe ARETE T aTa w1 g F ag
Fq AEEE aw g & @ dmf
1 AT TR T I F g U FEl
# qoran frem ¥ f faeelt wifgd g
gfawrd ag P A T a1 W
¥ A A gfE Wt g w TER
FEFTFH G 51T IT MY &
qeETg F FAL WA AG AAgW, girs
Fegg aa B w g R defaw
frgs dex & T ¥ @ W wE WK
auf 3 fewrgmdw & fom & gl
#1 & \%< @, g0 arg W} AT sgEt
#t i greng faedt @ ag W efw
fad ¥ F 72 wwadd B @ =Y fawat
&, i sHafEl & aw @ Gre Sifg,
o & fordr woere et @ fF aga faerr
g, wrifs Yam sg A fgd wifs @
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Faga e g g § R
gtar & HiX a@gi ¥ wwarfeai #1 FTH
T 7R ag fam 7 fam agdt o @
& | =7 #7 Ao a7 2 awar 2 T e
fer agi Wt T werg we Wi, fow @
FH oS ¥ gfgw ok awdfte @
Y |

AT #Y 1T /1T FT JIE FAAT
for ararqe Tefirs fedae & e wage
§ faoret faew auelt &, qf & & &war
a7 f& @1 a1 7= 7@y agy  faore fre
ST, HUT GG A A AT FIAL
a,fmm & g9 ¥ fdger v &
4 ¢, wwgdl woavaen § wE Aifg A
wTé gh, faw & Few agi & AEW
% gearel qeAl 9E, fow § a7
w9 9% g T A} qw wawt gfew &
W F FIW AR T 1

a@FR N 7 fawa e Afa
FaRkFar i aifged i @ §fF
TS A9 1T FTAl A 200 AT 2256 FOT
To T WH F FuTy g, Tar FAA
wiama g Ffwanasmd w@
& 99 A AT W W wge A
gFaT §, FifF 0 &% argg wne §
i & o & e et @
faat gaT #Y e agf &) wow § agr
q R qEr dl AT R oFE| )
IS OF AT v & A § 6w i
=@ FrEl § faadr gt f 9sw@ @
#I g1lY, it F ara a1 G Afa?, T
g [ FE ¢ a1 g A afe &1 -
AT 7T & g oo gwat 2 1 ofww ow
et T o & AT # wgr arar ¢ v
gfar & aam gel & ot qifaw &
fendT & 97 & 20 Ned fas fegeam
FEAR g 4w %W AHA ¥ §a@
qYT Y | ET 7 I W G S HF T
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YT F1 TRAWIT FL H A9 fawaAt qAm
& F® =T gFq ¢, 0¥ 44 H &g A%
9T gl qff gAw #, IO MW W}
fagre & gwiei ¥, wgi wefus qEx &5
FTAH H Wi g F1 wg fadan
a1 @9 Agl T g, H wWOR AG
T g FoRE R ww F ar
w3l dify a9 F1 w19 g F W
& | wigl T qiwaw A A 200-250 FAg
AT MY ] 419 g dgi F fq¥ & gaan
flaraw g 7 et gasw &3 @
@ &, e A dar vefew
T&aq aNT & 10 § qmar wa qr o
WHE WY g AT WEHH FX @ & faadl
FT IeNTT FLT #, I T gL F A g¥
1 FTAFTET €L fas A |

T A1 AR A ARy awE F AR
§ Fe & | 38 fT 0@y Rgar F yEe
AT | AT aFE AL FT AT el § a9
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AT o AT E) AR | gFE Wel F
q2T A IUIRT wed w1 qfcferfy wr
arr, " gRear ¥ A § o 5% w9
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Tagged 2fF a=i s at s
T 9T ©AT A7 F fquq § qeere
@I A A @ F oAwar g e
TEE AT F HR G2fAF A RET TN
a1 gt S F1 AT WIGT HYAE H
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Fan ¥ 7z @ £ 5 987 F s
T B &7 Q19§ 9 § & fedt fw
9 @AY EA FAET AT FFAT 99
o wAdEr # ag W9 g W @
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WX qg g¥ AV F & A R a7 A
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TEEE § gk qmtE 5 gw o
g o T ¥ Ew g o g
T WE F AR A 5 @ g e s
¥ faoret Fa A F 1 5@
Tt 9g< ¥ 9 OF TR ®aw @ &
& Tifegd | BT AR WA ST ww E
¥, T8 a7 AgH T 9 arfE wwi
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SHRI C. K. CHAKRAPANI (Ponnani):
Mr. Speaker, Sir, we have been spending
crores of rupees every year on atomic
energy and this year the Government has
come forward with a Demand of Rs. 65
crores for atomic energy. Despite this
buge expenditure, my complaint is, we
have not been able to develop indigenous
technology which is extremély important.
We have not taken effective steps to be-
come self-reliant.

My second point is that the super-powers
are now forcing India to sign the non-
proliferation treaty. 1 am opposed to it
as itis. 1 want India to adopt a com-
pletely independent policy. It is high
time that India adopted an independent
policy in the matter of nuclear technology.
1t is true that tlechnology cannot be
developed in a day and technical help from
outside will be necessary in the initial
stage, but unless we take serious steps to
encourage our scientists it will not be
possible for our country to maintain self-
respect in this regard.

The other point that T would like to
make is that the policy of importing turn-
key projects in the industrial sector is also
superimposed in the atomic field.

Here is one glating example. The
construction and commissioning of Tarapur
Atomic Power Station was entrusted to the
General Electric Company of US.A. on a
turn-key basis. As a result of this, our
Indian engineers are affected. They can-
not construct similar projects.

Another point that 1 would like to
mention is that there is no wonder that
foreign exchange components in our
atomic technology programme is substan-
tially high. This over-reliance on spoon-
feeding has demoralised of nuclear intelli-
gentsia and we have to see a.sorrowfu]
spectacle of brain drain from India.

Whatever may be the criticism of the
Government about the nuclear develop-
ments io China, we should take note of
the fact that within a short time the China
has gone ahead of us and have developed
their own technology and know-how. Even
the U.S. Scientists have called these
developments as spectacular and have
praised them. We have to adopt an inde-
pendent nuclear policy. In mc_Depan-
meat of Atomic Energy, there i3 moro
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bureaucratism than scientific  research.
Genuin: research is going in the back-
ground when we are prefering to live on
borrowed technology. Therefore, despite
existence of talented intellectuals, we have
not been able to develop our own science.

Another point is that we are not in a
position to maintain any secrecy in the
nuclear development as everything is known
to foreigners who constructed these pro-
jects for us. Though there is a stamp of
‘Made in India’ on these projects, in
reality, they are made for India by others.

This servile attitude in the matter of
development of nuclear technology must go
if India is keen to emerge as a self-res-

yng nation in regard to nuclear energy.

THE DEPUTY MINISTER (DR.
SAROJINI MAHISHI) : Mr. Speaker,
Sir, I am thankful to you for giving me an
opportunity to intervene in the debate.
The Demands of the Atomic Energy have
not been discussed by the House all these
years. This is the first time that the
Demands of the Department of Atomic
Energy have come up for discussion in the
House.

1 hope the hon. Members will be able’
to appreciate the work done by the
Department of Atomic Energy within a
very short period due to the vision of Pandit
Jawaharlal Nehru and late Dr. Bhabha.
We have gone a very long way in the pro-
gress of our nuclear power and the use of
this unclear power for peaceful purposes
also. I am not going to dwell here on the
policy matters but I just want to give an
idea as to how the Department of Atlomic
Energy is trying its level best to bring
about peaceful results of these things to the
people in our country.

The three powsr plants have been set
up, one at Tarapur, second at Rana
Pratap Sagar and the third at Kalpakam—
the first one would be commissioned in
October, 1968. Here, as the hon. Members
have referred to, this was given as a turn-
key contract to the General Electric Com-
pany of U.S.A. The second one has been
done with the Canadian collaboration.
The third one, at Madras, has been depart-
mentally set up. This clearly goes to show
the progress that the Commission has been
making in this direction. In the first pro-
jest, the imported conteat was (o the tung
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of something like 60 per cent; in the
second one, it was to the tune of 40 per
ocent and in the third one, it is hardly 20
per cent.

About the two types of equipment,
nuclear and conventional, the greater part
of the nuclear equipment is being manu-
factured and an industrial complex is being
set up for the same purpose. But about
the conventional equipment, that is, stain-
léss steel and steel alloy, some of these
things are to be imported. 1 hope, in
course of time, self-sufficiency will be
achieved in this respect also.

The cost of power in our country is
high as compared with some developed
countries. But then, of course, the main
sources of power in our country are the
hydro-electric units which are tied up at
certain locations and they cannot be uti-
lised for other purposes. If these power
plants are set up which are capable of pro-
ducing a very large quantity of power to
the tune of something like 1000 MW, then
there will be an agro-industrial complex
round about and the feasibility of finding
out an agro-industrial complex is being
thought of by a special commitiee which
has been appointed by the Atomic Energy
Commission. Mr. James T. Ramey, the
Commissioner of the Atomic Energy U.S.A.
visited India and also discussed with his
counterparts here. Our people also from
the Atomi: Energy Commission visited the
Oakridge National Laboratory in U.S.A.
and they are finding out the technological
approach to the possibility of an agro-
industrial complex round about.

The atomic energy plant need not be
set up only on accouat of the need for
power but it may bz set up along with
other industrial complexes also so that the
needy organisations or the needy industrial
centres may be round about.

For example, there is the fertiliser, the
pitrogenous fertiliser can be produced with
the help of ammonia which again is based
on naphtha or it can be based oo natural
gas or it can be based on electrolysis of
water. The first one may be costly; about
ths second one, naphtha may not be availa-
ble at all places and about the third one
electrolysis of water, that may be more
useful and cheap also because the power is

pvilable at 8 very low price,

VAISAKHA 4, 1890 (SAKA)

Afomic Energy) 2862

Therefore, when the three projects are
commissioned, the power produced will,
to a very great extent, be valuable in the
setting up of industrial complex also. Now,
about the fuel that is essential for these
things, there is a lot of improvement and I
would like to bring out to the notice of
the members. The enriched plutonium
that was being utilised in Tarapur is being
substituted by uranium in the other projects
and the ur ore is pr d at Jadu-
guda, There is a Corporation that has
been set up for this purpose and the capa-
city of that is estimated as something like a
thousand tonnes of ore per day, and there
is a mill also that will process, and further
processiog of that into the fuel complex
will be done at Hyderabad, which has got
a [abrication facility for the fuel complex
consisting of an uranium oxide plant, an
enriched uranium oxide plant, and a
number of other things.

There are two types of expenditure :
one is the capital outlay and the other is
on account of the revenoes for the recurring
expenditure also.

‘The township at Trombay, the housing
colony at Hyderabad and construction of
a few laboratories—all these are fast pro-
Eressing.

The members will be surprised to know
that atomic energy is being used in a
number of fields. Sometime back, I had
the opportunity of answering a question
that it is being used for agricultural also,
for boosting up agriculture, and for pre-
servation of food also. Therefore, I would
like to say that now many States have gone
to make experiments in these, including
Kerala, Madras, Maharashtra, Mysore and
others, and many States are showing more
interest, because the groundouts produced
with the help of irradiated seeds are capa-
ble of yielding 30 per cent more oil than
the ordinary groundnut seeds. The irra-
diated seeds may not be available in a very
large quantity at present, but in course of
time, they will be multiplied, and I hope,
the country will be able to have more
agricultural produce, and with the indus-
trial complexes coming around the nuclear
reactors, there will b& an increase to the
extent of 7 to 8 million tonnes in agricul-
tural produce. Of course, all of usarg
pwaiting betior reyults in thes things,
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Besides this, there are publit seotor
industries that lmve been undertaken by
the Atomic Energy Commission—there is
the Uradium Corporatiof, theére is the
Blectronics Corporation at Hyderabad, and

there is also the ' Rare Earths Limited in-

Kerala, whertin the valuable sands, which
contain minerals, are being extracted. As
my hon. friends said, the thoriom extract
is very very valuable, and pot only in
Kerala but also in some other parts of the
country, in Bihar and in some paris of
Bengal also, thorium deposits are being
detected, and an effort is being made by
the special committee that is going into
this thing to find out the rich minerals that
are hidden in the monazites of the sand.

In addition to this, the Atdiic Edergy
Commission has taken up 4 number of
other activities also. 1 am just referring
to the particular thing that he has men-
tioned, about the earth gquake at Koyna.
The seismic array centre at Gouribidanur
in Mysore State is making so many efforts
to find out the intensity and the depth of
the earth-quake and whether it will be
possibile to give any warning Beforé the
earth-quake occurs, So also, in the case
of cyclofies, they are making very valuable
researches to find out whether any warniig
can be given before the. cyclone actually
takes place, so that certain lives can be
saved and properties elso can be saved.
Experiments are being made in that, and
that is the strongest seismic array centre in
the whole country, perhaps in many of the
countries taken together also.

I am extremely happy to say that the
Atomic Energy Commission is doiog so
much of work not only in this but also in
space research wherein we are collaborat-
ing with so many other countries and the
results of the research are being utilissd
by the other countries ; the researches
made therein are also being taken advant-
age of by our country. Therefore, India
is contributing im the international field to
space research and these things. The
‘Thumba Rocket-Launching Station has
been able to launch a series of Rohini
rockets, and Centaure rockets arc also
being manufactured ; the first batch is
going to be released by the end of 1968.

Bo, Members can ecasily ses the pro-
gress that is being athieved by thg Afpmic
Energy Commission,
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I am sure that Members would not be
satisfied with anything short of the atom
bomb. But that being a policy matier
which must have been dealt with and
which would be dealt with by the Prime
Minister who is going to deal with some of
these matters, I would conclude now by
thanking you for the time that you haveé
given to me.

SHRI N. K. SOMANI (Nagaur) : We
are naturally concerned with what is about
to be a historic document to be signed,
which is called the nuclear non-prolifera-
tion treatv. I can quite understand that
the hon. Prime Minister can choose to
ignore the warnings given by Rajaji. I
know that she has no time to read or listen
to some of the advice that he gives. I
can also understand the rather forceful
staternents made by Dr. Vikram Sarabhai
that at no cost shall we ever sign this
treaty. But [ think the Goveérnment of
India should do some reconsideration ofi
this matter, especially in view of the fact
that our big brother Soviet Russia just the
other day also forcefully suggested to us
that we should get into the comity of
niations and try and influence the future
decisions in respect of this. Therefore, I
sincerely hope that we shall listen to this
advice and weigh the pros and cons of this
treaty before turning it down abruptly.

The second brief point that I wish to
make is that if we have lo develop our-
selves technologically we shall have to give
the utmost respect and attention to and
make adequate provision for the develop-
ment of electronics and atomic energy and
the scientific temper in this country. From
what little [ know, it is unfortunate that
some of our best scientists and some of dur
best talents have had to go out of India.
Intelligent students and ittelligent young
people have had togo out of India in
search of jobs. A few months ago I was a
witness to a very unfortunate episode whea
4 brilliant lady, a young scientist who had
done her Master’s degree in electronics
from an IiT in India after hunting for a
job for about twelve months and taking
up a clerk’s job in a radio manufacturing
concern had to go to Canada where shy
was given a worth-while job. Therefors
we must bave some concern for the deve-
lopment of indigenous talent as far as thiy
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gotten the targic suicide of Dr. Joseph of
Pusa Institute. I hope the Prime Minister
will look into the working conditions and
the job opportunities and the development
of indigenous research not only in atomic
energy but in all other allied Gelds.

In regard to the uses of atomic energy,
wery little research has been dome indi-
#enously in this country from the point of
view of both pure and applied research.
Therefore, I hope that progressively more
and more attention would be given to this
and more and more talent would be utilised
in this.

The last point that [ wish to make is
that unfortunately—and this is based on
my informal discussions with some people
who ought te know about this—that the
progress of implementation of the Bhabha
Committee report has been inadeguate.
In this matter, apart from our defeace
requirements, our industrial requirements
and the other technological advances
domand that this report should be imple-
mented inmtoto and progreess should be
made so that the hope that the country
would become self-reliant by 1975 would
materialise.

I would just quote two lines from the
Bhabha Committe report. At page 18, the
committee has said.

“The value of the electronic equip-
ment required over the mnext ten years
has been assessed in this report at
Rs. 1650 crores at today’s prices.”

So, we have to do escalation of the
prices now in the value of the electromic
equipment in view of increase in costs which
is today being produced in India is approxi-
mately Rs. 26 crores per annum. This
shows the vast gap that exists between the
availability of the electconic compoaents
and spare parts and capital equipmest and
what we ought to do because of the meri-
torious wark done by the iate Dr. Bhabha.
1 would therefore urge that since it is not
possible for Government alone to dsliver
the goods, the wutmost co-operation of
the private sector should be had in this
malter.

38.00 hrs.

SHRI D.CT. SHARMA (Gurdaspur) :
-1 puy my humble tribute to Pandit Jawe-
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harlal Nebru who ushered us into this
alomic age, I also give my grateful thioks
to Dr. Homi Bhabha who was a scientist of
international reputation.

When we discuss our Atomic Energy
Department, I cannot help saying that the
money that we are allotting for it is very
very meagre, small and Jimited. Here
Members have been asking for this thieg
and that. There is no doubt we neod aH
those things. But they forget that 81 mil-
lion francs are being spent on this develop-
ment by France. They also forget what
China is spepding on that. - Therefore,
whether we have to stint on some other
activities of our country or mot, we must
find a greater amount of money for atomic
energy development and development of
clectropics. . Atomic energy and elsctronic
mean moderpity snd modern India. As
has been said by an hon. friend just now,
we are producing very little of glectropic
equipments and we spend very little momey
on the atomic epnergy establishmats. J
think India cangot hope lo progress very
far without these two. There ié no doubt
that after the sad, wofortynate and tragic
demise of Pandit Nehru, the pace of deve-
lopment of alomic eaergy has slowed down.
Anybody who thinks that it is all rosy in
this gardea will not be true to himself. At
least I will pot be true to myself if 1 said
that, Therefore, 1say we have pot goge
ahead as well as we did when Pandit Nehru
was alive. Hence something has got to be
done to step up the processes that are there
in the atomic encrgy establishments ja
order to accelerate and complete all these
atemic energy stations, in order to put a
little moare life, vitality and ensrgy intp
these corporations, that we have built
up. We have made Rs. 40 lakhs out of
these corporstions asd we made sp much
of these corporatiops. Thase corporaiions
are something like the landed estates that
we need to have at ope time. These cor-
porations are not always working for the
advantage of the country. These corpors-
tions have yet to be wcighed in the balance
and tried. I think we should try and have
asecopd Jpok at these corporations and
sirepgihen them so that they can give the
best results.

I hawe gmeat bopes in the Thumha
Recket Lausching Statiog. ll‘f-ldl.hﬂllt
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space research in every country in the
world. Only this morning | was reading
about an agreernent the British Govern-
ment have signed with the Soviet Govern-
mient on some space research., Everyday I
read about it. 1 wish that the Thumba
station should mot remain only a kind of
showpiece : It should become a real laun-
ching centre for rockets, and we should
build rockets of our own of all types.
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1 do not want to go into the non-pro-
liferation tready because [ have already
said someting on that earlier. But I res-
pectfully submit that the Thumba Rocket
Launching Station should be strengthened.
It should be made a real centre for the
manfacture of rockets.

Then, 1 want to say this : we are having
an Asian Bapk and its meeting was attend-
ed by our Deputy Prime Minister. We are
having an ECAFE. We are having all
kinds of such bodies for collaboration with
other countries. I know we can have the
good cerlificates from Russia and we can
have the testimonials gent from the U.S.A.
We have them and we welcome them. But
I would suggest that we should build up an
Asian Commission for Nuclear Rescarch.
1o that, I think we should involve at least
Japan. There are three types of countries
im this world today : they are, the nuclear
haves like France, USA and the USSR ;
then there are s0 many nuclear have-nots.
But we are nuclear ““able to bave.” That
‘is the third category, and I would say that
that the third category should become the
first category. The potential should be-
come actual some day and that can happen
-only if we have some kind of Asian Nuclear
Research Centre.

- SHRI V. KRISHNAMOORTHI (Cud-
dalore) : The country is like you.

SHRI D. C. SHARMA : The country
‘js not like me ; it is like you, and you are
‘always sheuting.

Sir, 1 submit that as long as Dr.
Bhabha was alive, the universities were
associated with the work of nuclear research
and physics. These research' centres were
co-ordinated with the universities. But 1
am sorry that the universitics now are like
children who are not cared for and the uni-
yersities are neglected in this matter.
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T would, therefore, suggest that the
universities should also be co-ordinated
with this work and be given a chance to
work with the atomic research experiments.
With these few words, [ support the De-
mands for Grants. :

SHRI SAMAR GUHA (Coatai) : Sir,
our civilisation has entered a new horizon,
a dreamland of nuclear age. When human
genius caught hold of fire energy our civi-
lisation started ;they rose in a slow pace
horizontally. Just two centuries back when
James Watt discovered the steam-engine,
there was just a little bit of elevation in
civilisation in an inclined way, but now...:

MR. SPEAKER : Five minutes.

SHRI SAMAR GUHA: Only five
minutes 7 Then 1 refuse to speak. At
the Business Advisory Committee, you were
gracious enough to give us half an hour's
time. After 10 years, this is the first time
that I get an opportunity.

.MR. SPEAKER : 1 can give you an-
other five minutes. Please hear me. 1 can
give you another five minutes.

SHRI SAMAR GUHA :
now.
hour.

I can stop
You said we would have half an

MR. SPEAKER : You can have an-
other five minuses ; not half-an-hour. There
is a half-hour discussion coming up. ..

SHRI SAMAR GUHA : At the Bosi-
ness Advisory Committee, you said we will
have half-an-hour,

MR. SPEAKER: Then, is it the
pleasure of the House that the half-hour
discussion...

AN HON. MEMBER : No.

SHRI SAMAR GUHA : The nuclear
policy of this Government is like the
Asurya Sparsa Naree.

MR. SPEAKER : We have an half-
hour discussion at 6.30. Other Members
had only five to seven minutes each, 1
can give yon another five minutes.: If you
want half-an-hour, that will be out of the
question, The hon. Prime Minister.
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SHRI SAMAR GUHA : Then, as a
‘protest, 1'go out. For the last two years
thev are denying my questions ; they are
shelving my questions. Theirs is like the
Asurya Sparsa Narce policy. The nuclear
policy, as it is at present, is like that, You
promised me that you would give half-an-
hour. Now you say that I will have five
minutes. s it just 7 1 refuse to speak.

MR. SPEAKER : If you want, you
can put your guestions.

SHRI SAMAR GUHA : | refuse and
as a protest ] walk out.

* (8hri Samar Guha then lcft the House)
MR. SPEAKER : The hon. Prime
Minister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): Mr. Speaker, Sir, nobody has
really spoken on the cut motions. T do
not know whether you want me to deal
with them.

MR. SPEAKER : As you please.
cut motion has been moved.
reply to the debate.

No
You can

SHRIMATI INDIRA GANDHI : Then
1 will leave the cut mdtions. -

One of the points made firstly was
about electronivs. It is a very important
subject, but actually it does not come under
this department at all, except for the Elec-
tronics Corporation at Hyderabad, which
was just started last year and which will
produce goods worth over Rs, 75 lakhs
in one year.

The Government is very much concern-
ed with what is called brain drain which
my hon. friend opposite referred to and we
are trying to do whatever we can to see
that we are able to help our brilliant young
scientists. But unfortunately, we cannot
afford the type of opportunities that are
available in the USA, Canada and so om.
We are looking at this and we are in touch
with a number of them. As the hon.
Member knows, it is not only us, but even
advanced countries like the UK. who are
facing this problem in a very big way.
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One hon. member has urged an aliera-
tion of our policy to utilise atomic energy
for peaceful purposes. This is a matter
on which I have spoken at length in reply
to questions and on other occasions also.
But because it is very important and re-
ference is made to it time and again, I
would like to say a few words on it. 1 would
like to assure the hon. Member opposite that
weatever policy the Government follows,
has nothing tec do with whether the parti-
cular scienlist believes in non-violence or
not. That is his private business. If he
is in charge of a programme like this, he
has to follow whatever is the policy of the
Government. And, that policy is framed
after due consideration of the national
interest, specifically with regard to pational
_security. I can assure the House that
Government regards this as of paramount
importance and this policy as well as all
policies bearing on security, are kept under
constant review.
eveats of the last twenty years clearly show
that the possession of nuclear weapons have
not given any military advanlage in situa-
tions of bitter armed conflict which have
sometimes taken place between nations
possessing nuclear weapons and those who
do not possess them.

We think that nuclear weapons are no
substitute for military preparedness, involv-
ing conventional weapons. The choice be-
fore us involves not only the guestion of
making a few atom bombs, but of engaging
in an arms race with sophisticated nuclear
war-heads and an effective missile delivery
system. Such a course, [ do not thing
would strengthen national security. On the
other hand, it may well endanger our inter-
nal security by imposing a very heavy eco-
nomic burden which would be in addition
to the present expenditure on defence.
Nothing will better serve the interests of
those who are hostile to us than for us to
lose our sense of perspective and to under-
take measures which would undermine the
basic progress of the country. We believe
that to be militarily stroog, it is necessary
to be economically and industrially strong.
Our programme of atomic energy develop-
ment for peaceful purposes is related to
the real needs of our ecnnomy and would
be effectively geared to this end. In the
pursuit of this programme, our brilliant
scientists are geiting the opportunity to

But we do feel that the -
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acquire the latest knowhow and technical
skills in the entire fleld of atomic energy.

I feel that we can be rightly proud that
in atomic energy matters as the hon.
Member opposite has mentioned, this
nation is regarded as one of the advanced
natioms.

The attainment of self-sufficiency is one
of the contral themes in our programme.
1 do mot know how much time [ have got;
otherwise, 1 have got a list of some of the
things which we are doing.

MR. SPEAKER She h as got 15
minutes.
SHRIMATI INDIRA GANDHI :

Uranivm mining and the processing of ere
at Jaduguda in Bihar, the exploitation of
the sands of Kerala to produce atomic
minerals, the Fuel Complex that is coming
up at Hyderabad, the heavy water plant at
Manzal and the new larger unit which will
come up at Rana Pratap Sagar, the Electr-
onics Factory at Hyderabad, the Fuel Re-
‘processing Plant at Tarapur, the Atomic
Power Stations at Tarapur and Rajasthan,
the establishment of the Power Projects
Engineering Division of the Atomic Energy
Commission to undertake design and cons-
truction of atomic power projects, the
construction which has begun at Kalpakkam
of a power station which is based on our
own efforts, the proto-type fast breeder
reactor, which will come by its side, are all
helping us to lay a solid foundation for the
application of atomic energy for mational
development.

The Freak-through which has occurred
in the cost of generating electric power by
using atomic energy on a large scale is
reflected in the current forecast that more
than S0 per cent of the new generating
capacily, which will be added in the world
during the 70s, will be based on atomic
energy. Moreover, large agro-industrial
complexes established around low cost
energy cenires can permit developing arcas
to utilise these advantages even though the
capacity of their grids is small. Atomic
enargy power stations wonld play a very
valuable role in the future not only in areas
where other sources of energy are expen-
sive but as base load stations working
alongside large hydro-electric installations.
The significance of all this to our ecanomy
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which is so heavily dependent on agriculture
is tremendous.

The Deputy Minister has just now
given some indication of how the use of
this epergy can transform agriculture
through radiation of seeds and so on and
so forth, 1 shall not go into that. But
we must realise the benefits of using atomic
energy, its technology and equipment which
is only through
efforts such as those that India can advance
from a state of poverty to one of self-
sustained growlh and, as some hon.
Members have mentioned, we could skip
over various stages of development and
profit from the experience of others.

Hon, Members would be glad to know
that the production of a wide range eof
isotopes and their use for various purposes
in medicine, industry and in research is
being actively promoted in this country
and is also earning us foreign exchange.
The benefits of alomic energy can now
come to the common man to give him a
better life.

No less basic are the efforts which we
are making to attain self-sufficiency in the
area of space research in relation to spund-
ing rockets and a modest satellite launch-
ing capability, even though we entered this
field ten years later. The Rohini rockets,
which have so pleased our hon. friend,
Professor Sharma, are only the fore-runners
of a whole series of more advanced rockets.
The Department of Atomic Energy will
also bear the responsibility for the cons-
truction of the new commercial Batellite
Communication Station for the Overseas
Communications Service. And what is
more significant is that a fully steerable
large dish antenna of high precision will
be fabricated in India. We shall also
build a Variable Emergy Cyclolron at
Calcutta to provide a valuable teol for
research, :

During the next year we can confidently
jook forward to good progress in regard to
the ambitious projects which have been
wndertaken by Indian scientists and engi-
meers, '

1 should like to take this opportunity
of expressing my appreciation of the excel-
lent work which brilliant young people in
our establishments are doing.
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Even though the cut motions have not
been moved, I would just like to refer very
briefly to one or two of them because some
of them give a wrong impression as the
word ‘failure’ is used so often that any-
body seeing them will get the impression
that no good work is being done.

The Bhabha Atomic Research Centre
im Tromby has three experimental reactors;
two of them are entirely designed and built
by Indian scientists and engincers and the
fact that these two reactors are working
satisfactorily surely shows that experimental
knowledge has been acquired about fission
of critical mass of nuclear material.

There was mention why we were export+
ing thorium. The exports of thorium
minéral are banned but thorium nitrate,
which is used in the manufacture of gas
mantles, has been and is being exported
from this country. India has very large
deposits of this material and they are far
in excess of what we are likely to require
for a very long time; in fact, I am told
that known Deposits will suffice for the
next few hundred years. So, it would be
a pity if we were not to use this natural
resource for obtaining foreign exchange
which we so vitally require for use in
other areas.

There was one point made as to why
universities were not used. The Depart-
ment is supporting research projects in
universities and scientific institutions and
is, in addition, giving fellowships to deserv-
ing candidates.

Another Member referred to the point
that wo had failed to provide technical
means to detect nuclear explosions under-
taken by China. I thiok, this matter was
taken up in the House. We have detocted
all Chines¢ nuclear explosions ; our own
scientists have detected them.

All these projects to which I have
referred will provide real returns for the
fnvestment which we have made In this
field in the last 20 years. I am giad that
our programme commands such widespread
support. Itis quite true that we have not
been able to give to it the funds which it
really requires, but it is a deficiency from
which we suffer all alomg the line. 1 do
agree with those hen. Members who feel
ghat this is very important to our develop-
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ment and that we should give whatever
support we can to it. Government is
determined and - committed to pursue the
atomic encrgy and space rese¢arch projects
with all possible speed. We fully realise
their great importance to the development
and progress of our country towards a self-
reliant future.

SHRI N. K. SOMANI : Sir, several
questions have not been answered. We
seek your protection. There are four or
five minutes left and one or two questions
can be answered.

MR. SPEAKER : If she is prepared
to answer, I have no objection.

SHRI N. K. SOMANI : The hon.
Prime Minister has said that she is not
directly concerned with the progress of the
Bhabha Committee Report on electronics.
May I knmow who is concerned about it ?
She is not a departmental head ; she is the
Prime Minister. She should be concerned
about it.

SHRIMATI INDIRA GANDHI : It is
uonder Defence.

SHRI N. K. SOMANI :
not seem to know about it.

Defence does

The second thing is that some of the
atomic power stations. specially of Rajasthan
are under various stages of completion.
Has the Government cared to find out
whether, when the power is available, there
will be clients to take it and what will
happen to the industrial development of
those areas 7 Would you, after completion,
look for clients who are going to set up
plants ?

SHRIMATI INDIRA GANDHI : No
Sir. We are taking an overall view with
regard to it.

SHRI MANUBHAI PATEL : [ referr-
ed to the huge agro-industrial complex
which will harness nuclear energy, sun
energy and water energy.

MR. SPEAKER :
your speech,

You are repeating
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SHRIMATI INDIRA GANDHI : It is
not under this department.

SHRI RANGA (Srikakulam): May I
draw the attention of the Prime Minister
to the lot of discontent prevailing among
the rank and file of the scientists who are
being employed both at Trombay and also
in Bangalore and various places in various
sections of the Atomic Energy Commission
and its departments ? 1 would like to know
whether anything is being done in order to
appoint an expert committee or an expert
himself to look into this question, whether
the people are being promoted in a just
manner, whether individual preferences are
not being given free play, whether opport-
unities are fully made available to all those
people who are really qualified.

SHRIMATI INDIRA GANDHI
Obviously, we could not function at all
if all these things were not being done.
But complaints do arise sometimes and
they are always looked into. If the hon.
Member has any specific cases in mind, 1
will be very glad if he addresses them to
me.

MR. SPEAKER :

“That the respective sums not ex-
ceeding the amounts shown in the
fourth columa of the order paper, be
granted to the President, ro complere
the sums necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1969, in respect of
the heads of demands entered in the
second column thereof against Demands
Nos. 89,90 and 134 relating to the
Department of Alslmﬁ: Energy.”

The motion ‘was adopted.

s

The question is :

18.26 hrs.
[Mr. Deputy-Speaker in the chair)

‘* PRICING OF OIL

SHR1 DHIRESWAR KALITA (Gau-
hati) : Mr. Deputy-Speaker, Sir, on 25th
March. 1968, there was a Starred Question
rggarding the pricing of oil India. That

APRIL 24, 1968

Oil (H.A.H. Dis.) 2876

was answered by the Minister of Petroleum
and Chemicals. My question was whether
the priciog of oil in India is determined by
Persian Gulf parity theory or not. The
Minister said, yes, it was based on Persian
Gulf parity theory. This Persian Gulf
parity theory is known as is called the
Second Supplemental Agreement of 1961
and, to our Minister, is like a New Testa-
ment, It is a New Testament to our
Ministry and to our Minister because they
do not think this Agreement which was
signed something like 14 years ago and,
subsequently, in 1961, is nothing but our
Government’s signing on some dotted
lines, according to the dictates of the
British imperial’sts.

What is this Persian Gulf parity
theory ? According to this Second Sup-
plemental Agreement, on p. 3, item (iv)
says :

* “Posted F. O. B. Middle East price
of equivalent quality crude oil” means
the price quoted in Petroleum Press
Service quotation relating to Arabian
crude oil ex Ras Tanura for a gravity
of 340.34.9¢ A, P. 1. adjusted to 33.67°
A, P. 1. which at the date of these
presents is Rs. 63.37 psr ton.” *

This is Persian Gulf parity theory price

and that price has been brought down to

India, How is our pricing fixed ? There

is, on p. 5, another Para 9(A) (i} which

says : '

“Subject to the provisions of sub-

clause (c) of this Clause and on the

basis (a) that the paid up capital of

Oil India’ does not exceed Rs.

28,00,00,000/- and (b) that the posted

F. O. B. Middle East price of equiva-

lent quality crude oil is in the range of

Rs. 57/- to Rs. 63'- per ton, the price

per ton at which crude oil from Area

A and 0Oil India’s existing areas will be
sold and™

delivered  to Indian Refineries
Limited’s Barauni and MNunmati Re-
fineries and Assam ©Oil Company’s
Digboi Refinery will be the posted
F. O. B. Middle East price of equiva-
lent quality crude oil plus ocean freight
(as per Average Freight Rate Assess-
ment (AFRA) award for a general pur-

= #Hali-An-Hour Discussion.

pose tanker) insurance (comprehensive

.
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insurance covering all risks against
which shipments of crude oil are gene-
raly insured) and ocean loss (at average
rate) from ‘Ras Tanura to Calcutta less
such a discount on posted F. O. B.
Middle East price of equivalent quality
crude oil as will secure a return to the
shareholders of Oil India of 10.8 per
_cent on paid up capital after payment
of all taxes (including taxes payable on.
dividends) calculated in accordance
with the formula set out in sub-clause
(B} of this Clause.”

1829 brs.

[Shri G. S. Dhillon in the Chair]

This is the basis and this is the parity
on which we are paying. Let me explain
one point, how it acts really. 'Assam pro-

duces crude oil, Assam refines crude oil in-

Digboi and in Gauhati.
oil, it refines crude oil...

It produces crude

AN HON. MEMBER : Supplies also.

SHRI DHIRESWAR KALITA : It
also supplies. MNow, how is our price
fixed 7 It is fixed from the Arabian Per-
sian Gulf Abadan : it comes from Arabian
Sea, than the landed cost at Bombay, then
from Bombay to Calcutta and from
Calcutta to Gauhati and from Gauhati to
Digboi. It is all imagination. But
this is in the Agreement, and our
Minister is always defending the Agree-
ment. On the 22n0d, the hon. Minis-
ter, Shri Asoka Mchta, defended the price
policy. How we in Assam lose! We
produce nearly four million crude oil ; it
is refined here in Digboi and Gauhati, but
we pay the highest price for petroleum per
litre, we pay 95 Paise, whereas Calcutta,
which does not produce, pays 90 Paisa.
Bihar produces petroleum and kerosene,
and Bihar is also paying more. Why
Government is following this policy, 1 do
pot understand. - The Goveroment of
Assam, since 1957, have been sending
Memorandum after Memorandum saying
‘that they have got a refinery, they have got
¢rude oil, but Assam i3 not benefited at all,
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Then what about Ankleshwar in' Gujarat ?
Gujarat is also suffering from the sama
thing. According to the Minister’s statement,
the indigenous Ankleshwar crude oil is
Rs. 115.41. This is for the Ankleshwar
crude oil. What is the landed cost of im-
ported crude oil ? Light Iranian oil is
Rs. 101 and some Paise ; Kuwait crude oil
is Rs. 96.93 ; Arabian mixed is Rs. 99 and
some Paise. But what about Calcutta
price 7 In Calcutta, it is not imported.
It has been said by the Minister that in
Calcutta, where it is not imported, the
price of Oil India Limited, crude, for the
year 1967, is estimated at Rs. 97.50 per
metric tonne. So, this is mot only the
case in Assam, but this is also the case in
Gujarat, Gujarat is also suffering. To-
morrow there may be oil in Bihar, there
may be oil in U. P., there may be oil in
Punjab, there may be oil in Kashmir also,
and everybody will suffer in this way. The
whole policy has been like this from the
very beginning. The Government should
revise this policy, the Government should
abrogate it. It is not to our advantage.
This policy was laid down by the British,
when there was a single refinery for the
whole India, Digboi refinsry—Assam 0il
Company. There was a single refinery a
bundred years ago, and the Britishers laid
down this policy. When our Governmeat
came into contact to sign the Agreement,
they dictated terms. 1 do not blame Mr.
Asoka Mehta ; he was not the Minister at
that time. It is not a personal matter at all.
It may be that he his become the Minister
in charge only recently. So, I do not
blame him. But my point is that Govern-
ment signed on *the dotted lipes. It is
high time that our Government revise their
policy and abrogate this policy. The
Government of Assam have been submit-
ting memoranda after memoranda, but the
Government of India are not paying any
heed to it. They should at least make
some ad hoc arrangements, but they are not
doing even this. I am not holding any
brief for any government of any State or
for any individual. ] wag myself writing
letters to Shri Asoka Mchta regarding fur-
pace oil. Gauhati produces furnace oil, and
this furnace oil is consumed by only one
industry. That industrialist had come from
Bombay to make hardboard or something
ke that oyt of wood waste materialy,

"
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[Shri Dhireswar Kalita]

Bat they had to pay & high. price for the
furnace oil. - The factory is in Gaubati
and it produces furnace oil but the price
of furdace oil in Gauhati is Rs. 252 per
MT whereas in Bombay it is Rs. 180 per
MT and Rs. 202 per MT in Calcutta. BEven
that industry is ¢losed now because they
cannot compéte well. As a result about
five hundred workers have béen retrénched.
An economic unit ‘was buill round that
but that also has been smashed. When
thiz iz in the position how can industry
develop in Assam whluh is a backward
State 7

Even inm regard to motor spirit and
kerosene, besides furnace ofl, which the
peOple are consuming and which the Induse
tries are consuming the people of Assam
dre suffering. The Government of Assam
have beén sending memoranda after memo-
randa to the Centre since 1937 but the
Govérnment of Indla have not paid any
heed to it and they have not even consi-
dered them at all, So, [ am raising this point
in this House that Government should insti-
tute an inquiry idato the pricing policy.
Government should take a declsion to
thange the present policy. QGovernment
should take 2 decision at least to benefit
our Indian people and see how best the
supplemental agreement can be revised in
the interests of the Indian pzople .

Government have been saying that
because we have to import oil, therefore,
we have to agree to this. Our present crude
oil capacity is not much. But by 1971 we
shall have at least 10 million toones of
crude oil, of which Assam will produce 6
million tonnes and Guiarat will produce
4 million tonnes. By 1971 we shall have
still & gap of 5 million tonmes, which we
bave to bring from outside...

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (BHRI ASOKA MEHTA) : Not 5
million tonnes but 12 million tonnes.

SHRI DHIRESWAR KALITA :I am
giving the figure given to the Estimates
Committee by Shri Nayak. Shri Inder J.
Mathotra will bear me out whea I say this.

.. RHRI mKA MEHTA : BEven today
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. SHRI DHIRESWAR KALITA : [ take
the figure, but this was the figure givea by
Shri Nayak in the committee.

SHRI ASOKA MEHTA : 1 am afraid
there is some mistake in his calculation.

SHRI INDER J. MALHOTRA (Jammu):
There can be difference between the Minis-
ter and the secretary.

SHRI DHIRESWAR KALITA : That
may be so.

According to the survey that has been
made for locating oil, we can have 107 dilllog
tonnes in the near future. Slowly year by
year wo are progressing, but if we harness
properly the oil deposits located "up till
now, we .shall not have to depend on
foreign oil at all.

Of course, offshore drilling has not been
mentioned in thie connection. This is
about the land surveys. So I can very
well say that progress is on our side. In
10-15 years, we have not to depend on
foreign sources for crude oil. We will be
able to achieve self-sufficiency in this
regard.

But this drgument cannot be accepted
that because we have to import oil, there.
fore we have to accept certain terms the
foreign company or individual insists om
This cannot be the basis for pricing oll.
We are importing wheat from America,
We are also procuring it from Punjab.
What should be the basis of prica?
a.mencan terms or the procurement price
in Punjab ? There should be some average
struck. some new policy evolved, We
cannot tolerate the argument of those who
say that we have to depand on the import
of oil and we have to obey the dictates
on the forelgn companies.

SHRI D. C. SHARMA (Gurdaspur):
1 thaok him for referring to Punjab.

SHRI DHIRESWAR KALITA : Yes.

Shrl Mehta said the other day durlng
the debate on the Demands for Grants
regarding the refinery in Assam that A.uun
1 baving & loss In QGauhati refinery.
think thiaf Is pot correct,
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~ SHRI ASOKA MEHTA : I did not say

that. [ said under recoveries. In dispo-
sing of the products of Assam refinery,
10C loses. Gauhati refinery is making
& profit. 'We have to sell outside Assam,
There we lose. That is the loss of 10C,
The refinery division is making a profit,
but the distribution division loses.

ot umgw ot I (gEwiE) ;o
TzEft iy fe ¥ WY @ wraw A
e oA weafral ¥ 1148 qe-firex
TR S w7

S AN S Gl P
S SelentiBi Gu.:‘;{

MR CHAIRMAN : Mo intervention in
between.

SHRI DHIRESWAR KALITA : Gau-
hati refinery s making a profit, I do mot
want to enter In to the intricacies, of profit
as between the marketing division, pro-
duction division or selling division. That
is hair-splitting. I do mot want to indulge
jn that. But as a whole the Qauhati
refinery is making a profit, not only making
a profit, but makiog the highest profit at
the cost of the people on this basis,

What should be the basis ? He has
said that the refinery should be based on
the consumption basls. That s what T am
contesting, that any refinery or industry
should be based on consumption basis. That
cannot be the basis at all.

Today Bokaro is belag built, Is Bihar
going to consume all the stesl ? Tata's factory
was built. Is it being consumed all there ?
Bombay is producing cloth: it is having
most of the mills. Is Bombay consuming
all the cloth? No. So this cannot be
the basis.

Again, Birmingham was producing all
_the cloth. Was it basis on British con-
sumption ?

. So comyumption canunot be the basis.
The whole production policy throughout
the world s not based like that except in
socialist countries. Even in soclalist
countrles, It is the commodity that is pro-
duced that enters into thy calculation,

VAISAKHA 4, 1990 (SAKA)
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We produce for sale. Everything is pro-
duced for sale. How we can best manage
and make a profit is a separate thing. But
we produce a commodity for sale, for
marketing, to earn some profit.

S0, consumption cannot be the basis.
When the Digboi refinery was there, when
only one refinery was there, even that pro-
duction could not be comsumed by the
Assam people. Why? In the Digboi
refinery, the wax is a monopoly, and that
wax is being also exported to other foreign
countries. Digboi is having many by.
products, and those by-products are being
sold throughout India and outside India
also. So, consumption cannot be the real
basis for any industry that is set up. This
point should also be brought home to the
Government. On that day, Shri Asoka
Mehta said flatly that on this basis they
are setting up new refineries particularly
in the north-east. That basis cannot be
maintaiped and that cannot be accepted.

So, in conclusion 1 say that the pricing
policy which is adopted as adopted and

pted by the Gover over the last
fourteen years and the supplemental agree=
ment which has been concluded in 1961
need a complete revision. And that revie
sion should be done immediately by a
Government announcement to that effect,
by a committee.

Secondly, till any =nquiry is made,
till any commitiee is appointed, regarding
pricing policy, some ad hoc arrangemens
must bo made so that the oil-producing
States get at least the major benefit in this
direction. That is my submission. With
these words, | eonclude.

W s (avdafaa) o
g ¥ SR AT AT A Y ow g,
afer ogi a% 39 W I § grafar
dof wram b ¥ qmr A
oy & wurr wgm & & ag @ Ady
arar g fF et & ad § wea 6¥
¥, wEi ¥ oW wTEww A & A
gz 8, o & Fw ¥ T A
& g o woeTc o Svw A Aify
I W & ww § W ageg Ty
iy fr fegem & ny wfvd §-
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fariy UM HTI= oF qgI & GTAETE  in the reverse order. It is an  absurd:

sy} WR B qur fiow F i
sEggd i dan it 1@
fod #n w4t wEiew zw fagrey #Y ww
F fag daRE e weame & W
® o9t Iw @, @A Fonfm ok
ZEOEER ¥ N FF &, I q9 F A
*T, Ay ¥ I A AR W ¥ Wk
T IAN T TH AGT QW ?

1 gg g ¢ B = Fomgrds ¥,

W< ¥ et # o giow e T S
$ 99 FemuR Ty FEd ¥ A
for 7Y & gfenw s el ¥ S
gfow 4 T 8, ag FALFAT TR
s Te Y gl dw F awl & s
I ATEE AN AT R FAY
o fem wE@ EEA S AEE AR
AAEQ gNY | FAT 9 4§ ATYATT XA
fis 99 9 &1 9w @S W@, T8 R

TW QT T AqTw § WX AT wF e
e 9T @ fear mar § ?

SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Chairman, Sir, this is the third
time¢ I have the opportunity to raise
the guestion of furnace oil prices, and so I
do not want to discuss it again. It has
been brought out by Mr. Kalita himself.
The question, so far as the pricing of oil
is concerned, is that we wanted a minor
concession in Assam. We wanted it in
view of the fact that we are producing
crude oil and Assam supplies more than
hailf of India's oil. We are not, however,
even getting the full value for it. The
Minister was saying that there wlllbeno
more refineries in Assam.

But even when it comes to considering
Gauhati as a port, which is our demand,
the reply is that the working group does
not favour that proposal. This type of
answer does not help. We do not think
the difficulties are so insurmountable that
justice cannot be done to Assam. When
we purchase any commodity, we have to
pay freight. But on petrol, which “we

prodyce freight -is again charged fropr uy,

position and no amount of techmcalmes
can gloss over this fact.

* Theé reply to part (d) whether Govern-.
ment propose to declare Gauhau as port
for pricing oil, the reply is

“It'is not practicable to adopt a
_ pricing basis different from import
parity for the products of one refinery,

“the annual throughput of which is a

small portion of the total all-India

throughput™’
But more than half of the (hroughpul is
supplied from Assam. It isa question of
justice and the entire federal principle
which is" at stake. This question should
be settled on the basis of equity and
justice.

Then, if there can be an all-India pool
price “for other things lik cement, why not
for 0il ? We want to be treated equally
with others. We do not want to be treat-
ed in a favourable way: - But why ‘should
you charge more price for the products we
produce 7 I want to know whether thers
is any insurmountable difficulty in having
an all-India- pool price not only for fur-
mace oil, but for all petroleum products.

Then I want to koow whether it is
possible for us to charge sales-tax on the
crude oil that is produced in Assam.
This should be considered.

ot <fr T (q8) : wwmafa off, &
mfamwaﬁmm&arma‘rgﬁ:
¥ F oAt ¥ faafed ¥ 3gR g7 o
agw N 1w feafedr § s s R
e & ware ¥egar argw wR g
st wr A framr ARt fFofe
e S0 &7 S e i—
¥ U ¥ qEyd e @ o gafiEs
aeE ¥ ATOET ¥ WA S e
St wurE U ¥ A9 & IO 91, 39 )
W w1 & - fAw, I95T TSI 7
F fo¥, g 9= wa@ fear &Y AEy
A Rl 3 9@ W ¥ ofem
frog g da wwas e qa
¥ fars 9 wEANT ¥ @ran 99
s - :
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FIferar argw 7 & oY 99 @S
¥ wraT 8, -SEH! AW T gy §, e
&l wghyw ¥ g fe N AW TR
W ¥ grarg suw aTIa A -
& gw W 1 uF S o faedt
W AW W} 9 X AvE @ fwaAr
2o TmEg aiw ¥ fawar g @t fEw
#71 fawar §, &7 AT & Forar =< @—
Y WA W qa1 o S R g A
fr sreTe ¥t witw @ T g

@t W oz fadan S & ara
T & 99 7 T FHFL | GE FC
faedt w1 &=, oY sooft &R A A fe
TR TEHT AW W W JEH
AMa &y W fawr F g # W w7
Y Sw ® " % aifF S A e
T R o % 59 9¢ 959 § "5
g1

THE M NISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : Mr.
Chairman, Sir, I am grateful to the hon.
Members who have spoken on this occa-
sion. Iwould like to assure them that
Government : are equally anxious that the
anomalies in the existing policies should
be thoroughlly examined.

T may,*a° start with, give the reason
why this price is based on import parity.
It is not as though it is the whim of the
Government. It is not as though we
want to defend somebody or enable some-
body to make profits, There is a2 histori-
cal background for this. In the various
agreements made with the foreign oil
companies there is a clause which enables
them to sell their refinery products at a
price not exceeding the landed cost of
similar imported products. That is the
basis for the whole import parity policy.

This matter has been gone into very
thoroughly by two Commitiees, one in
1961 by the Damle Committec and another
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known as the Talukdar Committee. Both
of them have gone into it and in view of:
these commitments they said—I amr read-
ing from the Talukdar Committce Repori—:
“Taking everything into considera-
tion, it is felt that for the present no
departure should be made from pricing
based on import parity at the port of
Calcutta in the case of refineries...”
The logic is this. Out of the through-
put of about 15 million toos, nearly 47 per
cent is the refining capacity of the various
foreign refineries ; nearly half. If you
really follow the policy of import parity
in the case of nearly half of our refinery
products, how can you follow a different
policy in regard 1o the other 50 per cent ?
‘That raises various anomalies.

SHRI DHIRESWAR KALITA : How
can you allow us to suffer ?
SHRI RAGHU RAMAIAH: 1 am

coming to the point. But I do not want
you to think that Government is unaware
of the anomalies.

SHRI DHIRESWAR' KALITA : May
I point out...

SHRI RAGHU RAMAIAH : Please,
let me complete. At the end, if you still
have any doubt, I shall be happy to clear
them. Government are seized of the
problem. We are anxious to solve it
Consistent with our obligations, we will
remove the anomalies. We will be the
first persons to remove them. If you hear
to the end, you will be satisfied with what
the Government proposes to do in the
matter. I am only trying to explain the
historical background. It is not because of
the whim of Shri Asoka Mehta or myself
that we are following this policy. It has
become inevitable in the course of certain
commitments made in the past and this
matter has been thoroughly gooe into by
the various committees.

19,00 hrs.

As the hon. Member knows, in the
case of motor spirit and keroseme, we
recently introduced a policy of uniform

-

1. 1965 by_the Working Groups geperally _freight from ex-Digboi and this has sligh

.
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reduced the price. It has not solved the
problem ; I agree ; the anomaly is there.
If you take ex-Bombay it is cheaper tham
ex-Calcutta because from Persian Gulf to
Calcutta the freight is more. In places for
which the delivery points are based on ex-
Bombay the same stuff is cheaper than in
places for whith the delivery polats are
based at ex~Calcutta.

Therefore the anomalies are there and
the Government are seriously looking inte
this matter. As a matter of Tact, 1 do not
know whether 1 should congratulste the
hon. movet of this debate for heving
anticipated the detertbination of the
Government. Governfient are very seriom-

e . ’ o .
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ly considering the question of appointing
f'committes to go ioto this very questiom,
whether the pricing policy shogld be based
on import parity or on the production cost
of on any #ther fuir and equitable basis,
of course keeping in mind the vartows
cemmitments we eave made, and I hope

that very soom an announcement will be
made to that effect.

19# hrs.

The Lok Sabha then adjowrned till Eleven

of the Clock on Thursday, April 23, 1968]5
Vaisakha, 1890 (Saka).
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